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1071
PARLIAMENT OF INDIA
Wednesday, 20th December, 1950.

The House met at a Quarter to
Eleven of the Clock.

[MR. SPEAKER in the Chair]

Mr. Speaker: The hon. Member Shri
Mahamaya Prasad Sinha is present
here today and wishes to take his oath.
I am told that he is not in a position
to move from his place to the Chair
and back; I am, therefore, permitting
him to take his outh from his seat.
Thi Secretary will administer the cath
to him.

MEMBER SWORN,

Shri Mahamaya

(Bihar).

Prasad Sinha

ORAL ANSWERS TO QUESTIONS
PunsaB MAI1L (DERAILMENT)

*1094. Shri  Sidhva: (a) Will the
Minister of Railways be pleased to
state whether the investigation of the
derailment of the Punjab Mail near
Patna on May 7th, 1950, has been rom-
pleted?

(b) If so, with what result?
(c) Has any prosecution been

launched? If so, against how many
and what is the position today?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
to (c). Apparently, the question refers
1o the investigations conducted by the
Bihar State Police. They have found
that this derailment was due to sabo-
tage and have prosecuted 17 persons
whose trial will shortly commence. In
view of the matter being sub judice,
it is not possible to give more details.

Shri Sidhva: May I kpow whether
in this prosecution any railway em-
ployees are involved?

Shri Santhanam: I have got the list
of seventeen persons here, but I am
247 P.S. 'Debate.
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not in a position to say whether any
railway employees are included in it.

Shri Sidhva: May I know whether
the bon. Minister can say whether any
vailway employee is involved in this?

Mr. Speaker: About any railway
employee being involved, I don’t think
he can say. As to whether any of
the accused are railway employees, he
says he has no information.

Pandit Munishwar Datt Upadhyay:
What is the amount of claims of losses
in connection with this derailment?

Shri Santhanam: All that has been
answered in reply to questions in the
last session. If you wish, I shall give
the information.

Mr. Speaker: It is not necessary to
answer it again.

- ALLOTMENT OF SUGAR

*1095. Shri  Sidhva: (a) Wil% the
Minister of Agriculture be pleased to
state the basis on which sugar guota
is allotted to each State by the
Centre?

(b) How much sugar has been
supplied to all States under Part ‘A’,
‘B’ and ‘C’ each month separately from
January 1950 upto-date?

The Minister of Food and Agricul-
ture (Shri K. M. Maunshi): (a) The
allotment of sugar to different States
is made in consideration of the follow-
ing factors:

(i) Per capita ronsuraption in each
State during the last control
veriod (1945-46).

(ii) Estimated population of each
State urban and rural in 1948,

(iii) ‘Availability of supply.

(b)Y A statement giving the required
information is placed on the Table of
the House. [See Appendix IX,
annexure No. 12.]

Shri Sidhva: May I know whether
any additional sugar quota was grant-
ed to each State during the Divali hol-
days and if so, how much?
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Shri K. M. Munshi: An additional
quota of sugar was granted to the

States for Divali and several other
holidays.

Shri Sidhva: What is the quantity.

Shri K. M. Munshi: Unfortunately
¥ have not got the figures here.

Shri Sidhva: May I know when the
order in Bombay State was issued for
the nurpose of this extra quota tor
Divali holidays?

Shri K. M. Manshi: I would like to
have notice of that question.

S'hri Sidhva: Is it not a fact, Sir,

a'. fthe order was issued three days
after the Djvali holidays? o

Shri K. M. Munshi: That is not
‘correct.  The order was issued long
before, but for various reasons the
Bombay Government issued the orders
to the public later,

Shri Sidhva: What was the reason—
has the hon. Minister enquired?

Shri K. M. Munshi: I
«nquired officially.

_ Prof. Ranga: What is the position,
Sir, in regard to the derationing of
sugar in certain of the States: in how
wany States is this in progress?

Shri K. - M. Munshi; The hon.
Member refers to the recent decision?

Prof. Ranga: Yes:

Shri K. M. Munshi: As a matter of
fact the recent decision of Govern-
ment is that except for the rationing
of 10 lakh tons during the year, there
should be a free market of sugar. So
tar as Part C States are concerned, the
arder has already gone. With regard
0 the other States. the State Govern-
ments have been told that they should
enforce the order.

Shri Kesava Rao: May I know
which State gets the highest quota of
sugar and what are the reasons for it.

" Shri K. M. Munshi: The highest
auota is given to Bombay and Uttar
Pradesh.

Shri Barman: Is the hon. Food
Minister aware that the population of
West Bengal has gone up by several
iakhs since 1948 and has Government
taken this factor into consideration in
the allotment of sugar to West Bengal?

Shri K. M. Munshi: I should like to
have notice of that'question.

Shri Goenka: May 1 know the
quantity of sugar which has already
arrived in the country out of the

have hnot
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quantity which has recently been
aecided to be imported from a{woad?

Shri K. M. Munshi: I am afraid I
have not got the information.

Dr. M. M. Das: May I know whether
the ‘Daurala’ sugar cubes come within

*he category of sugar and are issued
on a quota basis?

Shri K. M. Munshi: They don't
come within the category of sugar.

Shri Tyagi: May I know on what
grounds the hon. Minister allotted the
fighest quota to his own province?

Mr. Speaker: Order, order.

Shri Tyagi: May I know, Sir, why

his Province of Bombay got the high
allotment? V& ¢ bighest

Mr. Speaker: I won't allow that
question when it refers to Bombay as
his province,

Shri J. R. Kapoor: Am I to under-
stand that the directive that has been
sent to the various States amounts to
this that along with rationing of sugar
there shall be free and open market
for sugar even from now.

Shri K. M. Munshi: That is not so

ag ywARan  fag o 97 WA
ot ¥ 71 war fF g swR |
gy W} ¥ @@ s fear, @
IR A fear a1 fF g anfe-
fags TQF ¥ gady wiw T W}
g ® wmAar Agam g fF O osar
IR arnifeiias adF § aiw
;Mg R A § @ ww
qar & ?

[Babu Ramnarayan Singh: When
the hon. Minister was asked the reason
of delay that Bombay Government
caused in issuing the order, he had
said that no official enquiry had been
made in that regard. May 1 know
whether there has been a non-official
enquiry and if so, with what results?]

Shri K. M. Munshi: Well, unofficial-
ly 1 have heard—I am speaking subject
to  correction—that  the mbay
Government thought that for some
days they could keep this as a reserve;
but later on they carried out the
instructions and distributed it.

Shri Sidhva: May I know whether
mnstructions for derationing of sugar
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have been already sent to the States,
besides Part C States?

Shri K. M. Munshi: Instructions
were sent immediately after the
decision was taken and the Stale
Governments were asked to carry out
the: instructions.

AIR LiNes 1IN INDIA (EXPERTS
CoMMITTEE'S REPORT).

*1096. Shri Sidhva: (a) Will the
Minister of Communications be pleas-
ed to state whether the report of the
experts committee appointed by Gov-
ernment to investigate into ithe work-
ing of the various air-lines in India
has been considered by Government?

(b) What are its recommenda‘ions?

(c) What decisions have govern-
ment taken on them?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) to (c).
The Report of the Air Transport
Inquiry Committee is still under
examination by Government. Copies
of the Report have already been
supplied to all Members of Parliament.

Shri Sidhva: May I know whether
this Report will be considered by this
House? If so, may I know whether
it will be considered in the next session
and whether Government will take a
decision after this House has expressed
its opinion?

Mr. Speaker: It is hardly a question
to be put to the hon. Minister. If the
House desires it can do so.

Shri Sidhva: The House desires.

Mr. Speaker: Let him make a
motion to that effect.

Shri Sidhva: What is the Govern-
ment’s intention?

Mr. Speaker: Order, order.

MALNAD DEVELOPMENT BOARD

*1097. Dr. M. M. Das: (a) Will the
Minister of Agriculture be pleased to
state whether it is a fact that the
scheme of setting up the Malnad
Development Board has been postpon-
ed for indefinite period?

(b) If so, what are the reasons for
this postponement?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and(b).
The. establishment 6f Malnad Develop-
ment Board has not been postponed
indefinitely. But as a first step @&
Planning Committee consisting of
representatives of the States concerned
was set up to draw up comprehensive
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areas. The interim report submitted
by this Committee is under examina-
tion.

Dr. M. M. Das: May I know what is
the total acreage of land that is pro-
posed to be developed -by this Board?

Shri K. M. Munshi: 5,90,000 acres.

Dr. M. M. Das: May I know the
total expenditure that will be incurred
or is being incurred by the Central
Government for this Board?

Shri K. M. Munshi: It has not yet
been decided to incur any expenditure
at all on the scheme. As I have
already stated, the Report of the Com-
mittee is being examined, and after
examination of the same the financial
inplications will be considered. ~

Dr. M. M. Das: May I know what
*he Government is paying for meeting
the cost of this Planning Committee?

Shri K. M. Munshi: The Central
Government is paying the cost. About
Rs. 20,000 was sanctioned; I do ot
know how much has been spent.

Dr. M. M. Das: May I know the
varieties of crop that will be grown?

Shri K. M. Munshi: Millets and
ricc are the main crops.

Dr. M. M. Das: What will be the
amount?

Shri K. M. Munshi: The estimate
made by the Committee is this: add-
tional paddy production 1,00,000 tons,
other produce 25,000 tons.

Prof. Ranga: Have Government any
other similar schemes for other areas,
notably Rayalaseema and Orissa?

Shri K. M. Munshi: Well, at the
moment there is only the Malnad
scheme before the Government.

Shri Poonacha: Which are the areas
that are contemplated to be brought
under the scheme?

Shri K. M. Munshi: They are distri-
buted in Madras, Bombay, Coorg and
Mysore.

TRAMWAYS

*1098. Shri S. C. Samanta: (a) Will
the Minister of Railways be pleased to
state the names and length of tram-
ways controlled and managed by the
Railway-Board?

(b) Do the employees working nnder
tramways enjoy the same amenities
and privileges that are.due to railway
employees?

(c) How many employees are work-

ing at present under the tramw:
plans for the development of Mmld__dmm-ﬂ—d
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The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) The
names and length ¢of the Tramways
controlled and managed by the Rail-
way Board are:

Bhavnagar-Mahuva
Tremway .- .
‘Weadhwan-Sayla

67-25 route miles

Trsmway . 16-97 ,, »
Morvi-Ghantjla

Tramway . . 31-00 , ”
Morvi-Tankara (in-

cluding  Sanala-

Amran Road

Branch) . . 28-00 ,, »

These Tramways form part of the
Saurashtra Railway,

(b) Yes, but the scales of pay of the
~staff employed on the Tramways are
lower to the extent that the maximum
of their scales of pay, in each cate-
gory, is limited to the stage of the
first efficiency bar of the scales of pay
2pplicable to the other staff in the
same category on the Saurashtra Rail-
way. The question of determining
ano allotting the Central Pay Commis-
sior. scales of pay appropriate to the
duties of the various categories of staff
of the Saurashtra Railway is under
examination.

{¢) The number of staff working at
present on the Tramways, department-
wise, is as follows:

Traffic 115
Engineering 212
Mechanical 63

Shri S. C. Samanta: May I know
whether the Government consider it
advisable to introduce tramway
systems in towns and cities in India
together with, or instead of, Transport
Corporations?

Shri Gopalaswami: Tramways with-
in municipal or town area limits are
a matter for the States to embark
upon. It is not a subject in which
the Central Government is concerned.

Shri S. C. Samanta: Do Government
propose to encourage the State Govern-
ments in the matter?

Shri Gopalaswami: I do not know
what encouragement the hon. Member
refers to. It is for the States o take
the initiative,

Sor. Erosion

*1099. Shri 8. C. Samanta: (a) Will
the Minister of Agri ure be pleased
to state the main causes of soil erosion
in India?

(b) How many acres of land have
lost to agriculture due to sofl
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erosion caused by floods, rains, etc.,
in India during January to September,
1950? :

(c) What steps have Government
taken or propose to take to fight soil
erosion in India?

The Minister of Food and Agrieul-
ture (Shri K. M. Munshi): (a) Wind,
water, haphazard cultivation, uncon-
trolled grazing, and over-felling of
trees.

(b) Approximately 136,000 acres
have been temporarily lost to ngricul-
ture in the States of Travancore and
€ochin, Saurashtra, Orissa, Kutch,
West Bengal, Coorg, Himachal Pradesh,
and Delhi. In the remaining States
either the loss has been negligible or
it has not been assessed.

(c) The preparation and execution of
schemes for prevention of soil erosion
are primarily the responsibility of the
State Governments who have been
asked to take all possible steps in the
matter and have been afforded neces-
sary technical advice from the Cen're.
Schemes have been drawn up for
several areas in the States and are
being implemented. Enactment of a
central legislation for controlling soil _
erosion is also under consideration.

Shri 8. C. Samanta: May I know in
which of the States the soil erosion
as mentioned by the hon. Minister is
the greatest?

Shri K. M. Munshi: Well, I have not
got the records from all the States,
but from the figures before me:*
Travancore-Cochin  and
appear to head the list.

‘Shri S. C. Samanta: May I know
whether the Government have taken
the matter with the F.A.0.?

Shri K. M. Munshi: As a matter of
fact this erosion has been due to
floods, and it. is difficult still to realise
how much of the land will be lost
and how much will be recovered.

Shri Barman: Is it a fact that slit
erosion is a common factor attached
to heavy rains and there is a large
amount of soil washed away every
year in all parts of India?

Shri K. M. Munshi: I am afraid I
cannot answer that question off-hand
because I must have the figures.

Shri T. N. Singh: Is it a fact that
in several of the hilly tracts in the
Centrally Administered Areas there
has been indiscriminate cutting of
trees in the forests lately, and may I
know what steps have been taken by
Government to prevent erosion as a
result of the denudation so occurring?

Saurashtra
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Shri K. M. Munshi: I take it that
the hon. Member’s question relates
to Part C States. So far as Delhi is
concerned the administration has
taken up the conservation of soil and
various other schemes covering 12,000
acres in Tughlakabad and Arab-ki-

ai.

An Hon. Member: He refers to hilly
tracts.

Shri K. M. Munshi: That would be
perhaps Himachal Pradesh. The
promulgation of Land Development
Act is under consideration. Subsidy is
proposed to be - given to private in-
dividuals for construction of field
embankment and proper afforestation
in the areas.

Shri Jhinjhunwala: Apart from the
reasons given by the hon. Minister
for causing erosion and disintegration
of soil. has the use of unsuitable
manure resulted in causing erosion
and disintegration of soil and making
the land unfertile?

Shri K. M. Munshi: I have no know-
ledge. I would like to have notice.

oy vaAaREw g o seE
fFar & P T 7 & Wk fod
X FT AT Wr g ?

Babu Ramnarayan Singh: What
other steps are being taken to prevent
soil erosion?

Shri K. M. Munshi: That is what I
have already stated in my reply. My
reply to part (c) answers the ques-
tion. If the hon. Member wants more
details. the Soil Conservation Officers
of the Government of India tour
extensively in almost all the States
to study local problems and to advise
local Governments about the measures
to be adopted for combating soil
erosion in the respective areas. Detail-
ed schemes have been drawn up and
there is a Soil Conservation Officer
of the Government of India also in the
Ministry who is giving the technical
advice to the States.

CALCUTTA TELEPHONE SYSTEM.

*1100. Dr. M. M. Das: (a) Will the
Minister of Communications be pleas-
ed to state whether the Government of
India have received any memorandum
on the Calcutta Telephone Service sub-.
mitted by the Calcutta Citizens
Association, complaining about the
deterioration in the standard. of ser-
vice of the telephone system in Cal-
cutta?
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(b) If so, what steps have been
taken by Government to remedy the
alleged defects?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) Yes,
from an association styled “Calcutta
Citizens’ Association”.

(b) The attention of the hon. Mem-
ber is invited to the replies given to
Starred Questions No. 334 on 25th
November 1950 by Shri B. K. Das and
Starred Question- No. 832 on 12th
December 1950 by Shri S. C. Samanta.
Samanta.

Dr. M. M. Das: May I know whether
Government is prepared to implement
the suggestions that have been placed
::_efo’re the Government by this Associa-
ion?

Shri Khurshed Lal: Most of the
suggestions made by this Association
:;-g absolutely incapable of implemen-

on.

Dr. M. M. Das: May I know whether
it is a fact that the telephone opera-
tors have been recently deprived of
some of their amenities such as free
meals and free refreshment such as
tea during office hours and that their
pay has been reduced?

Shri Khurshed Lal: Not recently.
In the Company’s days the telephone
operators were given free meals. When
the telephone system was taken over
by the Government, the telephone
operators in Calcutta could not be
paid emoluments different to those
paid in the rest of the country. Of
course, for all Central Government
employees in Calcutta there are certain
compensatory and house rent allow- °
ances given. Similarly the salary of
the teiephone operators have been
fixed as a result of the recommenda-
tions of the Central Pay Commission
who have taken all factors into con-
sideration and therefore it is impossi-
ble to give a differential treatment to
employees in Calcutta.

Shri B. K. Das: May I know, Sir,
whether with a view to effect some
improvement in the telephone system
in Calcutta some administrative
changes have been recently introduced
in the form of transferring some of
the Engineers from the charge that
they were holding.

Shri Khurshed Lal: I do not know
if anybody had been transferred on
that account. Of course, transfers have
taken place.

‘Shri Tyagi: By which time does
the hon: Minister think he can com-
plete the automatization of the tele-
phone system in Calcutta?
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Shri Khurshed Lal: As I have
already stated in this House, the
automatization scheme is ‘expected to
be completed by the end of 1954 but
the first part will be completed by
1952. If I may say so, Government
are not going to rest content with
the completion of the automatization
scheme to improve the telephone sys-
tem in Calcutta and a number of
short term.measures are being taken,
which I narrated in this House some
time back.

AIR-CONDITIONED HOTEL IN
DuMm Dum

*1101. Dr. M. M. Das: (a) Will the
Minister of Communications be pleas-
ed to state whether it is a fact that
Government are contemplating to
build an air-conditioned hotel in the
Dum Dum air port for tourists from
abroad?

(b) If so, have Government taken
any -decision in this matter?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) and
(b). Government are considering the
question of constructing at the Dum
Dum airport a rest house of 24 rooms
for the use of passengers in transit.
No final decision has been taken in
the matter so far.

Dr. M. M. Das: May I know the
number of International passengers
that pass yearly through this port?

Shri Khurshed Lal: I cannot give
separately the number of International
passengers but in the Dum Dum air
port there are 30,000 or 40,000 passen-
gers per month.

Pr. M. M. Das: May I know whether
any other air port has got similar
hotels like that proposed?

Shri Khurshed Lal: This is not
going to be a hotel. What is intended
is to construct 24 rooms out of which
16 will be double rooms and the
question of providing such accommo-
dation at any other place has not yet
arisen.

Dr. M. M. Das: May I know if an
estimate has been made of the total
expenditure?

Shri Khurshed Lal: Yes. The cost
is estimated to be Rs. 2 lakhs; the
cost of mainterrance of the rest-houses
is estimated to be Rs. 22,000 a year
and the income estimated is Rs. 58,000
per annum.

Shri Kamath: Is there any proposal
to provide similar actommodation at
the other international air port, in
Santa Cruz?
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Shri Khurshed Lal: Not at the pre-
sent moment.

Prof. K. K. Bnattacharya: Do Gov-
ernment propose to have a hotel of
this kind at Bamrauli air port in
Allahabzz?

_Shri Khurshed Lal: The Bamrauli
air port has hardly any traffic.

Shri Sidhva: Is it a fact that in
several aerodromes in foreign coun-
tries such a convenience as rest rooms
are existing?

Shri Khurshed Lal: Well, such
amenities will certainly be very desir-
able, but the progress depends on the
funds that we can have.

NON-INDIANS EMPLOYED IN MINISTRY OF
WORKS, MINES ‘AND POWER

*1102. Prof. K. T. Shah: Will the
Minister of Works, Mines and Power
be pleased to lay on the Table cof the
House a statement showing:

(a) the number, status, and salary
of the non-Indians employed, as ex-
pert advisers or gazetted officers,
under the Ministry of Works, Mines
and Power, in all the several branches
of that Ministry, including the C.W.I
N.C., Housing and Central Flertricity
Commission?

(b) If any of these non-Indians are
employed on a contract basis, when
will the term of such contracts end?

The Deputy Minister of Works,
Mines and Power (Shri Buragohain):
(a) and (b). A statement giving the
information is laid on the Table of
the House. {See Appendix IX, an-
nexure No. 131 )

This does “hot include any appoint-
ments under the Damodar Valley
Corporation which is a semi-autono-
mous Corporation established under
tll;)iBDamodar Valley Corporation Act

Prof. K. T. Shah: May I know at the
time when the non-Indians were
appointed no Indians of like qualifica-
tions were available?

Shri Buragohain: At the time of
making the appointments; certainly
this was taken into consideration.

Prof. K. T. Shah: I did not quite
get the answer.

Mr. Speaker: The hon. Minister has
said that it was taken into considera-
tion tsat the time of making appoint-
ments.

Prof. K. T. Shah: Then the answer
is that they were not available. Then
may I ask whether the non-Indlans
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who have been employed by the Gov-
ernment of India have any contact
or connection with the foreign firms
from which equipment or apparatus
for these services is imported or who
produce such apparatus?

§hﬁ Buragohain: Not to our know-
ledge.

Prof. K. T. Shah: Have any arrange-
ments been made with these people
to train Indians during the period of
their service if Indians with like
qualifications were available?

Shri Buragohain: Advantage was
taken of their presence here.

Shri A. C. Gubha: Has Government
taken any steps so that when the
present contract expires. they will be
relieved and Indians can be trained
to take their place? .

Shri Buragohain: That will be con-
sidered, Sir.

Shri B. K. Das: Has there been any
replacement of the foreign Engineers
during the last one year or two.

Shri Buragohain: Vacancies have
been filled up, Sir, when their terms
expired.

Shri Sidhva: What is the total num-
ber of non-Indians?

Shri Buragohain: According to the
statement. seven. Out of them one
has already left this country although
his contract will expire some time
during this month.

Mr. Speaker: Next question.

AGRICULTURAL IMPROVEMENT AND
IRRIGATION

*1103, Shri Jnani Ram: Will the

Minister of Agriculture be pleased to-

state:

(a) the amount of contribution given
by the Government of India to the
different States for agricultural
improvement and irrigation during the
Yyears 1948-49, 1949-50 and 1950-51; and

(b) the amount utilised by tnem?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and
(b). A statement giving the available
information is placed on the Table
of the House. [See Appendix IX, an-
nexure No. 14.]

I may mention that by an over-
sight, the break up of the total that
amounts according to the different
States has not been given in the
Statement. I shall see that it is sup-
Plemented.
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Shri Jnani Ram: May I know th
reason why the entire amount foﬁ
the year 194849 was not spent?

no?h:glex.t;m Munsb.it: t’}I;he States were
carry out the w. i
they had undertaken. orks which

Shri Jnani Ram: May I know how
they are progressing this year?

Shri K. M. Munshi: This year, we
have not got reports as to how the
grants have been utilised so far, as
you will see from the statement

Shri Jnani Ram: May I know the

reason for not obtainin
for 1949-50? € the figure

Shri K. M. Munshi: As a matter of
fact, you will see that they have not
Yet reported because, 1949-50 ended
by 31st March 1950, and the States

?ave not submitted any report so
ar.

Sardar B. S. Man: What are th
States that did not utilise the mone;
glven to them under this scheme?

ShﬁK.M.Mlmshi:Asama T
fact, the procedure is this. tt‘%he‘if
once a grant is sanctioned, it is placed
at the disposal of the State. When a
work is completed or is in progress,
they draw.upon that amount; but’
then, they must submit a report as to
z;hat ;.lhey ha;;e1 ultimately spent on

e scheme, at has been
received so far. ot

Shri Lakshmanan: Are these amounts
given apart from and independent of
the Grow More Food schemes?

Shri K. M. Munshi: These a
patts of the Grow More Food Srgh?n?g

ey
now whether the s i
C States also? include Part

Shri K. M. Munshi: Oh yes.

Shri Deshbandhu Gupta: It $0,
what is the amount given to Delhi?

Shri K. M. Munshi: I pointed out
that by mistake, the break up of the
amount has not been given. I will
supplement it as early as possible,

Dr. M. V. Gangadaara Siva: What
is the amount that has been given to

the Madras State for irrigation
schemes......
Mr. Speaker: He has not got the

break up of the figures. I think we
better proceed to the next question,
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KoNAR Dam

*1104. Shri Jnani Ram: Will the
Minister of Works, Mines and Power
be pleased to state:

(a) the name of firm which prepared
the construction plan for the dam of
Konar; and :

(b) whether the work is being
carried on according to plan?

The Deputy Minister of Works,
Mines and Power (Shri Buragohain):
(a) Messrs. Hind Construction Ltd.,
and Patel Engineering Co. Ltd.

(b) According to the Damodar
Valley Corporation, the work is being
carried out generally according to
plan.

Shri Jnani Ram: Is it a fact that a
different plan has been prepared for
the Konar dam?

Shri Buragohain: Detailed designs
are being handled by Messrs. Gruner
Bros. who are also in charge of the
construction supervision. The Board
of Consultants have suggested further
changes in design, which have been
accepted by Messrs. Gruner Bros.
The new Chief Fngineer, Mr. Komora
will now personally examine the
whole situation. .

. Shri Jnani Ram: What was the cost
of the previou; plan?

Shri Buragohain: I should like to
have notice of the question.

Foop IMPORTS

*1106. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food be
pleased to state the total value 'in
rupees of food imported into India
from the U.S.A. during the year 1950?

(b) What would have been the
value of the food referred to prior to
devaluation?

(c) Was the quantity of food wuot
nbtainable from countries which have
devaluer their currency along with
India?

(d) Were maximum efforts direcied
towards obtaining food imports on
barter system?

(e) Did India ever try to obtain food
from America in exchange for lea,
manganese ore and other commodities
which America imports from India?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
C and F value of foodgrains imported
from the U.S.A. between January and
October 1950 and expected to be
received in November and December
1950 will be about Rs. 10 crores.
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(b) About 7-6 crores.
(c) No.
(d) It is not necessary to buy food-

grains from the U.S.A. on barter
basis.

(e) No.

Shri Kishorimohan Tripathi: May
I know what is the programme of
imports in respect of food from the
U.S.A. for the next year, 1951-527?

Shri K. M. Munshi: So far, during
1950, arrangements have been made
for the purchase of 8,80,000 tons of
foodgrains from the U.S.A. Of this
quantity, 6,80,000 tons will consist of
milo and 2,00.000 tons of wheat.
Arrivals of this up to the end of
December 1950 are expected to be
4,00,000 tons. The balance will arrive
during the first half of 1951.

Shri Kishorimohan Tripathi: What
concession in rates if any has Gov-
ernment been able to obtain in res-
pect of this purchase from the U.S.A.?

Shri K. M. Munshi: Except in res-
pect of 427,000 tons of milo, there
has been no concession given to India.

Shri Kishorimohan Tripathi: May I
know if any attempts were made to
get Russian wheat in exchange for
Indian tea?

Shri K. M. Munshi: No specific
effort was made to barter tea for
wheat.

Shri Kamath: Is there any truth
in the Press report that our Ambas-
sador in Washington. on behalf of
Government is negotiating a deal for
the import of 2 million tons of food
grains in the near future?

Shri K. M. Munshi: Yes; it is true.

Shri Syamnandan Sahaya: Was the
price charged for the wheat sold to
us by the U.S.A. the same as the
price obtaining in their country for
wheat?

8hri K. M. Munshi: Wheat is bought
under the International Wheat Agree-
ment and the cost is Rs. 15/4/- landed
in India. I do not know what the
internal price is.

Foob PROCUREMENT

*1107. Shri Kishorimohan Tripathl:
(a) Will the - Minister of Food be
pleased to state whether a common
system for the procurement of food
has been evolved?

(b) If so, what are its salient
features?
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(c) When is the system going to
-enforced? goine be

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and
(b). A committee recently appointed
early this year by Government to re-
port on various systems of procure-
ment in the country with a view to
evolving a uniform method, submit-
ted its report. The Report was con-
sidered by a conference of the States
Food Ministers with the Central
Government. It was generally agreed
that wherever possible subject to
slight local wvariations, a system of
procurement with minimum varia-
tions shall be adopted in various
States. But the abnormal conditions
of floods. drought and failure of mon-
soons obtaining in various States
prevented implementation of the re-
commendations.

(c) State Governments are asked
to implement them when conditions
are favourable for it.

Shri Kishorimohan Tripathi: I
could not follow the answer to part
(b). What are the salient features of
the new plan?

Shri K. M. Munshi: It is monopoly
procurement. I think that is the
general system as suggested by the
Thirumala Rao Committee.

Shri Raj Bahadur: May 1 know
whether before the recommendations
of this Committee are brought into
operation, there is any attempt made
by Government to ensure to the pro-
ducer prices which are approximate
to the prevailing market prices?

Shri K. M. Munshi: The prevailing
market prices are adjusted to the
procurement price.

Shri Raj Bahadur: My question is
whether Government is making any

atfempt to ensure that the producer *

gets prices which are approximate to
the prevailing market prices.

Shri K. M. Munshi: The all-India
prices are fixed by the Government
of India. When they fix the prices,
they take into account the cost and
various other factors. They do not
take into account what may be called
black-market prices.

Dr. Parmar: Sir, is it a fact that in
Himachal Pradesh. this procurement
is being done not from the producer
of the grain but from the Arthis or
agents?

Shri K. M. Munshi: I would like to
have notice of the question, and I
would like to know whether it is
being done there.

20 DECEMBER 1950

Oral Answers 1088

Shri Satish Chandra: Sir, may 1
know why the report of Foodgrains
Procurement Committee is kept con-
fidential and is not available to Mem-
bers who would like to see it?

Shri K. M. Maunshi: It is not con-.
ﬁd:zm.ial, but it has not been published
yet.

Pandit M. B. Bhargava: Wil the
Government be pleased to state
whether the procurement was decided
on a voluntary basis or was it to be
on a compulsory basis?

Shri K. M. Munshi: If it is mono-
poly procurement. the peo;fe come
and bring in whatever grain they
want to sell. It would be a levy
where it is compulsory. It depends
upon each’ locality.

Prof. Ranga: What is the Govern-
ment’s policy with regard to the in-
adeguate producer who has less than
5 acres of dry land and 2} acres of
wet land? Do Government propose
to exempt them from this monopoly
procurement, leaving those producers
free to place at the disposal of Gov-
ernment whatever surplus they may
‘have with them?

Shri K. M. Munshi: Each State has
its own different methods and they
try to secure as much as they can
in what may be called compulsory
levy. In monopoly procurement the
people are free to bring whatever
they want to sell.

PURCHASE OF MACHINERY BY D.V.C.

*1108. Dr. R. S. Singh: Will the
Minister of Works, Mines and Power
be pleased to state the value of
machinery purchased so far by the
Damodar Valley Corporation?

The Deputy Minister of Works,
Mines and Power (Shri Buragohain):
The information has been called for
from the Damodar Valley Corpora-
tion and will be laid on the Table of
the House when received.

Dr. R. S. Singh: Sir. may I know
whether some more additional machi-

* nery will be reauired by the Damodar

Valley Corooration and if so, what is
their estimated cost?

Shri Buragohain: I could nat follow
the question.

Prof. S. N. Mishra: Is it a fact that
some officers of the Damodar Valley
Corporation  were sent abroad
negotiate the purchase of machinery
and if so, what was the cost of send-
ing them abroad?
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. Shri Buragohain: I do not have the
information with me here and I
would like to have notice of the ques-
tion, Sir.

Shri S. C. Samanta: May I know, -

Sir, how much of the machinery re-
quired by the Damodar Valley Cor-
poration was purchased from the
Disposals?

M:. Speaker: The Minister said he
has not got the information yet. It
will have to be collected.

Prof. Ranga: Sir. this raises a
matter of principle. Due notice was
given of this question in which some
definite. information was asked for,
information as to the value of machi-
nery purchased so far by the D.V.C.
It cannot be contended by the Govern-
ment that the information has not
been sent to them by the D.V.C. The
Government is expected to get the in-
formation from them. Surely the
D.V.C. will have it on their registers
how much money has been spent on
the purchase of these machineries.

The Minister of Works, Mines and
Power (Shri Gadgil): Sir, there are
five questions about the Damodar
Valley Corporation today. out of
which 4 questions will be duly replied
with full information. If in respect
of one the D.V.C. is not able to give
us information ‘= time. surely there
is no malice in it: no desire to conceal
anything from the House. I promise
that as soon as the information is
obtained. the first hon. Member to
receive it will be my friend Prof.
Ranga.

LAND RECLAMATION

*1109. Dr. R. S. Singh: Will the
Minister of Works, Mines and Power
be pleased to state how much land has
been planned to be reclaimed by the
Damodar Valley Corporation in the
first five years?

The Deputy Minister of Works,
Mines and Power (Shri Buragohainm):
Approximately 75,000 acres.

pr. R. S. Singh: May I know, Sir,
whether the land target fixed for
reclamation in the first five years
also includes the land to be reclaim-
ed for forests and pastures?

Shri Buragohain: Sir. I have not
got the detailed information with me
just now.

Shri Syamnandan Sahaya: Will the
Government be pleased to state what
is the area which is likely to come
permanently under water and be-
come unfit for agricultural purposes
owing to the Damodar Valley Cor-
poration schemes?
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Shri Buragohain: Sir, this does not
come within the scope of the present
question. I should like to have notice?

,Dr. R. S. Singh: May I know
whether the target of land reclama-
tion just given will be reached by
the machineries which have already
been obtained by the Damodar Val-
ley Corporatic~”

Shri Buragohain: 75000 acres of
land is the area proposed to be re-
claimed in the first five years. So
far. owing to certain difficulties we
have been able to reclaim only 1,100
acres within 2% years

Shri BRaj Bahadur: Sir, is it a fact
that some buildings constructed for
the Sindri Fertilizer Factory will be
‘'submerged owing to the construction
of one of the dams connected with
the Damodar Valley Scheme?

Shri Buragohain: That is not true.
I do not think the hon. Member's in-
formation is correct.

Pandit Munishwar Datt Upadhyay:
Sir, what are the areas to be irrigated
by this scheme?

Shri Buragohain: That is also a
separate question and I do not have
the information now with me.

Ch. Ranbir Singh: Will the hon.
Minister be pleased to state whether
the reclaimed land is proposed to be
allotted to those agriculturists whose
lands have been acquired by Govern-
ment?

Shri Buragohain: Yes, that is so.

PERENNIAL IRRIGATION SYSTEM

*1110. Dr. R. S. Singh: Will the
Minister of Works, Mines and Power
be pleased to state:

(a) whether the Damodar Valley
Corporation has plans for the intro-
duction of perennial irrigation system;
and

(b) if so, how much land will be
irrigated by this system?

The Deputy Minister of Works,
Mines and Power (Shri Buragohain):
(a) The Damodar Valley Corporation
say that they have prepared a plan.

(b) According to the latest esti-
mate 9,67,117 acres will be irrigated
inclusive of 1,86,000 acres at present
partially irrigated by the existing
Damodar Canal during the kharif
season,
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LANDS ACQUIRED FOR CHITTARANJAN
FAcTORY

*1111. Shri Ramraj Jajware: (2)
Will the Minister of Railways be- pleas-
ed to state whether it is a fact that
hundreds of acres of agricultural lands
were acquired for the works in con-
nection with locomotive factory at
Chittaranjan in the district of Santhal
Parganas in 1948?

(b) Is it a fact that no compensa-
tion has yet been paid to the owners
for the land acquired except for the
standing crops of 10487

(c) If so, have arrangements been
made. by Government for payment of
compensation to the -cultivators?

(d) What rates of compensation have
been fixed for these lands?

(e) Is it a fact that the rates of
compensation for exactly similar
lands acquired in the adjoining dis-
trict of Burdwan in the State of
Bengal have been fixed at higher rate
than those fixed for these lands in the
district of Santhal Parganas in the
State of Bihar?

(f) If so, what are the reasons for
the same?

The ister of Transport and Rail-
ways (S ri Gopalaswami): (a) Al-
together 219-3 acres of land have
been acquired in the Santhal Par-
ganas District of which considerably
less than half was agricultural land.

(b) and (c). The payment of
compensation is the responsibility of
the State Government. The Railway
Administration accepts the figures
furnished by the State Government
and receives debit in due course. The
General Manager, Chittaranjan Loco-
motive Works, has already accepted
all the figures submitted by the State
Authorities for acquisition of land.

(d) and (e). The rates of compen-
sation are assessed by the State
Government. In determining the
amount of compensation, the Authori-
ties concerned are guided by the
provision contained in Sections 23
and 24 of the Land Acquisition Act,
which, inter alia. take into account the
market value of land. Land values
deoend on locel conditions and pre-
vailing rates and generally vary bet-
ween different districts of the same
State and between different States.

(f) Does not arise.

PRODUCTION OF SUGAR

*1112. Prof. Ranga: Will the Minis-
ter of Agriculture be pleased to state:
(a) whether Government have exa-
mined the observations made by Sir
C. V. Raman in his speech before the
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sugar technologists regarding the pos-
sibility and need for raising produc-
tivity of sugarcane and cheaper pro-
duction of sugar; and

(b) if so, what steps Government
propose to take to improve the sugar
industry in the suggested direction?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Yes.

(b) A special grant of Rs. 75 lakhs.
has been made to the Indian Central
Sugar Committee for conducting in-
tensive research on improving the
yield and sugar content of cane.
Several schemes of research financed
from this grant and from grants
made by the States are in progress.
Steps have also been taken to provide
the Indian Institute of Sugar Tech-
nology with a suitable library and
scientific equipment necessary for
sugar technological research.

Prof. Ranga: Sir, apart from pro-
viding libraries and some machinery
for technological institutions, have
any steps been taken for improving
and bringing about cheaper methods
of production of sugar?

Shri Thirumala Rao: Almost every
State in India has its own research
institution and schemes of research
and such researches are being carried
on in these directions. With regard
to evolving of good cane and increas-
ing the total output of cane, and
evolving cheaper methods of produc-
tion, research is being conducted in
these directions also

Prof. Ranga: Are any efforts being
made to improve the extraction
methods adopted by the khandsari
producer and also the gur producer?

Shri Thirumala Rao: In the plan
of sugar research indicated by the
Central Research Institute, it has
been stated that substantial amounts
of money and equipment should be
devoted for carrying on research work
wli:h regard to khandseri and gur
also.

Shri Sidhva: Sir. may I know if the
U.P. Government have set aside for
research a vart of the cess they levy
from this industry and whether the
contribution from the Centre is over
and above this contribution from the
U.P. Government?

Shri Thirumala Rao: The Central
Government gives assistance on &
fifty fifty basis for these research
schemes of the States. The UP. Gov-
ernment also has been financing its
schemes and it gets grants from the
Centre also.
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Shri Syamnandan Sahaya: Sir,
will the hon. Deputy Minister be
pleased to state what is the scheme
for the supply of sugar-cane to the
.sugar mills, because the cheapness of
sugar largely depends on the supply
of the cane to the mills?

Shri Thirumala Rae: Sir, it is an
administrative matter and...

Mr. Speaker: Yes, order, order. 1
.80 to the next question.

NatioNnaL HiGHWAY BETWEEN CAPE
COMORIN AND BoMBay
#*1113. Shri Lakshmanan: (a) Wil
the Minister of Transport be please.!
10 state whether Government have any
idea of constructing a National High
way from Cape Comorin to Bombay”

(b) If so, what steps, if any, have
been taken by the Government in the
matter so far?

The Minister of State for Transport
and Railways (Shri K. Santhanam):
(a) and (b). Cape Comorin and Bom-
bay are already connected by National
‘Highways via Madura, Salem, Banga-
lore,” Hubli, Poona, Bombay. A pro-
posal to develop a road from Trichur
to Hubli (the West Coast Road) which
will give another direct National
Highway connection from Cape
Comorin to Bombay has been under
consideration, but the Central Govern-
ment have not yet, because of
financial difficulties, been able finally
to place this section in the National
Highway system.

Shri Lakshmanan: May I know
whether the maintenance of the exist-
ing parts of the National Highways is
undertaken by the Central Govern-
ment or whether it is done by the
State Government?

Shri Santhanam: If any section is
taken as a National Highway its
maintenance is the liability of the
Central Government. All the other
roads are the liability of the State
Governments.

Shri Lakshmanan: May I know
whether any particular portion in the
Travancore Corhin State is the
special charge of the Central Govern-
ment regarding maintenance?

Shri Santhanam: As regards Travan-
core-Cochin, under the Federal
financial Integration, the Govern-
ment of India have assumed con-
tractual liability in respect of the
existing roads in that State which
will be linked up with the West Coast
‘Road. \

Shri Poonacha: Was any survey

ever made as to the opening of this
West Coast National nghw(ay?
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Shri Santhanam: No survey is neces-
sary. As a matter of fact, there are
roads of various kinds connecting the
entire length. Only they have to be
bridged and the roads improved.

PrICE oF Foop GRAINS

*1114. Shri V. K. Reddy: Will the
Minister of Food be pleased to state:

(a) whether the Government of
India intend to revise the existing
procurement prices of food grains for
the current year; and_

(b) if the answer to part (a) above
be in the affirmative. when will the
prices be fixed?

The Minister of Food and Agricul-
ture (Shri K: M. Munshi): (a) and
(b). Presumably the hon. Member is
referring to the fixation of the pro-
curement prices of foodgrains.
curement prices of Rabi grains were
fixed in April last and will remain
in force throughout the Rabi Season
ending April, 1951. Procurement
prices of Kherif grains for the season
1950-51 have recently been fixed at
the same level as obtaining during
the year 1940-50, except in U.P. and
Saurashtra where at the instance of
the State Governments themselves, a
small reduction in rice agd paddy
prices has been effected. The Kharif
grain orices will remain in force till
the end of October, 1951.

Shri V. K. Reddy: Are the Govern-
ment aware that the cost of produc-
tion of foodgrains has gone up?

Shri K. M. Munshi: Yes, Govern-
ment is aware,

Shri V. K. Reddy: If so, do Govern-
ment propose to increase the prices?

Shri K. M. Munshi: The procure-
ment prices have been fixed after
taking that into consideration.

Shri V. K. Reddy: May I know why
there is difference between one State
and another State in regard to prices
of procurement?

Shri K. M. Munshi: Because the
conditions of production differ from
State to State.

Shri Rudrappa: M-y I know who
is the ultimate authority for the fixa-
tion of these prices?

Shri K. M. Munshi: The
ment of India.

Shri Rudrappa: May I know who
is the authority who recommends the
fixation of the price after taking into
consideration the various circum-
stances in the cost ot production?

Govern-
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Shri K. M. Munshj: The State Gov-
ernments make their proposals and
then the prices are fixed in consulta-
tion with the different States.

Shri Rudrappa: Will the Central
Government reduce the price or in-
crease the price according to the
recommendation of the States? -

Shri K. M. Munshi: Not necessarily
by the recommendations of the States.
Where it is found that the prices
deserve to be raised or reduced, it
will be accordingly done by the Gov-
ernment of India. Generally it is done
in consultation with the States.

Dr. M. M. Das: May I know whether
the losses due to flood and draught
suffered by the cultivators are taken
into consideration in fixing prices?

Shri K. M. Munshi: All factors are
considered and the prices are recom-
mended by the States.

Shri V. K. Reddy: Has the Govern-
ment of Madras represented to
increase the price of foodgrains for
this year?

Shri K. M. Munshi: No, the pro-
posal was only to have the prices of
last year.

Prof. Ranga: Are these procure-
ment prices which are actually paid
to the peasants or are they merely
ceiling prices below which the pro-
curement agents are free to purchase?

Shri K. M. Munshi: These are the
producers’ prices, that are paid to
the peasants.

Shri R. L. Malviya: Is it a fact
that the State Governments have
made representations to the Central
Government for increase of prices
and if so, what steps have been taken?

Shri K. M. Munshi: Several States
did recommend—I have not got the
list here—that the price should be
raised but after discussion and taking
into consideration all the factors, it
was decided to keep to the level of
last year.

Prof. Ranga: My hon. friend the
Minister has brought out a new term
“producers’ prices”. Am I to under-
stand that those are the prices at
which the grain is actually being pur-
chased from the producers?

Suri K. M. Munshi: That is so.
These are the prices at which the
foodgrains are to be procured from
the producers.

Prof. Ranga: May I know whether
it is not a fact that in several places
their own monopoly procurement
agents do insist upon purchasing food-
grains at prices much lower than these
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procurement prices and then issue the-
usual form which alone is recognised
by the Department?

Shri K. M. Munshi: I am not aware-
of it. I will enquire into the matter.

Shri Satish Chandra: Is it a fact.
that the procurement prices in certain
States are higher than the landed cost
of foodgrains imported from abroad
or transferred from other States?

Shri K. M. Munshi: That is so.

Shri Raj Bahadur: May I know
what are the market prices for jowar
and bajra of this crop and the pro-
curement prices fixed for these?

Shri K. M. Munshi: T would like to
have notice of this question.

Shri Shiv Charan Lal: Is the Gov-
ernment aware that the prices fixed
for bajra and maize are so low that.
the Government is not getting any
grain on those prices?

Mr. Speaker: Order, order. This
need not be answered. - A

ToBACCO RE-DRYING PrANT

*1115. Prof. Ranga: (a) Will the
Minister of Agriculture be pleased to
state when was the decision to estab-
lish a tobacco re-drying plant taken?

(b) When was it purchased and re-
ceived in India and at what cost?

(c) When was the decision taken to:
establish it in Guntur?

(@) What was the cause for not es-
tablishing it till now?

(e) When will the plant be placed
in full working condition?

(f) Is it a fact that the small boiler
and accessories needed for the plant
can be obtained in India?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
decision was taken in March, 1947 by
the Indian Central Tobacco Com-
mittee.

(b) The order was placed in March,
1949 and the plant was received in
December, 1949. The total cost of the
plant including all charges on freight,
insurance, departmental charges etc.
is about Rs. 2.74,000.

(¢) In  March, 1947, and subse-
quently confirmed in February, 1950.

(d) The selection of a suitable site
for the plant in Guntur was entrusted
to an expert ad hoc sub-co_mnuttee
which selected a site in April, 1950.
Since then steps for the acquisition
of land are being taken by the Govern-
ment of Madras and the plans for
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+the construction of buildings for the
plant are being prepared by the
£.P.W.D.

(e) By December, 1951, vyhen the
next tobaéco drying season will begin.

(f) Boilers of the exact specification
peeded for the plant were not avail-
able in India and have since been
obtained but some _accessories are
available here and will be purchased
in due course.

Prof. Ranga: Are Government aware
of the fact that during this long period
of three years and six months as
many as three re-drying plants have
come to be established in Guntur
where there was none at .a'll when
they were taking the decision to
establish their own at Guntur?

Shri K. M. Munshi: I have no infor-
mation. I would like to have notice
of this question.

Prof. Ranga: Have Government
made any enauiries to ascertain why
their own plant could not be estab-
“Jished while private plants had come
to be established with the necessary
boilers and other things that were
needed?

Shri K. M. Munshi: 1 will have
enquiries made if he wants.

it Munishwar Datt Upadhyay:
Mal\.;nldknow in what places have these
plants been established?

Shri K. M. Munshi: Only in one
place—in Guntur. Upadh
i unishwar Datt Upadhyay:
M:;n imknh:w which is the largest
tobacco-producing State? o
Shri K. M. Munshi: Guntur district
is the largest producing place.

WRITTEN ANSWERS TO QUESTIONS
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DAMAGE TO ‘CROPS BY BIRDS AND
ANIMALS

#1105. Dr. Devi Singh: (a) Will the
Mjl;ﬂster of Agriculture be pleased to
state the various birds and arimals
excepting ~ monkey! which cause

e mlanind TmAin?
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(b) What is the approximate
damage caused on that account every
vear?]

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Crows,
sparrows, parrots and pigeons among
birds. and pigs, jackals, nilgais, ele-
phants, bears, porcupines, deer, etc.
among animals, are known to cause
damage to crops in India.

(b) No quantitative assessment of
such .-damage has been undertaken.

Tosacco RE-DRYING PLANT

*1116. Prof. Ranga: Will the Minis-
ter of Agriculture be pleased to state:

(a) whether it is a fact that the
Guntur Tobacco Marketing Committee
established under the Madras Agricul-
tural Marketing Act has enough site
for the establishment and operation
of the re-drying plant and that the
Committee has offered to place the
site freely at its disposal;

(b) if so, why Government have
decided to purchase nearly 8 acres
of land outside Guntur and along
Guntur-Amaravati road;

(¢) whether that land has been pur-
chased and if so, at what cost;

(d) whether the Tobacco Markeling
Committee has once again addressed
the President and the Indian Central
Tobacco Committee suggesting that
the plant should be installed on their
site and offering tc place their storage
accommodation also at its disposal; and

. (e) whether Government would con-
sider the suggestion favourably?
The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a). No,
the site offered was not sufficient for
the purpose.
(b) Does not arise.

(c) The Madras Government are
taking necessary action to acquire the
site which is estimated to cost about
Rs. 82,300/~

(d) Yes. The Marketing Committee
offered to place its storage accom-
modation at the disposal of the Indian
Central Tobacco Commititee provided
a loan of Rs. 11,62,509/- is given to
them.

(e) The suggestion was considered
by the Indian Central Tobacco Com-
mittee at its meeting held on the 25th
November, 1950 but was not accepted
for good reasons and Government do
not propose to reconsider the matter.

PRroJECTE (PROGRESS)

*1117. Shri Balwant Sinha Mehta:
(a) Will the Minister of Works, Mines
and Power be pleased to state the
progress which has so far been made
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‘on the various projects of India under-
taken by or under the auspices of the
Central Government?

(b) How many of them are Multi-
purpose, Irrigational and Power Pro-
Jects?

(c) How many of them have lagged
behind the scheduled period?

(d) Where are they located?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) to (d). The
most important projects are the
Bhakra-Nanga!, the Damodar Valley
and the Hirakud project situated in
Punjab, Bengal. Bihar and Orissa. All
these are multipurpose projects in-
cluding irrigation and power produc-
tion. Copies of the latest available
progress reports are placed on the
Table. [Copy placed in the Library,
see No. P-126/50.]

Every effort is being made to expe-
dite progress keeping in view avail-
abilities of finance and trained per-
sonnel.

AlR INDIA INTERNATIONAL

*1118. Shri Kishorimohan Tripathi:
Will the Minister of Communications
be pleased to state the net loss or
gain to Government from the date
when the investment was first made
by the Government of India in Air
India International?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): An
amount of Rs. 19,79.254 was paid by
Government last year to the Company
towards losses incurred by it during
1948. Out of this, the Company is now
repaying Government Rs. 2,10,229/-
from profits made by it during 1949.
$0, the net loss to Government so far
is Rs. 17.69,025. These payments are
provisional and subject to audit of
the Company’s accounts by Govern-
ment.

Trape AvprpreNTICESHIP (RECRUITMENT)

*1119, .Shri Chandrika Ram: (a)
Will the Minister of Railways be
pleased to state how many persons
were recruited in the O.T. Railway
during the year 1950 for Trade Ap-
prenticeship?

(b) How many of them were from
scheduled castes?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) 69.

(b) 10.
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IRRIGATION SCHEMES

i*1120. Shri Jangde: (a) Will the
Minister ot Works, Mines and* Power
be pleased to state how many new
Central irrigation schemes will start
working in the present financial year?

(b) Were any other irrigation
schemes earmarked before this tor
survey and construction work and
which had to be abandoned for want
of Finance?

(c) Wil any Central irrigation
sc}g?r;le start actual irrigation work by
19517

(d) Is there any proposal to under-
take the survey and construction
work of any Central river valley pro-
ject in Madhya Pradesh in the present
or next financial year?]

The Minister of Works, Mines and
Power (Shri Gadgil): (a) No new
Central Irrigation schemes will start
working in the present financial year.
But as a part of Damodar Valley Cor-
poration’s reclamation and headwaters
control programme, four small “dams”
which have so far been built in the
Upper Valley of the Damodar together
with ahars will irrigate about 1,000
acres.



1101 Written Answers

* No.

(c) Three small irrigation projects
in the Damodar Valley (Siwani, Charwa
and Gonda) are now ready and will
provide irrigation for about 20,000
acres by 1951 (Kharif). .

(d) The following projects in the
tl.vii:ghya Pradesh are under investiga-
(i) Upper Mahanadi 2roject.

(ii) Jonk Dam Project.
(iii) Tawa Project.
(iv) Punasa Project.

None of these investigations have
been completed, hence the question of
construction does not arise at this
stage.

SURVEY OF GorLb FIELDS IN HYBERABAD

+1121. Shri S. V. Naik: (a) Will the
Minister of Works, Mines and Power

pleased to state whether any ex-
tensive survey of Hatti gold fields in
Raichur District of Hyderabad State
was carried out by Government?

(b) If so, what are the prospects of
gold-mining there?

(¢) If not. do Government propose
to conduct such survey in the near
future?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) The gold
deposit referred to has been pros-
pected in detail by the Hyderabad
State Geological Department and the
results are embodied in Bulletin No. 6,
Hyderabad Geological Series, copies
of which can be had from the Mines
and Geological Survey Office, Khairata-
bad, Hyderabad.

(b) According to this B.lietin, the
prospects of gold mining in the area
are believed to be good. There has
actually been some production from
this mine in recent years.

(c) Does not arise.

NatioNaL Hicaways 1N U.P.

*1122. Pandit Munishwar Datt
Upadhyay: Will the Minister of
Transport he pleased tc state the
initial amount of cost for construe-
tion and the amount of maintenance
expenditure per mile per year incurred
by the Government of India for the
National Highways in Uttar Pradesh?

The Minister of State for Transport
and Railways (Shri Santhanam): It is
not possible to give the cost of con-
struction per mile of National High-
ways, as this varies from mile to mile
depending on factors like the type of
surface, topographical'  conditions,
bridge requirements, distance of quar-
ries, etc. The total estimated cost of
original works on National Highways
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sanctioned in Uttar Pradesh from 1st
April 1947 to date is about Rs. 136-64
lakhs. A list showing the details of
these works is laid on the Table of
the House. [See Appendix IX, an-
nexure No. 15.] :

The rate of maintenance expendi-
ture has averaged Rs. 2,950/- per mile-
during the current financial year.

Tarioca

*1123. Shri R. Velayndhan: Will the
Minister of Food be pleased to state:

(a) whether any order has been
circulated to the State Government of
the Travancore-Cochin Union insist-
ing on the free movement of tapioca
from there to other States; and

(b) whether the State Government
have complied with the same?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) No.

(b) Does not arise.

DEVELOPMENT OF MALNAD AREA

*1124. Shri Thimmappa Gowda: (a)
Will the Minister of Agriculture be
pleased to state whether Goverr.ment
have constituted the Central Plunning
Committee for the development of
Malnad areas?

(b) Has the Conimittee held zny
meetings and if so, where and on what
dates?

(c¢) Have the Committee made any
recommendations or submitted any in-
terim report?

(d) Have Government taken any
action on any such recommendations
or report?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes; a
copy of the Government of India
Resolution on the subject is placed
on the Table of the House. [See
Appendit IX, annexure No. 16.] .

(b) Yes; six meetings so far. The
details regarding dates and places of
meetings are as follows:

Place of Meeling Dates of Meeting,

(1) Bangalore 26th and 27th Octoter
1950.

(2) Madras 1st November, 1950,

(3) Bombay

15th and 16th Novem-
ber, 1950.

(4) Bhadrawatiin  20th November, 1950.

Shimoga Distt.

(Myrora State)

(8) Jog in Bhimoga 30th November,1050.
Diett.
(Mysore State)

(8) Bangslore 1st tgo 4th December,
1950.
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(c) and (d). The Committee sub-
mitted their interim report on the
immediate and short-term plans on
the 5th December, according to para.
4 of the Government Resolution, and
the report is under examination of
the Government of India.

CENTRAL MALNAD DEVELOPMENT BOARD

#3385, - Gowda: (a)
Will the Mm.ster of be
pleased to refer to the answer given
to starred question No. 846 on the 14th
March 1950 and state whether Gov-
ernment have since constituted the
Central Malnad Development Board?

(b) If so, what is the persanrel of
the Board?

The Minister of Food and Agricul-
4ure (Shri K. ‘M. Munshi): (a) Not
yet. It has to be set up only after
considering the Planning Committee’s
report.

(b) Does not arise.
WATER SUPPLY BETWEEN STATES

*1126. Shri Balmiki: Will the Minis-
ter of Works, Mines and Power be
,pleased to state:

¢(a) the number of disputes arising
out of water supplies between difter-
ent States of India after the partition
of .the .country;

(b) the reasons therefor; and

(c) the steps taken by the Govern-
ment for their remedy?

The ister of Works, Mines and
‘Gadgll): (a) to (c).
Complioated questions of apporttonment
of water supplies between different
Btates as also of apportionment of
water supplies between different
objects e.g. irrigation and generation
of hydro-electric power, necessarily
arise in almost all cases of multl-
purpose river valley development of
inter-State rivers. Efforts are con-
tinually made to settle these differences
by negotiations with the parties and
interests concerned. The question o
undertaking legislation under Article
282 -of the Constitution of India is
also under consideration.

MoToRrABLE RoADS 1N HIMACHAL PRADESH

41187, .Dr. Parmar: Will the Minis-
ter of Transport be pleased to state
the total mileage of motorable road
constructed in Himachal Pradesh in
each distriet since the formation of
Himachal Pradesh?

‘e ‘Minister of State
and Railways (Shri ):
About 4 miles of the Sidhpur-Baghi
Tosd in Mahasu District have been
constructed ‘and 11:25 miles of roads
in Sirmur District have been surfaved.

‘vew “houses ane
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In addition, a number of motorable
roads have been improved in all the
districts. :

COMMUNICATIONS IN TRIBAL AREAS OF
Assam

pleased to state to what extent
Postal and Telegraphic communim-
tiens in the Tribal Areas Part A gnd
Part B of the State of Assam have
been developed?

(b) How many Post Offices are ru.n
depa-rtmentally
otherwise in the Naga - Hills, b}orth
Cachar Hills and Lushai Hills in Part
A Tribal Areas and in the Misimi Hills
and Abor Hills in Part B Tribal Areas,
besides the Post Offices of the’District
and sub-Divisional Head Quarters?

(c) How are the Postal Mails
earried from and to Kohima .and
Mukakchang, Aijal and Lungleh?

‘The Deputy Minister of Commumd-
cations (8hri Khurshed Lal): (a) .33
Post and Telegraph offices have “been
opened under the development schepie
in the Tribal Areas Part A and Past
B in the State of Assam, sihce 1946.
There are now 84 Posts and Teélegraph
offices (including combined offices) in
the Tribal Areas Part A and B of the
‘State of Assam.

(b) A statement furnishing

required information is placed on the
Table. [See Appendix IX, annexure
No. 17.)
. (c) (i) Postal mails from and to
Kohima .are carried by Mail Maetor
overating daily between Manipur
Road and Imphal.

(i) ‘Mails from and to Mukakchang
are carried by runners betweeh
Mukakx:hanz and Nakachari RS of

thé Assam Railway.

(iii) Mails from and to Aijal are
carried by mail motor plying thrice
weekly in each direction between sil-
char and Aijal.

(iv) Mails between Lungleh and
offices situated hetween North and
South Lushai Hills are carried by
runners serving between Lungleh apd
Ajjal. and those to and .from Lunﬂlﬁ
and.from and to other parts of In
mss ¥Hrough -East -Pakistan in closed

bm 'Demagiri, Borkal,
ma :Chittagong, runners-cum-la
setm

‘NEw HOUSES IN VINAYNAGAR

*1129. Shri Lakshmanan: .(a)

the Minister of Works,

Power be pleased to state huw m'any
construeted in ‘Vinay-

nagar’ :and -how many upits of accom-

modation do they provide?
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(b) What is the total number of
Central Gavernment employees who
though married are provided accom-
modation only in Chummeries in Delhi
and New Delhi?

(c) Have any representations been
received from these people for allot-
ment of the new houses in ‘Vinay-
nagar’?

(d) How far have Government been
able to meet their request?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) 240; 960.

(b) 395.
:(¢) Yes.

. (d) The quarters at Vinaynagar are
primarily intended to be regular
accommogation for Class III Govern-
ment servants gettmg a pay of less
than Rs. 75/- pm. It is, therefore, not
possible to shift all married allottees
of chummeries to Vinaynagar quarters,
out-of-turn. 35 Class III Government
servants: getting a pay of less than
Rs. 100/= p.m. and 22 other Govern-
ment servants getting higher pay—and
having large families, were recently
allowed to change to Vinaynagar
quarters. The question of shifting
some more will be considered when
further construction under contempla-
.tion is complete.

New PosT AND TELEGRAPH OFFICES FOR
RAJASTHAN

~ #1130, Shri Balwant Sinha Mehta:
(a) Will the Minister of Communica-
tions be pleased to state how many
new Post and Telegraph offices have
been opened this year in Rajasthan?
" (b) Where are they located?

(c) Have all the former State Post
Offices been taken over?

(d) What are the new proposals for
the next year with regard to opeping
of new Post and Telegraph Offices in
Rajasthan?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) 45
rural Post Offices, 6 Urban Post Offices
and a telegraph branch in a sub post
office were opened during the current
‘year.

(b) A statement is laid on the Table
of the House. [See Appendix IX, an-
nexure No. 18.]

(c) Yes.

(d) The programme for next year

can only be finalised when it is known

~'as to what funds will be available for
development,
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CONSTRUCTION OF SUPER-POWER PLANT

*1131. Shri Rathnaswamy: (a) Will
the Minister of Weorks, Mines and
Power be pleased to state whether it
is a fact that a contract has been given
to one Kuljian Corporation of Phila-
delphia to construct a Super-power
plant in India?

(b) If so, does this contract include
any other installation works?

The Minister of Works, Mines and
Power (Shri Gadgll). (a) The Damo-
dar Valley Cornoration has given a
contract to the Kuljian Corporation of
Philadelphia for complete erection and
operation for two years of the
2,00.000 K.W. Thermal Power Station
at Bokaro.

(b) This contract does not include
any other installation works.

CONSTRUCTION OF LALKUA-RAMPUR
WAY LINE

*1132. Col. B. H. Zaidi: Will the
Minister of Railways be pleased to
state:

(a) whether a proposal for the
construction of a branch line between
Lalkua and Rampur in Uttar Pradesh
has been under consideration; and

(b) if so, whether the line is likely
to be constructed in the near future?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) Yes.

(b) The construction of this line
will have to be examined agaln in
view of the justification now put for-
ward by the U.P. Government. Even
if it is approved by the Central Board
of Transport, the actual commence-
ment of the work will depend upon
the availability of funds.

*

DELHI-LUCKNOW ROAD

*1133. Col. B. H. Zaldi: Will the
Mirtxeister of Transport be pleased to
state:

(a) whether the Delhi-Lucknow road
passing through Garhmukhteshwar has
been classifled as a National Highway;

(b) if so, what improvements have
been effected since such classification
was made; and

(c) whether there is any proposal
regarding the construction of a pucka
bridge over the Ganges: at Garh-
mukhteshwar, or the utilisation of the
existing railway bridge as a rail-cum-
road bridge?

The Minister of State for Transport
gnd ‘Railways (Shrl Santhanam): (a)
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(b) and (c). A statement listing the
improvement works is laid on the Table
of the House. [See Appendix IX, an-
nexure No. 19.]

. These include a survey for the pro-
jected bridge across the river Ganga
near Garhmukhteshwar.

AIRWAY STATION AT PURNEA, BIHAR

*1134. Saikh Mohiuddin: Will the
Minister of Communications be pleased
to state whether there is any proposal
to open any airway station at Purnea
in Bihar?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): A fair-
weather airstrip which was constructed
l:J_v the Bihar Government already ex-
ists at Purnea and is available for
casual flights.

TUNGBHADRA PRoJECY

*1135. Shri K. Vaidya: (a) Will the
Minister of Works, Mines and Power
be pleased to state whether Govern-
ment have received any reports from
Madras and Hyderabad States regard-
ing the progress made by them in the
Tungbhadra Project?

.(b) Have the Government of India
given any subsidy to this Project?

(c) If so, how much have they given
to Madras State and how much to
Hyderabad State?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Yes. The
latest report on the project is laid on
the Table, of the House. [See Appen-
dix IX, annexure No. 20.]

(b) No.

(c¢) Does not arise.

BRIDGE OVER RIVER KRISHNA

*1136. Shri Satyanarayana: (a) Wil
the Minister of Tramsport be pleased
to state when the construction of
bridge over the river Krishna near
Vijayawada will be taken up?

(b) Have Government any plans to
have a railway-cum-road bridge?

(¢c) If so, has the matter been
investigated, and have plans been
finalised?

(d) If not, have separate estimates
been prepared for putting up a bridge
over the Krishna?

(e) What is the total expenditure to
be incurred?

(f) In how many years is the cons-
truction proposed to be complete?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Subiect to availability of funds. it may
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be possible to start
ey s construction in

(b) No.

(c) Does not arise.

(d) Yes.

(e) About Rs. 76 lakhs.
(f) About five years.

BrARHRA Dam

*1137. Shri Mohan Lal Saksena: (a)
Will the Minister of Works, Mines and
Power be pleased to state what was
the estimated cost of Bhakhra dam as
sanctioned and what is the anticipated
increase in the cost?

(b) What are the reasons for the
increase?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) and (b). The
estimates of cost of Bhakhra Dam have
not yet been sanctioned. The Bhakhra
Dam forms part of the Bhakhra-Nangal
project, the cost of which is estimated
to amount to Rs. 133 crores. These
estimates are at present under examjna-
tion by the Bhakhra Control Board.

Pre-partition estimates of some of the
component parts of the project are now
out of date, largely due to increase in
the cost of labour and materials as
Slso changes in designs and specifica-

ons.

Tuse WELLS |

*#1138. Shri Kannamwar: (a) Will
the Minister of Agriculture be pleased
to state how many tube-wells, ordered
from foreign countries have been
distributed to each State?

(b) What is the cost of each such
tube-well?

The Minister of Food and Agriculture
(Shri K. M. Munshi): (a) Entire tube-
wells cannot be imported as such. from
foreign countries. With the help of
rigs, operated either by hand or by

ower, holes are drilled in the ground
?or the required diameter. These holes
are then fitted with pipes,  and = 'then
pumps are fitted at the top. The
pumps are powered either by diesel
engines or by electric-motors. Some
of the pipes, pumps, engines and motors
have usually to be imported from ab-
road. Construction of tubewells as
such is the responsibility of the State
Governments. .

(b) The cost of a tubewell varies
according to the method of powering
adopted, the diameter of the tubewell,
its capacity and the kind of strata
encountered while boring, etc. The
cost of a standard tubewell in
Ganges Valley about 300 ft
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inehes in diameter and capable of giving
13 c. ft. of water per second is ap-
proximately Rs. 22,5

TYPEWRITER RiBeoNs anp CarsoN
PAPERS (PURCHASE)

*1139. Shri Tyagi: (a) Will the
Minister of Works, Mines and Power
be pleased to state the amount spent
annually by the Government of Indis
on the purchase of Typewriter Ribbons
and Carbon Papers through the Con-
froller of Printing and Stationery?

(b) Is it a fact that during the war
years (194344 and 1944-45) more than
75 per cent. of the Government of
India’s requirements for Typewriter
Ribbons were met by Indian manufac-
turers?

(c). Is it a fact that in 1950-51 orders
for 98 per cent. of the requirements
for Typewriter Ribbons have been
placed with hon-Indian firms?

(@) Is it a fact that in spite of a
@ecision to place 50 per cent. of the
requirements for 1950-51 with some
Indian manufacturers, the orders were
actually placed:- with a non-Indian
firm, who were allowed to bring their
tendered rates to a lower figure than
the one tendered by the Indian firm,
and thus almost the entire business
was placed with a non-Indian firm;

(e) Is it a fact that the quotations
of Indian manufacturers after the war
have been about the same as during
the war and those of non-Indian firms,
‘some. of whom were quoting 50 per
cent. higher rates than Indian manu-
‘facturers during the war, have come
&6wn to 20 per cent. below those aof the
Indian manufacturers?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) On the basis
ot ‘an average of the last three years,
Re- 1,35,000 and Rs. 564,000 were

on the purchase of Typewriter
t"P::t]):us and Carbon Papers, respec-

e

&) No; the distribution between the
Indian . and non-Indian manufacturers
wap in the ratio of 50:50 in the year
194344 and 71:29 during 1944-45.

(¢) No.

(d) No.

(e) Yes.

Raminway RATES TRIBUNAL

*1140. 8hri Raj Kanwar: (a) Will
the -Miriister of Rallways be pleased to
state how many cases have been dis-
posed of by the Railway Rates Tribu-
‘nal since its creation?

(b). What ig the number of pending
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The Minister of State for Transport
and Railways (Shri Santhamam): (a)
and (b). Attention of the hon. Member
is invited to my reply Starred
Question No. 231 asked by Shri Jagan-
nath Mishra on the 21st November,
1950. Two more cases have since been
referred to the Railway Rates Tribunal
and 1al.l the three cases are under dis-
posal.

TRAFFIC CONGESTION IN TALCHER LINE
oF B. N. RamLway

*1141. Shri B. K. Pani: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
of the severe traffic congestion in
Talcher line of B. N. Railway between
the railway stations Berhampur and
Meramandali, Kharagpur and Mera-
mandali and Puri 2nd Meramandali
where thousands of passengers have
been waiting for tickets for the last
few weeks;

(b) whether it is a fact that
Talcher-bound trains are over-crowd-
ed with people travelling on foot-
boards of trains and on engines and
in parcel vans at risk of life;

(c) whether any special trains were
provided for such heavy traffic and if
so, how many such trains were pro-
vided to Meramandali railway station
ang also why they were discontinued;
an

(d) what special sanitary and ac-
commodation arrangements are made
by Railways for the passengers ou
these way-side stations?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
to (c). There has been very heavy
passenger traffic to and from Merama-
ndeli during the last one month or so;
but it is not correct that thousands of
passengers have been waiting for
tickets for the last few weeks. In the
initial stages there ‘might have been
occasions when some passengers had
to wait for a few hours due to suspen-
sion of further booking for want of
room in the passenger trains
at that time. But, later on no such in-
stances were reported. The loads of the
scheduled passenger trains on
Talcher Branch were augmented and as
many as 71 special trains were run to
and from Meramandeli dur the

riod 15th November to 10th em-

r 1950. The special trains to Mera-
mandeli were discontinued from 16th
December, 1950 when the Orissa Gov-
ernment banned booking of passengers
to stations in the neighbourhood of
%&rgeandeli b:itd sgec;lal trains are

ing provided for pass TS
returning from MeramandeH. %
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to prevent people travelling on foot-

boards of trains and in parcel vans and

generally to provide such transport

ﬁcihtles as were immediately practica-
e

(d) All possible medical and sanitary
arrangements have been made by the
Railway, including inoculation of pas-
sengers and disinfection of carriages
and water supply at roadside stations.
As this heavy traffic developed without
any warning there has not been ade-
quate time to erect shelters for the
accommodation of passengers at road-
side stations but provision of addition-
al booking clerks, ticket collectors,
waterman, policemen, etc, was promptly
attended to

Fast BY SHRI V. N. SAGAR AT ANARA-
PALLI, MADRAS

*1142. Shri V. J. Gupta: (a) Wiil the
Minister of Railways be pleased to
state the action taken by Government
to enlarge and remodel the Railway
station at Anakapalle in Madras
State on the M. & S. M. Railway line?

(b) Are Government aware of the
fast unto death undertaken by Shri
V. N. Sagar, a youngman of Anakapalle
from 26th November 1950 as a pro-
test against the inaction of the Railway
authorities for the last two years or
more regarding the various represen-
tations in this respect?

(¢) If so, what steps are being
taken by Government to meet the
demands of the people and to save
the life of Mr. Sagar whose health is
fast deteriorating?

W of State for Transpori

and: (Shri Santhanam): (a)

The remodelhng of the station at

{\glgaksspane has been programmed for
1-52

(b) The Government are aware of the
fast unto death understood to have been
commenced by Shri V. N. Sagar on
26th November and given up on lst
December 1950, but there was no justi-
fication for such fast on the score of
inaction. Every proposal for remodel-
ling has to be considered in its due turn
in relation to other such proposals.

(c) Other demands are also under
examination of the M. and S. M. Rail-
way Administration, and suitable
action will be taken in respect of those
as are found reasonable and feasible.
Shri V. N. Sagar was advised by the
hon. Minister In a personal telegram
on 29th November, 1950 of the posi-
tion in brief and that as there was no
moral justification for continuing the
fast, he was asked to give it up. This
was touowed by another telegram from

hon. Minister on 30th November
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1950 in reply to Shri V. N. Sagarslnle-
gram of the same date.

replied on 1st December 1950 thurhe
had given up the fast on that even-
ing.

Heap OFFICE OF DaMODAR VALLEY
CORPORATION

*1143. Shri Jnani Ram: (a) Will the
Minister of Works, Mines and Powef
be pleased to state whether lands have
been acquired at Ranchi for the Head
Office of Damodar Valley Corporation?

(b) It so, what progress has been
made to shift the Head Office to
Ranchi?

The Minister of Works, Mines and
Power (Shri Gadgnl) (a) The Damodar
Valley Corporation have acquired ap-
proximately 315 acres of land a‘t
Hotwar near Ranchi in September 1949
when the intention was to locate its
Headquarters at that place.

(b) No progress in shifting the
Damodar Valley Corporation Head-
quarters to Hotwar has been made
because as a measure of economy it
was decided not to construct the Head-
quarters now.

SHOOTING OF WiLp Brrps IN DeLHI

*1144. Sardar Sochet Singh: Will the
Mut:ster of Agriculture be pleased to

(a) whether it is a fact that sports-
men in Delhi have been prohibited from
shooting certain categories of wild
birds, in spite of their abundance, in
the State of Delhi by an order of the
Chief Commissjgner and if so, why;

(b) whether it is a fact that, under
this new order, Dethi sportsmen who
go out for shooting into the adjoining
States of the East Punjab and Uttar
Pradesh, ete., are prohibited from bring-
ing mto the limits of the Delhi
State the game shot and killed even
outside the limits of the Delhi State;

(c) if so, what are the reasoms féor
thus causing embarrassment to the
sportsmen of Delhi; and

(d) whether Government are pre-
pared to reconsider their decision in
this respect and if not, why not?

e Minister of Food and Agricultare
(ot K Waneh Sationsof e
O e recomm
District Fauna Comm‘tTee s of the

(b) Yes.

(c) To avoid extinction of certain
species which are helpful to cultivatees

and to preserve the beauly of the
country-side, ‘
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(d) On reconsideration the ban has
been removed by the Chief Commis-
sioner, Delhi in respect of 15 birds out
of a total of 50

NariapooL CASE

*1145. Shri J. N. Hazarika: Will the
Minister of Railways be pleased to
state the number of Railway employees
who had been involved in what is
popularly called ‘Naliapool Case’ of
Dibrugarh (Assam) and how many of
them have been convicted?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): Three
hundred and eight Railway employees
were arrested in connection with the
Naliapool case of whom twenty-four
were released before any charge was
framed and four were convicted to six
months- imprisonment for resorting to
hunger strike while under custody.
Of the remaining who were sent
up for trial two were convicted to
transportation for life, twenty three to
two years R. I. and two hundred and
nine to a fine of Rupees fifty or to one
month R. I. in default. Five were re-
leased after admonition and warning
sndb't:orty-one acquitted with benefit of

oubt.

AR STRIPS IN TRIBAL AREAS OF
ASsAM

*1146. Shri J. N. Hazarika: Will the
Mn‘n;gr of Communications be pleased
-to :

(a) the number of new Air Strips
opened recently or to be shortly opened
in the Tribal Areas, Part A and Part B,
in the State of Assam; and

(b) whether the prient air lifting
‘capacity of goods from the Hill districts
“is s;q'lcient to meet the demands of th
trade? :

The Deputy Minister of Communi-
eations (Shri Khurshed Lal): (a) A
statement showing the number of air-

ips which have already been opened
and are.in use or which are proposed
to be opened in the Tribal Areas, Part
A and Part B, in the State of Assam,
is laid on the Table of the House. [See
Appendix IX, annexure No. 21].

Besides the places mentioned in the
statement, airstrips were opened at
-certain other places also in these areas
by the Defence Ministry during the last
war but they were subsequently aban-
doned and are not in use now.

(b) Yes, Sir. The air transport capa-
city of the companies who operate
charter flights from- Calcutta to points
where freight is offered is sufficient to
-meet all the current demands of the
traffic. :
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*1147. Shri S. V. Naik: Will the
N{i.geister of Railways be pleased to
state:

(a) whether the Adjudicators Award
and leave rules have been made appli-
cable to N. S. Railway and implement-
ed. [Vide Railway Board letter No.
E(ADJ) 49/8 of 16-2-50];

(b) whether the Central Pay Com-
mission scales of pay have been made
applicable and implemented on the
N. S. Railway; and

(c) if the reply to parts (a) and (b)
above be in the negative, what are the
reasons for delay, and what time would
be taken for the implementation?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) The
Adjudicator’s Award in respect of
hours of work, periods of rest and
leave reserves has been extended to the
N. S. Railway. The recommendations
regarding the liberalisation of leave
rules and other holiday concessions
made in the Award are under considera-
tion and have not yet been accepted by
Government. These recommendations
relate only to the Staff who are daily
rated and/or are in inferior . service.
The question of extending these bene-
fits to the staff of the N. S. Railway
will be considered after a decision to
accept them is arrived at by Govern-
ment. Railway Board’s letter No.
E(ADJ)49/8 of 16th February, 1950
quoted in the question refers to the
revised phases for recruitment of staff
to implement the Adjudicator’'s Award
on the 9 former Indian Government
Railways who were parties to the trade
dispute and is not meant for the N. S.
Railway. The preliminary work re-
quired in connection with the applica-
tion of the Adjudicator’s Award has,
however, been completed on the N. S.
Railway and the Railway Board have
agreed to the commencement of the
application of the Award immediately
and its completion by July 1951.

(b) The Central Pay Commission
scales of pay had already been adopted
on the N. S. Railway with effect from
1st January 1947 in accordance with
the formula adopted in respect of the
former Indian Government Railways.
It has been decided, however, that the
equation of the existing posts on the
N. S. Railway to posts under the Cen-
tral Pay Commission scales on the
former Indian Government Railway
needs examination before being accept-
ed by Government. The task of exa-
mining the scales of pay prevailing on
the erstwhile Indian State Railways and
the equation of posts with those on the
former Indian Government Railways

..after the introduction of the CP.C.
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scalés of pay has been entrusted to the
Central Railway Service Commission
and complete implementation of the
C.P.C. scales on the N. S. Railway will
come into effect after this examination
has been made by the Central Railway
Service Commission and a decision
arrived at by Government.

(c) This does not arise.
UNAUTHORISED CONSTRUCTIONS

*1148. Shri Balmiki: (a) Will the
Minister of Works, Mines and Power
be .pleased to state the number of
Harlfan displaced persons who have
mi unauthorised  constructions in
mud’ huts and pukka houses in Delhi
and New Delhi?

(b) How many notices have been
served on them for the requisition of
land?

(c) What steps do Government pro-
posed to take to give them alternative
accommodation?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) 10 and 784
respectively in Delhi and New Delhi.
These figures include both local and
displaced Harijans for whom separate
figures are not available.

(b) None. Notices have however,
been served on almost all of them ask-
ing them to demolish these unauthori-
sed structures.

(c) No displaced person who is en-
titled to alternative accommodation is
evicted, unless he is provided with the
same.

DISPLACED ENGINEERS

*1149. Shri Balmiki: (a) Will the
Minister of Works, Mines and Power
be pleased to state the number of dis-
placed engineers who came after parti-
tion to India?

(b) How many of them are resettled
and where, during 1947-48, 1948-49 and
1949-50?

(c) What facilities are Government
providing to them?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) to (c). The
information is being collected and will

laid on the Table of the House in
dde course.

“"K. L. M. AIR Crase (REPORT)

‘%1150, Shri Kamath: Will the Mini-
x;-e‘ of Communications be pleased to

(a) whether a copy of the report of
the Netherlands ‘Government’s Com-
mittee appointed to inquire into the

air crash at Bombay of July 1949
has been received; and
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(b) if so, whether their findings and
conclusions tally with these of the Com-
nx:tti(;:e, appointed by the Government of

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) Yes,

(b) Yes, Sir. The findings and con-
clusions of the Dutch Court are sub-
stantially the same as those of the Com-

mittee appointed by the Government of
India.

TELEPHONE BILLS (ARREARS)
74. Shri P. Basi Reddi: Will the
Minister of Communications be
pleased to state:

(a) the total amount of the out-
standing telephone bills:

(i) for the whole of India; and
(ii) for Delhi City; )
(b) the amounts of the bills due
from

(i) public bodies and
(ii) private persons; and -

(c) .the steps the Government have

taken to expedite the recovery of the
dues?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) (i)
ﬁ?{%“t Rs. 68 lakhs. (ii) About Rs. 8

s.

(b) (1) and (ii). No separate
statistics are maintained for private
and public bodies. But the amount
due from subscribers other than Gov-
ernment Departments or Offices is
about Rs. 8 lakhs.

(c) In respect of Government sub-
scribers, the Chief Secretaries of ‘State
Governments and Secretaries of differ-
ent Ministries of Central Government
have been requested to settle the out-
standing bills without delay. Strict
instructions have also been issued by
the Ministry of Defence to the various
Commands to expedite the settlement
of bills. Every possible step is also
being taken to recover the outstandings
from private subscribers.

PostaL Lire INsurance Poricies

75. Shri Kamath: Will the Minister
o‘fa teCol:ummicatlcms be pleased - to
state: .

“{a) w]}_xelfher tthe l;;)sfal Life Insur-
#pge policies of displaced Government
servants and pensioners who opted
from Pakistan for India after 15th.
August 1947 are still intact; and

“b) if not, what steps Government
propose to take in the matter?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a)mxt
the time of Partition, option for service
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with either ‘Government was given only
1o Central Government servants, mem-
S to All-India Services and
0 to the servants of the partitioned
provinces of Punjab, Bengal and a por-
tion of Assam. On the basis of their
option, the Governments of India and
Pakistan assumed responsibility. In
respect of others the respansibility was
by the two Governments on
the ‘basis of the residence of the policy
holders on 31st March, 1948.

(b) The question of keeping in force
the pelicigs .for which the Government
of Paklstan is responsible and the
hqldem which have come over to

is under eonsideration of the
Govemment

PROSPECTING -'WORK IN KULU REGION

6. Shei Eamath: Will the Minister
g*ﬁol'b, Mines and Power be pleased

¢a) whether the Kulu Gazetteer of
1902 (or thereabout) refers to deposits
of gold or other precicus metals in the
Kulu region;

(b) it so, whether any prospecting

-operations have ever under-
taken there; .

(c) it not, why not?

“The ] Mines and
Power (Shri (a) The Gazet-

teers of 1883-84 and 1897 mention ec-
currences of veins of silver, copper and
lead :in the Vazeeri Rupi, Kulu Sub-
Priwision.

(b) According to the Gazetteers,
monopoly to work these deposits was
granted to Mr. J. Calvert in 1869 but
was cancelled in 1883 as he did not
meet with.much success. The workings
mentioned by Messrs. J. Calvert and
¥. C. Hughes were examined during
May-June 1949 by an officer of the
Geological -‘Survey of India, who, as 2
result of field and laboratory work
concluded that the ancient reputed
silver mines at Uchich contain only
small quentities of silver.

¢c) ‘Does not arise.
LABOUR-MANAGEMENT CO-QPERATION
71. Shri Raj \War: (A) Will the
Mistister of m&- leased to
te -what mchinery on the
various railways in India to enm
hbnm-mammt eoroperation? " °
€b) What is ‘the constitytion
M mftho .preeise ‘functions. o!

of M I’u' : i
and (b aff Councxls or %eltnre
ifferent

’,mﬂtmllymall’ﬁbemn
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Government Railways, the constitution
and functions of these Councils or

laid
down in the Rules regulating the forma-
tion and functions of Staff Councils,
a copy of which is in the Library of
the House.

INDEX OF OPERATING EFFICIENCY

78. Shri Raj Kanwar: Wil the
Ngrtxéster of Railways be pleased to
state:

(a) whether the Ministry or the
Railway Board have prepared any
index of operating efficiency of each of
the Class I, Railways in India sinee
the outbreak of the Second World
War in the year 1939; and

(b) if so, whether Government pro-
pose to lay on the Table of the House
a statement showing the operating
efficiency on each Railway separately
every year from the year 1939 to ‘the
year 19497

The Minister of State for

and Raflways (Shri Santhanam): (a)
and (b). A composite index of opera-
ting efficiency of Railways has been
suggested but the Government hawve
not yet decided whether it can be ado-
pted as a standard for comparison. ‘A
further examination has yet to be made.
The Government is not in a position at
present to lay a statement on the Table
of the House in this connection.

TrRees PLANTED DURING Vana Mahotsava

79. Shri Sidhva: (a) Will the Minis-
ter of Agriculture be pleased to refer
to the reply given to my starred ques-
tion No. 64 asked on the 2nd August,
1950 and state the number of trees
planted during the Vana Mahatsava?

(b) What is the ‘latest report re-
mdlngtheupkeepottbcseh'ees'

The Minister of Food and Agrienltare
(Shri K. M. Munshi): (a) and (b).
Reports so far received from States
show that approximately three croves
of trees were planted during the last
Vana Mahotsava. All efforts.are being
made by the State Governments to en-
sure that the newly planted trees .sur-
vive and .grow.

FisH AND Broon-Mears (EX®PoRT)

80. Shri Sidhva: (a) Will :the ‘Mints-
ter of be pleased .to .state
whether #t is a fact that Government
of India have. entgred .into.an
ment with-the Government .ot
slovakia to export 2,000 tons fish .apd
blood-meals?

(b) ‘"H so, whether these mnatural
fertilisers are used in India or not?

(c) :Has India got a sutplus-of these
commodities? *9
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The Minister of Food and Agriculture
(Shri K. M. Manshi): (a) Yes, Sir.

(b) The use of fish and blood-meals
in India is negligible due to religious
prejudices and the prohibitive prices of
these fertilisers.

(c) No reliable statistics of the availa-
bility of blood and fish meals in the
country are available. but the fact that
the existing production cannot be ab-
sorbed within the country at current
prices shows that there is a surplus.

IMPORT OF WHEAT

81. Dr. R. S. Singh: (a) Wil the
Minister of Food be pleased to state
whether it is a fact that the Govern-
ment of the United Kingdom have
diverted to India a few vessels carry-
ing wheat from Australia to England?

(b) If so, what is the number of
those vessels, and how many tons of
wheat do they carry?

The Minister of Food and -Agriculiure
(Shri K. M. Munshi): (a) and (b). Yes.
Fivé steamers have so far been divert-
ed, which are likely to bring about
41,600 tons of wheat from Australia.

BRiTISH CROWN CRESTS

82. Prof. Ranga: Will the Minister
g gﬂteks' Mines and Power be pleased
ate:

(a) when the British Crown Crests,
placed or built-in on top of the towers
on the Secretariat Buildings will be
removed; and

(b) whether steps are being taken
to remove similar emblems of British
Crown and rule from other offices and
buildings?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) The British
crowns and crests placed or built-in
on top of the towers on the Secretariat
Buildings have already been removed
except in the case of the emblem on the
main dome which will also be removad
shortly. The Crown Crests on Parlia-
ment House and Government House
. have also been removed.

(b) No. The number of such insig-
nia is very large and it would be a
waste of time and energy to start re-
moving them all except those which
exist in places of constitutional signi-
ficance.

OFFICE AND RESIDENTIAL
ACCOMMODATION

83. Prof. Ranga: Will the Minister
of Works, Mines and Power be
pleased to state:

(a) the steps that are being taken
to . construct office and residential
accommodation in different places in-
cluding Nasik, Hyderabad, gﬁhsthan
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for offices to be shifted from Delhi
and Simla;

(b) What will be their cost.

(c) when they are expected to be
completed; and

(d) whether the offices concerned
are being shifted, as and when the
housing accommodation becomes
available?

The Minister of Works, Mines apd
Power (Shri Gadgil): (a) to (c). Itis
proposed to set up a new Printing Press
at Nasik and the requisitioning of
suitable land for the Press and of the
staff to be employed in it is now under
consideration. The gquestion of con-
structing office and residential accom-
modation at other places for the move
of offices out of Delhi and Simla has
to be examined in the light of the pre-
sent financial situation and is under
consideration.

(d) The shift of offices is determined
by the expenditure involved in the
move and by the availability of ade-
quate and suitable accommodation oyf-
side Delhi and Simla.

PRICE OF Foop GRAINS TO STATES

84. Shri  Kishorimohan Tripathi:
Will the Minister of Food be pleased
to state the amount which has still to
be realised from the State Govern-
ments, being the price of food grains
supplied to them in the years 1947-48
and 1948-49?

The Minister of Food and Agriculture
(Shri K. M. Munshi): On the basis of
available figures. an estimated amount
of 3:12 crores has to be recovered from
some of the Part B States.

ENQUIRY COMMITTEE ON SUGAR

85. Shri Kishorimohan Tripathi: (a)
Will the Minister of Agriculture be
pleased to state what progress has
so far been made in the enquiry ins-
tituted by Government into last vear’s
sugar shortage?

(b) Has the enquiring Committee
been clothed with sufficient powers to
carry on its work?

(¢) Has any interim report been
submitted by the Committee?

(d) If so. what are its interim
findings?

The Minister of Food and Agriculture
(Shri K. M. Munshi): (a) The Sugar
Enquiry Committee has completed the
enquiry and is expected to submit its
report by the end of this month.

(b) Yes.

(c) No.

(d) Does not arise.

ARSI
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STATISTICAL DEPARTMENTS FOR
CroP YIELDS

86. Shri Kishorimohan Tripathi: (a)
Will the Minister of Agriculture be
pleased to state if it is a fact that all
the State Governments have now set
up statistical departments for as-
-certaining crop yields?

(b) If so. is the method suggested
by the statistical department attached
to the Ministry of Agriculture being
followed by all the States?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
Governments of all Part ‘A’ States-
except Punjab have set up suitable
statistical organizations for carrying
out the work relating to'crop cutting
surveys for estimation of yields of
principal food crops. In the part ‘C’
states of Ajmer-Merwara, Coorg and
Delhi, the work is done directly by
the Statistical Branch of the Indian
Council of Agricultural .Research.
Other states of the Union do not at
present have suitable organizations for
the purpose. *

(b) The method suggested by the
Indian Council of Agricultural Research
for carrying out the crop cutting sur-
veys for yield estimation on the ran-
dom sampling method is at present
being followed by all the Part ‘A’ States
except West Bengal who follow the
method suggested by the Indian Statis-
tical Institution and by the Part ‘C
%:ltﬁs of Ajmer-Merwara, Coorg and

i.

RiCE PROCUREMENT

87. Shri Kshudiram Mahata: Will
the Minister of Food be pleased to lay
on the Table of the House a statement
containing the following information:

(i) the names of States where pro-
curement of rice (paddy) has started
with this harvest,

(ii) the procurement rates of such
‘States, and _

(iii) whether each such State is a
surplus one in respect of rice?

The Minister of Food and Agriculture
(Shri K. M. Munshi): A statement
giving the information is laid on the
Table of the House. [See Appendix
1X, annexure No. 22].

SYNTHETIC Mica

88. Prof. Ranga: Will the Minister of
1::{::, Mines and Powér be pleased to
state:

(a) whether it is a fact that in Ameri-
ca a pilot plant was started for the
manufacture of synthetic mica;
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(b) wtﬁther the development of its
large-scale production would not affect
Indian mica industry;

(c) whether such development could
be discouraged or prevented if Indian
mica. is rationalised ‘and the quality of
our mica products is improved: and

(d) what steps Government propose
to take in this regard?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) YesT

(b) It is too early to foresee the ex-
tent to which the development of syn-
thetic mica will affect the Indian mica
industry.

(¢) It is doubtful how far anything
we can do at our end will prevent
technical developments or induce other
countries to abandon their efforts to
improve their own resources or to atiain
self-sufficiency. The development of
synthetics is not due to our mica being
defective in quality. but to other rea-
sons.

(d) The question of imposing a cess
on the mica industry for financing a
Research Laboratory is under con-
sideration. Also, the Indian Standards
Institute, in co-operation with the
Member Associations of the Interna-
tional Standards Organisation, is at-
tempting to evolve a uniform and ob-
jective method of grading and classi-

_fication of mica.

IRRIGATION PROJECT IN MADRAS

89. Prof. Ranga: Will the Minister of
Works Mines, and Power be pleased to
state:

(a) whether Government are aware
of the successful experiment made by
the Government of Madras in inducing
peasants in Tinnevelly and Ramnad
districts to contribute more than a
crore of rupees as loan towards the
big local irrigation project undertaken
by Government;

(b) whether Government have con-
sidered the advisability of launching
similar campaigns in the areas to be
benefited by the irrigation projects; and

(c) whether Government have also
considered the possibility of raising the
land improvement levy upon all
lands to be brought under irrigation or
to be protected from floods and collect-
ing tst‘n’ch levy in a number of instal-
ments?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Government
have seen a report to this effect, ___
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(b) and (c). These are questions of
policy for the consideration of the
States Governments concerned. I may
add that the Ministry of Finance have
recently addressed a letter to all State
Governments to consider the imposition
of a betterment fee on all lands brought
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under irrigation and to earmark the
proceeds towards repayment of loans
taken from the Centre for financing
these schemes. I also understand that
the matter is further under considera-
tion of the Planning Commission.
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PARLIAMENT OF INDIA
Wednesday, 20th December, 1950.

Thz House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair)
QUESTIONS AND. ANSWERS
(See Part I)

11-45 AM.
PAPERS LAID ON THE TABLE.

NOTIFICATIONS. AMENDING DELEI MoOTOR
VEHICLES RULES

The Minister of Trsnsp_ort and Rail-
ways (Shri Gopalaswami): I beg to
iay on the Table, under sub-section (3)
of section 133 of the Motor Vehicles
Act, 1939, a copy of each of the
following notifications issued by the
Chief Commissioner, Delhi, amend-
ing the Delhi Motor Vehicles Rules,
1940:

(1) No. F. 12(54)-48-HPW, dated the
24th March, 1949.

(2) No. F. 12(54)-48-HPW, dated
the 28th May, 1949.

(3) No. F. 12(182)-49-MLT, dated
the 19th January, 1950.

(4) No. F. 12(187)-49-MLT, dated
the 27th February, 1950.

(5) No. F. 12(12)-50-MLT, dated the
22nd March, 1950.

(6) No. F. 12(185)-49-MLT, dated

the 23rd March, 1950.

(7) No. F. 12(12)-50-MLT, dated the
3rd June, 1950.

(8) No. F. 12(53)-50-MLT. dated the
10/12th June, 1950.
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(9) No. F. 12(152)/49-MLT (D),
dated the 12th June, 1950.

'(10) No. F. 12(152)/49-MLT(II),

dated the 12th June, 1950.

(11) No. F. 12(152)/49-MLT(III),
dated the 12th June, 1950.

(12) No. F. 12(194)-49-MLT, dated
the 14/17th June, 1950.

(13) No. F. 12(194)49-MLT, dated
the 20th July, 1950.

(14) No. F. 12(73)-50-MLT, dated
the 21st July, 1950.

(153) No. F. 12(72)-50-MLT, dated
the 1st August, 1950.

(16) No. F. 12(77)-50-MLT, dated
the 12th August, 1950.

17) No. F. 12(60)-50-MLT, dated
the 23rd August, 1950.

(18) No. F. 12(109)-50-MLT, dated
the 17th November, 1950.

[Placed in Library. See No. P-123/50)

NOTIFICATION AMENDING AJMER-
MERWARA MOTOR VEHICLES RULES

Shri Gopalaswami: Sir, I beg to lay
on the Table, under sub-section (3) of
section 133 of the Motor Vehicles Act,
1939, a copy of the notification issued
by the Chief Commissioner, Ajmer,
No. 15/1/48-LSG, dated the 19th July,
1950, amending the Ajmer-Merwara
Motor Vehicles Rules, 1940. [Placed
in Library. See No. P-124/50]

NOTIFICATION AMENDING PUNJAB MOTOR 3
VEHICLES RULES

Shri Gopalaswami: Sir, I beg to lay
on the Table, under sub-section (3) of
section 133 of the Motor Vehicles Act,
1939, a copy of the notification issued
by the Chief Commissioner, Himachal
Pradesh, No. Tr-96-29/49, dated the
15th September, 1950, amending the
Punjab Motor Vehicles Rules, 1940.
[Placed in Library. See No. P-125/50].
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ELECTION TO COMMITTEES

EsTIMATES COMMITTEE

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I beg to move:

“That this House do proceed to
elect, in such manner as the hon.
Speaker may direct, one Member
to serve until the end of the finan-
cial year 1950-51 on the Estimates
Committee vice the hon. Shri Ajit
Prasad Jain, resigned.”

Mr. Speaker: The question is:

“That this House do proceed to
elect, in- such manner as the hon.
Speaker may direct, one Member
to serve until the end of the finan-
cial year 1950-51 on the Esti-
mates Committee wvice the hon.
Shri Ajit Prasad Jain, resigned.”

The motion was adopted.
STANDING COMMITTEE FOR THE
MINISTRY OF HOME AFFAIRS

Shri Satya Narayan Sinha: I beg
to move:

“That this House do proceed to
elect, in such manner as the hon.
Speaker may direct, one Member
to serve on the Standing Advisory
Committee for the Ministry of
Home Affairs for the unexpired
portion of the current financial
year vice Pandit Thakur Das Bhar-
gava, resigned.”

Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the hon.
Speaker may direct, one Member
to serve on the Standing Advisory
Committee for the Ministry of
Home Affairs for the unexpired
portion of the current financial
year vice Pandit Thakur Das Bhar-
gava, resigned”.

The motion was adopted.

Mr. Speaker: I have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and holding elections, if necessary, in
connection with the following Commit-
teces. nemely:

Date for Date for
nomination. election

(1) The Estimates 3
Committee.

(2) The Standing
Committee for the !
Ministry of Home !
Afllairs.

The nominations for these Com-
mittees will be received in the Par-

20.12.50  21.12.50
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liamentary Notice Office upto 5 p.M. on
the date mentioned for ihe purpose.
The elections, which will te conduct-
ed by means of the single transfer-
able vote, will be held in the Assis-
tant Secretarys room No. 21 in the
Parliament House between the hours
10.30 AM. and 1 P.M.

I. CENTRAL ADVISORY COUNCIL FOR
RAILWAYS

II. STanDING COMMITTEE FOR THE
MINISTRY OF DEFENCE

) -a
III. STANDING COMMITTEE FOR THE
MINISTRY OF HEALTH

Mr. Speaker: I have also to inform
the House that upto the time fixed for
receiving nominations for the Central
Advisory Council for Railways, the
Standing Committee for the Ministry
of Defence and the Standing Committee
for the Ministry of Health, one nomina-
tion for each of these Commitiees was
received. As there is only one vacancy
in each of these Committees, I declare
ﬂée following Members to be duly elect-
ed:

I. The Central Advisory Council for
Railways.—Shri Manik Lal Gupta.

II. The Standing Committee for the
Ministry of Defence.—Pandit Thakur
Das Bhargava.

III. The Standing Committee for the
Ministry of Health.—Dr. V.
Thakkar.

SUGAR CRISIS ENQUIRING
AUTHORITY BILL
The Minister of Food and Agricul-
ture (Skri K. M. Munshi): I beg to
move for leave to withdraw the Bill
to vest an Enquiring Authority with
certain powers.

Mr. Speaker: The question is:

“That leave be granted to with-
draw the Bill to vest an Enquiring
Authority with certain powe s.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1950-51—RAILWAYS

Mr. Speaker: The House will now
proceed to consider Demands for Sup-
plementary Grants. First, Grants for

. Rauways will be taken up and the

discussion on those Grants will con-
tinue up to 3 p.M. today when there .
will ‘be guillotine and the Demands will
be put to the House. Thereafter the
House will proceed with the General
Supplementary Grants from 3 o’clock
till the time the House rises for the
day. and tomorrow also, I believe,, up
to 4 pM. I understand that after
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¢ p.M. tomorrow when the Demands
for Grants are disposed of, the House
will be taking up Dr. Ambedkar’s
Bills,—The Representation of the
People Bills (Nos. 1 and_2), one for
reference to Select Committee and the
other which was left unfinished the
other day.

Shri Tyagi (Uttar Pradesh): Till
what time shall we sit today?

Mr.Speaker: Till six.

Shri Tyagi: Shall we meet day after
tomorrow also?

Mr. Speaker: That depends on the
progress of the business. And,
morrow the People’s’ Representation
Bill with respect to Part C States
will be taken up first.

An Hon. Member: Will only these
two Bills be taken up?

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): Government have no inten-
tion for the present to proceed with
any other Bills except those twe which
you have referred to. And for that
if we have to sit on the 22nd also we
cannot help it. Of course, if we can
finish both the Bills tomorrow itself
that is all the better, but if not then
certainly the House will have to sit...

Mr. Speaker:, That is not the ques-
tion. The query was whether Govern-
ment intends to take up any Bill other
than the ones mentioned. To that the
reply is in the negative?

Shri Satya Narayan Sinha: Yes, in
the negative.

Mr. Speaker: Government have no
idea of taking up other Bills. Hon.
Members should try to follow with
reference to the context.

A point was raised by Mr. Tyagi: up
to what time are we sitting today? That
depends upon the pleasure of the
House. If the House wants to sit up
to six, I have no objection.

Some Hon. Members: No, not every
day.

Mr. Speaker: Or if they want to sit
only up to five.

Shri Sidhva (Madhya Pradesh): No,
Sir, up to six o’clock. We have sat up
to six for the last two _days.

Mr. Speaker: That is no reason for
sitting longer today also.

Some Hon. Members: Up to five.

Mr. Speaker: Then we shall sit up
to lt}ve o’clock, if that is the general
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Shri Sidhva: Sir, as for the announ-
cement that you made that these Rail-
way Demands will be discussed up to
3 o'clock, may I say that that gives
us one hour and forty minutes only
whereas you have given nearly six
hours for the General Demands. Of,
course, the amount involved in that
case is higher compared with the
amount for Railways, but even then
the Demands for Railways also are
more than Rs. 10 crores. Sir, the un-
fortunate part about these Supple-
mentary Demands is that always
Government comes up at the fag end
of the session for these amounts, and
we have been repeating it so many
times that it is very unfair to the
House. It is done again now when _.
we have democratic institutions, when
we have a Parliament, and even after
the inauguration of the new Consti-
tution which lays down definitely that
sufficient time should be given to the
House to discuss such Demands. Just
when we are about to disperse, in
order that we should not take a long
time on it, in order to avoid criticism
from the House and  order to give
gnly good opinions to the hon. Minis-
7 SOOI

Mr. Speaker: Order, order. I do not
think the hon. Member is right in
carrying on in that manner with in-
ferencds.

The Minister of Transport and
Railways (Shri Gopalaswami): May

Mr. Speaker: And any time now
spent in this discussion is subtracted
from the time allocated for the Rail-
way Grants.

Shri Sidhva: That I know.

Mr. Speaker: The hon. Member will
see that cut motions in respect of
%ailway Grants are tabled aniy on one
item.

Shri Sidhva: Because we do not
want to move cut motions but want
to express our views. That is why
cut motions have not been given
notice of. The inference should not
be the other way.

Mr. Speaker: The hon.
wanted to say something.

Shri Gopalaswami: I only wanted
to take exception to the insinuation
that my hon. friend Mr. Sidhva made
about Government in this connection.

Minister

Shri Sidhva: There was no insinua-
tion. -~

Mr. Speaker: He did not mean
insinuate, but the language did impb
an insinuation,
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Shri A. C. Guha (West Bengal):
May I inform you, Sir, that these
papers were circulated to us only yes-
terday morning at 8 AM. and some
of us had to come to the House at
9.30 A.M. to attend some Conference
and then we sat up to 6. p.M. in the
evening and now we are asked to pass
thgse grants amounting to crores. I sub-
mit that we ought to have been given
sufficient time and the papers should
‘have been circulated earlier.

Mr. Speaker: Looking to the time
‘at which motions have been receiv-
‘ed and also remembering the fact
that they were received earlier than
.yesterday morning, it is clear that the

ipapers were circulated one day be-
fore. -

Shri A. C. Guha: At least, I got it
only yesterday morning.

Shri Tyagi: Even so, I would seek
your help in the matter of getting the
rivileges of the House protected.

any times these questions are raised
and every time it seems—may 1 have
Yyour ears, Sir?

Mr. Speaker: Yes. It is open to an
hon. Member to complain that, in
view of the pressure of business in
the House, he has not had sufficient
time to study the papers. Thag argu-
ment can be appreciated, but T have
got here the Parliamentary Bulletin
dated the 18th December, in which
it has been clearly stated that “The
Demands for Supplementary Grants
in respect of Railways for 1950-51 may
be taken up on the 20th December,
1950 (vide Combined List of Busi-
ness dated the 20th and 21st December,
1950). Copies of the Book of De-
‘mands for Supplementary Grants
(Railways) giving detailed informa-
tion are being circulated to hon.
Members today.” It said “today”—
‘that is, the 18th December.

. Shri Sidhva: “Today” is all right.
But they were received on the follow-
ing day. In the Constitution House
where there are nearly 80 Members
'of Parliament staying, papers are re-
ceived usually in the morning between
8 and 9 AM.

Shri Tyagi: Ony two hours before
- the sitting.

Sir, I wish to submit that even if
the papers had been sent on the 18th
Décember, ie. two days earlier

Shri A. C. Guha: I say they had not
been sent on the 18th.

Mr. Speaker: If ‘the hon. Member is
going to spesk cortinuously like that,
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I should take more serious notice of it.
While gnother hon. Member is on "his
legs, h should at least have the
courtesy to give him a hearing, apart
from the other rules of the House.

Shri Tyagi: As I was saying, even
if the papers had been circulated on
the 18th, my submission is that it is
not very fair to the House that every
time these Demands come before the
House protest has to be lodged. Pro-
test was lodged on the previous occa-
sion. It is on record. The House
goes on lodging such protests and the
Government shows such a hostile"
attitude towards this House. I submit
that it is for you to see that Govern-
ment obey the dictates of this House.
¥ do not want to waste your time, but
1 would like to remind you, Sir, that
last time protests were made and the
House demanded that the footnote
attached to these Supplementary De-
wmands for Grants should be more de-
tailed. Otherwise, how is it possible
for us to understand the justification
of the Demands? If we do not get
full details as to why these Demands
were needed and what is the justifi-
cation for them, we are put in a
difficult position. In some places, not
even a reference to the proceedings
of the Railway Standing Finance Com-
mittee is given. Wherever there is
reference to that Committee, the dates
of the meeting are only mentioned as
vesterday or day before yesterglay.
The proceedings had not been given
to us. How can we know then what
was decided, what transpired, and
what sort of notes were submitted be-
fore the Standing Finance Committee?
Because these Demands have come
through the Standing Finance Com-
mittee, we should at least know what
the reactions of that Committee were
and what were the notes submitted
to that Committee. It is really un-
fair and not at all in keeping with
the traditions of a democratic Govern-
ment that every time such sorts of
incomplete notes are supplied to us
and the Demands are hustled through,
especially when they pertain to crores
of rupees

12 NooN.

Shri Gopalaswami: May I mention
that so far as the Supplementary
Demands for Grants for Railways are
concerned. every one of those Demands
was placed before the Railway Stand-
ing Finance Committee and the pro-
ceedings of that Committee have been
orinted and I believe that copies have
been circulated to hon. Members.

Shri Sidhva: I think, Sir, that you
have got the power to request the
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Ministries to send the reports at least
a few days in advance and also allo-
cate sufficient days for their discussion
in the House. Very many times, we
nave made this suggestion and I am
sure you must have written to the
Ministries. I would like to know
what are the difficulties of the Minis-
try in sending us these Demands ear-
lier during this Session. If they
could not fix up an earlier day, at
‘least they could have sent us all the
details much earlier than they have
done. I do not think that anything
would be lost if these Demands are
considered in the Budget Session,
because every time we are told that
these are merely Supplementary
mands. I do not think that they are
so simple and if there is no consti-
tutional difficulty, I would reiterate
my suggestion that we may have full
discussion on these Demands during
the Budget Session if we cannot have
it during this Session.

The Minister of State for Tramsport
and Railways (Shri Santhanam): May
I just point out that it was the hon.
Member Mr. Sidhva who protested
against our bringing these Supple-
mentary Demands in the Budget
Session? We agreed with his sugges-
tion and have placed these Demands
before Parliament at the earliest

" possible opportunity. We had to place
them before the Railway Standing Fi-
nance Committee and as soon as that
was done, notice was given to bring
them before Parliament.

Shri Sidhva: It is true that I said
that they should not be brought up
during the Budget Session, but I did
not say either that they should be
brought at the fag end of this Session.
That is not proper.

Mr. Speaker: Order, order. No more
arguments. The time at the disposal
of the House is only two hours.

Pandit Kunzru (Uttar Pradesh):
May I just say a word?

The fact is that the Supplementary
Demands for Grants for Railways were
received by us only yesterday morn-
ing—by the maijority of us anyway.
My hon. friend the Minister of Rail-
ways said that these Demands had
been placed before the Standing Fi-
nance Committee for Railways and
that the proceedings of that Commit-
tee had been circulated to us. I do
not know whether they have actually
been circulated or not. At any rate,
so far as I know, there is no copy with
me and when I came this morning to
the House and asked the Librarian to
-give me a copy of those proceedings,
he said that no copy had been received
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yet from the Railway Board. There-
upon, I telephoned to the Secretary
of the Railway Board and got a copy
for myself.

Prof. Ranga (Madras): They are
available in the Library.

Pandit Kunzru: They are available
now, because the Librarian telephoned
to the Railway Board and got the
copies half an hour ago.

Shri Tyagi: There is utter inefficien~
cy in the Secretariat.

Mr. Speaker: First, I shall try to
clear the ground so far as the facts
are concerned. The proceedings of
the meeting of the Standing Finance
Committee to which the hon. Minister
of Transport and Railways referred
were circulated to hon. Members on
the 13th inst. and I have got here a
copy of the circulating note. Whether
they were circulated a day earlier
or two days earlier or two days later,
it is not a matter of much consequ-
ence, because—as I said at the begin-
ning—the complaint by hon. Members
that owing to the pressure of work in
the House and the time occupied by
various things, they have not had suffi-
cient time at their disposal to study
the papers will not be altogether of a
type which can be rejected at once. I
do see the force and the substance af
it. But I do not like that hon. Mem-
bers should immediately jump to the
conclusion that the Government want,
to keep away anything from them, or
that they want to rush the House and
get sanction for anything that they
bring. That seems to me to be the
remnant of old memories, ignoring the
character of Government that we now
have. But I need not enter into the
defence of the Government over this
point: they are capable of delending
themselves. My only point is that we
must change our approach towards the
CGovernment. (An Hon. Member:
What about the Government?) What-
ever may be the mistakes of Govern-
ment, we are now a Sovereign House
end the Government is responsible to
the House. (An Hon. Member: They
are not.) If they are not, I should say
the House is weak enough not ta drive -
them out.

Shri Tyagi: It is for you.

Mr. Speaker: It is not for the Speak-
er. It is for the majority to be strong
and insistent and I am sure any Gov-
ernment which claims to be democratic
and responsible to the House is bound
to respond to what the House says.
But that is. a different matter and I
need not go into that.
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{Mr. Speaker]

My only point is that, our apprpach
of looking at them must be entirely
different now. Of course, I could
understand the approach of an opposi-
tioy But that too has to be a con-
structive one and not one of imme-
diately jumping to conclusions and
atiributing motives. That is not the
wav in which we can go on in a parlia-
mentary democracy.

As I have already said, there is sub-
stance in the argument that hon. Mem-
bers have not got sufficient time. There
is also substance in the argument that
they must have sufficient information,
as much information as possible. After
all parliamentary Government is gov-
ernment by discussion. Whatever that
may be, as pointed out by the hon.
Member, Mr. Santhanam, Supplemen-
tary Grants were brought in during
this Session instead of at the Budget
Session, to remove one of the griev-
ances, but the other grievance that
they have not sufficient time at their
disposal still remains. But circum-
stanced as we are today, what other
course is open to us? Either we have
to postpone this item and take up the
other Bills; or, if we are not inclined
to postpone ‘it ‘we have to go through
them. I am sure, next time, things
will be done in a better manner and
a longer notice will be given. It is
more in the hands of Members than
in the hands of the Chair. Therefore,
Jet us now start with the discussion.

Shri Sondhi (Punjab): Sir, so far
as the Standing Finance Committee is
concerned, as is given on page 2 of
the Report, it met on the 2nd, T7th,
12th and 14th. On the 7th we asked
the hon. Minister to give us time and
he was good enough to give us six
days in the course of which all the
tems were covered. So far as the
Committee was concerned, their work
was over by the 14th; for the rest it
was for the. Department.

Prof. . Ranga: So far as I find, all
the information is given in the pro-
ceedings of the Standing Finance Com-
mittee for Railways. It has always
been a custom for us to receive these
skeleton information and if any ad-
ditional information is required it is
a practice with us to ask the Ministers.
Where, I ask, is the ground for the fear
that any information is being purposely
withheld?

Mr. Speaker: Apart from that, the
fact that complaints are made with-
out even looking into papers circulat-
ed, prima facie shows that they had
no time to read.

Shrimatli Durgabai (Madras): Sir,
may I bring a point for your considera-
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tion? I find that the discussion now
wilt be confined to Supplementary
Grants for Railways. ~But so far as
the General Supplementary Grants are
concerned, the time allowed for us is
just one hour, that is from 3 P.M. to
4 p.M., unless you are good though
to extend it.

Mr. Speaker: The hon. Member is
perhaps labouring under a misappre-
hension. The Demands will be taken
up today aj 3 p.M. and continued till
4 p.M. tomorrow. So, the House will
have two hours today, if we sit till
5 P.M.

Shri Sidhva: We may sit till
6 c’clock, Sir.

Mr. Speaker: I said five o’clock,
because I thought that was the desire
of the majority of the House. That
was what I learnt. At any rate, it is
a matter for the House itself to decide.

DEMaND No. 5—ORDINARY WORKING
EXPENSES—REPAIRS AND MAINTENANCE

Mr. Speaker: Shall I place all the
demands, or place demand No. 5 in
respect of which there is a cut motion?
I had better place demand No. 5 be-
fore the House. Motion is:

“That a supplementary sum not
exceeding Rs. 4,42,40,000 be granted
to the President to defray the
charges which will come in course
of paymept during the year ending
the 31st day of March 1951, in res-
pect of ‘Ordinary Working Expen-
ses—Repairs and Maintenance’.”

Pandit Kunzru: The hon. Minister
has not asked us to vote this demand;
he has not placed his demand yet be-
fore the House.

Mr. Speaker: I am now following
the procedure we have been following
for more than two years; there is noth-
ing new about it.

Pandit Kunzru: I think it is desir-
able that the Minister should put for-
ward the demands. He may have -
something to say in connection with
some demand. He may feel that the
supplementary demand asked for is
large enough to require some more
explanation than is given in the Re-
port of the Proceedings of the Stand-
ing Finance Committee for Railways.
I do not think, Sir, that whatever the
past practice may be, it is right for
the Speaker to place a demand before
the House before it has been moved
by”the Minister concerned.

Mr. Speaker: The hon. Member is
entirely mistaken. It is not a question
of the Chair moving it. We have
been following the practice which is
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followed in the House of Commons;
and two years back when we changed
to this method, I made a statement on
the floor of the House that the De-
mands will be assumed to have been
moved and they  will be proposed
frcm the Chair, so that the time of the
House may be saved. But it is perfect-
ly competent for the hon. Minister to
make a statement in the beginning, if
the House and if he also, so desires.
If that is the point of making him
move it, then for that purpose he need
not necessarily move it, and if he so
wishes he can make some opening re-
marks. Does he wish to say anything
at this stage?

Shri Gopalaswami: Not on this par-
ticular demand, Sir, I think full in-
formation is given in the Proceedings
of the Standing Finance Committee.
If there is anything required by way
of general observations as regards all
the Demands put together, I have no
objection to making a statement.
I- thought that I could do it, more
appropriately, in conformity with the
practice that we have been following,
at the end of the debate.

Mr. Speaker: So, I shall now call
upon Mr. S. N. Das to move his cut
motion. He is absent.

There is no other cut motion. I shall
place the Demands before the House.

DeEmanDp No. 2—Avubrr
Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,04,000 .be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951 in res-
pect of ‘Audit.’”

DeMand No. 3—MISCELLANEOUS
EXPENDITURE

Mr. Speaker: Motion isL

“That a supplementary sum not
exceeding Rs. 16,04,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 3l1st day of March, 1951, in
respect of ‘Miscellaneous Expen-
diture.”

DeEMAND No. 4—ORDINARY WORKING

EXPENSES—ADMINISTRATION
Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 53,55,000 be granted
to the President to defray the
<charges which will come in course
-of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex-
venses—Administration.’ ”

’

20 DECEMBER 1950

Supplementary 2066
1950-51-

DeMAND No. 6—ORDINARY WORKING
EXPENSES—OPERATING STAFF

Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 15,71,000 be granted

* to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,

1951, in respect of ‘Ordinary
Working Expenses—Operating
Stafl.’ ”

DeMaND No. 7—ORDINARY WORKING

ExPENSES—OPERATION (FUEL)
Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,87,49,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex-
penses—Operation (Fuel).” ”

DeManp No. 8—ORDINARY WORKING
EXPENSES—OPERATION OTHER THAN
STAFF AND FUEL.

Mr. Speaker: Motion is:

“That a supplementdry sum not
exceeding Rs. 2,36,01,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in res- .
pect of ‘Ordinary Working Expen-
ses—Operation other than Staff
and Fuel’ ”

DEMaND No. 9.—ORDINARY WORKING
EXPENSES—MISCELLANEOUS EXPENSES
Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,20,33,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex-
penses—Miscellaneous Expenses.' ”

DEMAND No. 9A—ORDINARY WORKING
Eme@Es—LABotm WELFARE

Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 15,15,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working
Expenses—Labour Welfare.” »

DeMAND No. 12A—OPEN LINe WORKS
—(REVENUE)—LABOUR WELFARE

Mr. Speaker: Motion is:

“That a supplementary sum rot
exceeding Rs. 68,17,000 be granted
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to the President to defray the
charges which will come in course
of payment during the year ending
the 3lst day of March, 1951, in
respect of ‘Open Line Works—
(Revenue)—Labour Welfare.” ”

Demanp No. 12B—OpeN LiNe WORKS
—(REVENUE)—OTHER THAN LABOUR
WELFARE

Mr. Speaker: Motion is:
“That a supplementary sum not
exceeding Rs. 40,02,000 be granted
‘to tha President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Open Line Works—

(Revenue)—Other than Labour

Welfare.! ” .

DeMAND No. 15—CONSTRUCTION OF
NEw LINES

Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,01,31,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Construction of New
Lines.’ ” ’

DeMAND No. 16—OPEN LINE
‘WORKS—ADDITIONS

Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,53,48,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in

respect of Open Line  Works—

Additions”.

DEMAND No. 17—OPEN LINE WORKS—
REPLACEMENTS

Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 7.45,21,000,be grant-
ed to the President to éeiray the
charges which will come in course
of payment during the year ending
the 3lIst day of March, 1951, in
respect of ‘Open Line’ Works—
Replacements.” ”

Shri Gopalaswami: Sir, I take it
that the general sense of the House is
that I should make a preliminary
statement on the Supplementary
Demands that are being placed before
the House for being voted upon. The
total of these Supplementary Demands
aggregates to about Rs. 22 crores of
which Rs. 12 crores will be charged
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to Revenue and about Rs. 10 crores
to Capital and the Development Fund
and the Depreciation Reserve Fund.

It is a matter of some concern to
me that it should have been necessary
for me to come to the House to ask
for a Supplementary Demand of these
dimensions. But hon. Members- will
notice from the particulars that have
been furnished in the Proceedings of
the Standing Finance Committee that
these Demands are absolutely neces-
sary at this stage: practically most of
them are inescapable. I wish to in-
form the House that this Demand for
Supplementary Grants does not indi-
cate any lax administration or any
kind of over-spending which has been
capriciously resorted to for which I
seek the sanction of the House. As
a matter of fact, on the Railways we
started an economy campaign some-
time last year, and we have been
pursuing this campaign since, trying
to economise expenditure wherever it
was possible to do so. That process
is still going on. In order to acquaint
the House with the results of this
campaign I need only say that com-
paring the current year with the pre-
vious year we have been - able to
reduce the operating ratio, which was
794 per cent. last year, to something
like 73.1 per cent. in the budget of
this year. After these Supple-
mentary Demands are voted we pro-
pose to show an even greater improve-
ment and reduce it to something like
71.2 per cent. Wherever staff has been
found to have been entertained in
excess of actual requirements they
have been retrenched or absorbed
against posts created for implementa-
tion of the Adjudicator’s award or in
other vacancies arising in the normal
course. The actual numbers retren-
ched are small, not amounting to more
than about 1,500 for the last twelve
months.

Another big item on which we have
made very careful investigations is
fuel consumption. We have recently,
in connection with this matter as well
as with the general question of stores,
appointed a .High Power Committee
with Mr. A, D. Shroff of Tatas as the
Chairman, for investigating into the
expenditure on stores on the Railways
and to suggest economies wherever-
that was possible.- Well, as a result
of the economy campaign that was put
<into force we were able to make a
saving of something like Rs. 140 lakhs
in the budgeted expenditure for
1950-51. But after the budget was
passed other factors have intervened
and these have led to additional ex-
penditure which it is not possible to
escape. That is the reason why 1
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Amongst the items which are of
importance I would mention for the
information of the House the follow-
ing. On account of the application
of the C.P.C. scales of pay to the
employees of the Indian State Rail-
ways which we took over, increased
expenditure over the budget figures of
something like Rs. 102 lakhs has to
be provided for. We have taken, as
the House is aware, a number of anti-
sabotage measures, measures for
greater protection on the railways,
we have had to undertake repairs due
to cyclones, flood and earthquake
damages on a large scale, and we
have also had to undertake repairs
to rolling stock and works due to train
accidents. This has aggregated to
about Rs. 85 lakhs. Increased pro-
vision has had to be made for main-
tenance of rolling stock, plant and
machinery due to the directive issued
by the Ministry for overtaking all
arrears of maintenance as early as
possible. That 1is responsible for
Rs. 260 lakhs. A large quantity of
coal has had to be routed by the rail-
eum-sea routes to certain Railways,
particularly in the South, and as the
cost of freight by sea is higher than
the freight by the all-rail route the
increased expenditure has come to
something like Rs. 110 lakhs.

On the side of payment of claims,
compensation for goods lost or
damaged, an increased expenditure
of Rs. 170 lakhs has to be met.
hon. Members are aware, there has
been an .intensive drive in regard to
the clearing of arrears of old claims
which have been outstanding for years.
As a result of this, much of the arrears
has been cleared and the receipts for
claims also have shown a substantial
tendency to go down. The increased
expenditure in all these directions is
responsible for the items of Supple-
mentary Demands which are being
placed before the House.

As I said, the increased debit to
Revenue is something like Rs. 12
crores. But hon. Members should
not be apprehensive that this is going
to violently upset the position of Rail-
way finance as I put it before the
House during the Budget debates.
We expect that in spite of these items
of additional expenditure we shall
close the current year in an even more
satisfactory way, at least in as satis-
factory a way as we did in the Budget
itself. It will not interfere with the
amount of dividend which we are com-
mitted to pay to General Revenues.
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As a matter of fact, there will be &
slight increase in the amount which
the General Revenues will get from
Railway Revenues. It will not inter-
fere with our appropriations to the
Depreciation Reserve Fund or the
Development Fund. If anything, the
Depreciation Reserve Fund will pro-
bably get an additional credit. I
think I need say no more on the
different items. If hon. Members are
anxious to get any more information
than is obtainable in the papers circu-
lated, I shall be quite willing to give
it to them at the end of the debate.

Shri Frank Anthony = (Madhya
Pradesh): Quite frankly, Sir, I have
not had the opportunity of _careful]y
scrutinizing the details supplied to us
by the Railway Ministry, but on a
fairly hurried examination which L
made five minutes ago of the details
in respect of which the Standing:
Finance Commi‘tee have. given their
approval, I have not been able to find:
any request for Supplementary
Demands in respect of the provisiomn
of quarters for the staff. Why L
have picked on this particular pomt
is because—I feel gure the Ministry
will agree with me when I say that
this problem is an acute and imme-
diately urgent problem—I think it is
a problem which should be given, if it
has not already been given, the most
urgent priority. Sir, I am saying
nothing which should be new to the

Ministry when 1 emphasize the point -

that today this shortage of accommo-
dation for your railway staff and parti-
cularly your loco staff is not only
acute, but it is a growingly acute
problem. What has rather perturbed
me is this. In a recent extensive
tour of Railway centres which I under-
took, there was a consensus of opinion
among senior railway officials that
although this problem was acute be-
cause of the tremendous shortage of
adequate accommodation for the staff
and particularly for the loco staff to
whom they are not able to provide
them their family needs in respect of
accommodation and shelter, this prob-
lem is going to be accentuated and
aggravated by the implementation of
the Adjudicator’s Award. One senior
Railway official told me that when he
will be called upon to implement the
Adjudicator’s award, he is going to
escape his responsibility by applying
for long leave, because he told me
quite frankly that already his staff
are being required to work without
the provision of any kind of quarters.
When the Adjudicator’s award is going
to be implemented, he told me that
the problem would be reduced to a
hopeless level and that he would find
it utterly impossible to be able to

»
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provide even one out of ten of his
running staff with any -kind of
quarters. This problem I found most
acutely manifest in the M. and S. M.
and S. I. Railways and 1 feel that I
would not be discharging the respon-
sibility to Railwaymen for whose
needs I have always displayed the
very greatest anxiety, if I did not ask
the Railway Minister to give me an
-assurance that this particular position,
‘which has assumed a very aggravated
form on the M. and S. M. and S. I
Railways, will receive his immediate
attention.

Sir, in July and August I toured
about thirty centres on the M. & S. M.
and S. I. Railways and quite frankly
in most of these centres I found the
position not only of the railwaymen
untenable but a sorry position, a
Pposition which no administration
should advisedly reduce its staff to. I
found the Railways insisting on the
loco staff working—and the men are
not opposed to working long hours—
but at the same time they go on refus-
ing to give them any kind of accom-
mod_ation. Now, during the last
:session, I raised this matter......

[MR. DEPUTY-SPEAKER in the Chair.]

Shri Sidhva: I find on page 12 of
the Proceedings of the Standing
Finance Committee for Railways that
nearly Rs. 45 lakhs are provided for
\quarters:

““DEMAND No. 12-A—RAILWAYS—OPEN
LINE WORKS (REVENUE)—LABOUR
WELFARE.

(a) Provision of ‘At
quarters found necesasry
etc. Rs. 36 lakhs.

(b) Lumpsum provision for
quarters costing not more
than Rs. 20,000 each. Rs, 5%
lakhs.

. Yc) Inescapable staff amenity

works found necessary. Rs.
24 lakhs.”

Nearly Rs. 45 lakhs are provided.

Shri Frank Anthony: I am greatful
$0 my hon. friend, Mr. Sidhva for
‘haying supplied me with this informa-
tion. I do not know whether this
sum that is indicated is to be spent
on the erection of additional quarters.

Shri Santhanam: It is an additional
amount to the amount already provid-
«d in the Budget.

Shri Frank Anthony: If that is so,
d would like to know whether these
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additional quarters are going to be
made available essentially to your loco
and your running staff, because the
problem is most acutely felt by them
today. Not only that. Is it the in-
tention of Government to ensure that
every one of its employees, particular-
ly your loco staff and the running
stafl, who are required to work bet-
ween 12 and 18 hours a day and in
all kinds of weather, should be pro-
vided with quarters? I submit that it
is Government’s inescapable duty to
provide quarters for every member, of
the running staff. What is happening
today on the M. & S. M. and S. 1L
Railways? It is a matter which I
have brought to the attention of the
hon. Minister for Transport and 1
regret to say that I have not received
adequate relief from him. Today on
the M. & S. M. and S. I. Railways the
loco staff are told: “You have to carry
out the transfer”. They are told:
“No provision is going to be made for
you in respect of quarters.” If they
ask for the transfer order to be sus-
pended or the transfer order 1o be
cancelled or for time to appeal against
the transfer order, they are told
summarily : “You will carry out the
transfer order; otherwise you will
either be suspended or removed.” It
is an acute problem, Sir, and I am
really aggrieved to think that the
Ministry has not applied its mind to
it with a sufficient sense of urgency
and I feel today that the morale of
your loco staff is at a very low ebb
and it is understandably at a low ebb,
because, to begin with, you do not
give the worker any shelter. In
addition to that you do not provide
any shelter for his family. I have
brought not one, but several cases to
the notice of my hon. friend, Mr.
Santhanam where a senior Railway
employee is required to carry out a
transfer within a week. No provi-
sion is attempted to be made in respect
of accommodation at the place where
he is to be transferred. In addition
he is told that no provision_is going
to be made for his family. They will
have to abandon the quarters 2which
they are occupying at present; his
family is faced with the prospect of
walking in the street; he is faced with
the prospect of living on a platform
where he is going to and he is faced
with the prospect of maintaining two
families, on a wage which enables
bim barely to keep body and soul to-
gether. It is a serious problem and
what I feel deeply resentful about is
this: When I raised this matter—I
have raised it incessantly to the
General Manager, Mr. Reid—he has
treated my representations with scant
respect but with deliberate discourtesy
and I think any General Manager,
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‘who is prepared to treat with scant
respect and discourtesy a request tt_)at
Te should make it his duty to provide
some form of shelter and accommoda-
tion, is not fit to hold his job and I
have also made it another matter for
a basis of representation and that is

this:.........

Shri Santhamam: I protest that Mr.
Reid is not here and he is not entitled
to be criticised. I can say that for
every one of Mr. Anthony’s letters, I
have taken special pains to go into
the matter and give him a full and
detailed reply. I do not think he is
entitled to criticise the General
Manager; he is entitled to hold me
responsible.

Shri Frank Anthony: I can under-
stand my hon. friend’s solicitude for
the General Manager. I am most
grateful for the consistent courtesy
which the hon. Mr. Santhanam accords
to all my representations. But,
repeat, the General Manager, M.S. M.,
has consistently treated with dis-
courtesy representations from me,
representations relating to his Railway
which he does not seem disposed to
attend to at all. I would end with
this statement that on this particular
Railway, we have this acute problem
which stands out in a more accentuat-
ed form than on any other Railway.
The aggravation is added in this way.
I have also brought this matter to the
notice of the hon. Mr. Santhanam and
I am hoping that he will deal with
that not only sympathetically, but
urgently. Quarters are available in
particular stations; vacancjes are
available in particular cadres. A
man is promoted from B to A cadre.
Instead of being made to fill one of
those vacancies, he is promoted to a
{ittle station where there is no accom-
modation. He is told that there is no
accommodation for him; there are no
educational facilities for his children.
This is a matter which has gravely
affected the morale of the loco staff,
particularly on the South Indian Rail-
way. I feel that there should be some
coordination of effort. I am glad to
notice that there is going to be prowi-
sion for quarters. Already there is
some provision for quarters for the
running staff. I hope that the hon.
Minister, to whom I am deeply grate-
ful for the fact that he invariably
treats representations with the maxi-
mum_of courtesy and consideration.
will insist that there is some coordina-
tion and see that although there is
ibis inevitable lack of accommodation,
this grievance is reduced to a minimum
by some coordination in making trans-
fers: Vacancies exist in a particular
station and a man is promoted to the
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next higher cadre. Why not that
man, consistent with efficiency and, as
[ said, with due regard, to your needs,
be given one of those vacancies instead
of posting him to a small place where
no facilities of any description exist?

Shri Goenka (Madras): The Supple-
mentary Demands amount to 12
crores debitable to revenue and 10
crores debitable to Capital Excendi-
ture. From the figures which the
hon. Minister for Railways has given
just now, it appears that the operating
ratio will not be raised by these
Supplementary Grants, and that the
operating ratio will practically be
the same. How will the operating
ratio be the same? The revenue will
be increased by about 12 crores and
the expenditure debitable to revenue
will also go up by about 12 crores.
There may be so many reasons. But.
unfortunately, if I remember aright.
even in the last year’s Railway
Budget, the same was the position.
Revenue increased and expenditure
also increased over and above what
was provided in the previous year’s
Budget. Today, from these Supple-
mentary Grants, the same story
repeats itself. Our revenue goes up
by about 12 crores; our expenditure
also goes up by about 12 crores. Our
operating ratio practically remains
the same. While the expenses may
be justifiable, I must admit that I have
not gone through the report of the
Standing Finance Committee and
therefore I am incompetent to speak
on every* item of it. Generally
speaking, I do feel that we require a
tightening up of our purse in regard
to expenses. If our revenue 1s
higher, we must not see that every pie
of revenue that we get is spent, how-
ever justifiable the expenditure may
be I do not want to speak very
much more on this subject except to
say that what happened last year is
happening this year. If the revenue
increases, I would like the same to go
into the kit of Railway Reserves ~and
not spent away. This is a matter to
which I would like to draw the atten-
tion of the hon. Railway Minister. I
am sure he will go into the matter
from the angle which I have just
referred to.

Pandit Kunzru: I think the Railway
Budget that was passed in March last
showed that after payment of the
contribution to the general revenues,
there would be a surplus of about 14
crores. We are now asked to vote
additional expenditure to the tune of
12 crores. I heard the hon Minister
for Railways say that this additional
expendltu:re would not lead to any
decrease in the payment to be made to
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the general revenues; but I could not
hear the other remarks that he made
on this subject which, I understand
from Mr. Goenka’s speech, were of a
reassuring character. 1 should there-
fore ask him to let us know exactly
what the position is; or, if he has
already given us this information, to
be good enough to repeat it. We
should like to know not merely in a
general way that our revenue will
increase either in consequence of the
additional expenditure, or on account
of other causes, but definitely what is
the estimate of revenue now made by
the Railway Board. If it is true, as Mr.
Goenka has pointed out, that all the
increase in revenue will be swallowed
up by the increase in expenditure, it
is not a very satisfactory position.
In so far as expenditure has been
necessitated by earth-quakes and
floods, it is doubtless a matter of
satisfaction that in spite of these
extraordinary expenses, our surplus
should not go down. But, we expect
that our revenue will increase in a
higher proportion than our expendi-
ture. We have never been told so
far that the highest limit to which our
revenue could go has been reached
and that henceforward we should not
expect the increased expenditure to
lead to increased income.

Another point that I should like to
draw the attention of the House to
is the question of repairs. It is stated
in the proceedings of the Standing
Finance Committee on Railways that
somc¢ of the additional expenditure to
be incurred has been rendered neces-
sary by the speeding up of repairs to
railway stock. Now, 1 should like
tn know what is the efficiency of our
railway workshops now, and also
whether they deal with locomotives
or with the repairs of carriages and
wagons. There was a time when we
were given a rather hopeful account
of the progress that had been made
-aiready and also the progress that
could be expected in future. Now 1
should like to know, especially because
we are almost at the end of the current
financial year, what is the position in
this respect now. Has the progress
that was made been maintained only,
or has any further improvement been
etfected? This is important, not
merely in connection with the
Demands that are placed before us,
but in connection with the working of
the railways generally. We all know
hov great were the difficulties caused
in the handling of traffic owing to the
decrease in the efficiency of the rail-
way workshops.

The last question that I should like
to refer to will be in connection with

20 DECEMBER 1950

Supplementary 2076
1950-51

the capital programme. The House,
in March last, voted about Rs. 194
crores so tar as I remember, for
capital  expenditure. Now  the
Demands placed before us for addi-
tional capital expenditure total up to-
Rs. 10 crores. This means that the
Government ask us to allow them to-
raise the amount to be allowed for
capital expenditure by 50 per cent. It
is true that reasons have been given
in the proceedings of the Standing.
Finance Committee for Railways for
the Demand for increased capital ex-
penditure. But it is rather surprising
that the railway authorities could
have failed to estimate the amount
required for capital expenditure to
such an extent. I do not want, Sir,
to reflect on the efficiency of the Rail-
way Board; but I think we have a
right to ask them to.be more careful
in future in framing estimates of
capital expenditure. Among the
items, Sir. on which additional money
is to be spent, are new locomotives
and new coaches and new wagons.
Now, in so far as these have been
already obtained, they should lead to
an increase in revenue. Our railway
stock had become old and we all know
that it was urgently necessary to
obtain new stock in order to enable
the railways to discharge their duties
towards the country satisfactorily,
hoth in respect of handling passenger
traffic and in respect of handling com-
mercial traffic. I should like to know
to what extent it is hoped that the
early delivery of locomotives and
coaches and wagons will enable us
to add to the railway revenues.

There is just one more point which
I would like to refer to. before I sit
down. We are asked to-day to vote
about Rs. 12 crores of expenditure
that will be debited to revenue. In
the course of the next three months,
the course of expenditure may make
it necessary for Government to come
forward with further Demands for
Supplementary Grants. The position,
therefore, requires to be carefully
watched. . I should also suggest that
we should be supplied with a fuller
explanation of the causes that led to
increased expenditure. In the pro-
ceedings of the Standing Finance
Committee for Railways, the heads on
which expenditure is to be incurred
are given; but no one can say merely
ifrom: a perusal of the heads, whether
the additional money asked for is
necessary. What I mean is, some-
thing more should be said in order to
show, either that the expenditure
could not be postponed, or that it was
advantageous from the financial point
of view that it should be incurred

. “mmediately. .
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Sir, this is all that I had to say and
I hope that my hon. friend the
Minister of Railways will be able to
.Zive such information on these subjects
as he can.

Shri T. N. Singh (Uttar Pradesh):
.In common with other hon. Members,
I feel that the presenting of such
.Supplementary Demands which amount
to such a large percentage of the total
budgetted for, is rather not a very
welcome thing; and if the House and
the Members are critical, I think they
.are only just doing their duty. Firstly,
I would like to urge that a Supple-
mentary Demand, if it is due to certain
unforeseen circumstances, should not
pe objected to at all, because there
imav be causes over which no man can
‘have any control. A flood, an earth-
quake, or a war or certain unforeseen
rises in prices, any of these may affect
.all your calculations. So, naturally,
if the previous budget calculations
are upset as a result of these unfore-
:seen circumstances, I think the hon.
Minister of Railways and his Depart-
.ment will have every sympathy of the
House and also its support in whatever
measures he may take to meet those
contingencies.

But, Sir, when one has to get
additional grants for the simple reason
that he has miscalculated things, then
naturally it becomes the duty of
-every Member to go deeply into the
matter. I would like especially to
draw your attention to Grant No. 5—
Ordinary Working Expenses, Repairs
and Maintenance. Under this grant
a sum of nearly four and a half crores
are being asked for. Out of this it
is stated in the Railway Finance Com-
mittee report itself, that a sum of Rs.
105 lakhs is due to actual under-esti-
mate in the budget. Now, Sir, I
would be failing in my duty if I did
not draw the attention of the Minis-
ter to this aspect of the matter. It is
very essential and some of us pointed
out during the budget discussions on
the Railways as well as on the General
Budget that every care should be
taken that there should be no under-
estimating; for it not only deprives the
House of forming a correct estimate
as to whether we are not overstepping
the limits of our resources but it also
sets up a wrong practice which should
be discouraged. Similarly I would
like to draw your attention to another
item viz.,, item 17 in the Supplemen-
tary Demand for Grants—Open Line
Works and Replacements. Out of the
7% crores asked .for, there is a Demand
for 304 lakhs for renewal of tracks as
a safety measure. Now I will tal;e
the hon. Minister back to certain
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observations and criticisms made by
Members in this House. They felt
that as a result of heavier rngines
now introduced, and as a result of
war-time wear and tear, there was
greater need for renewal of tracks and
that accidents have become more fre-
quent because tracks have not been
renewed in time. This House had
asked for this very thing. But we
were ignored. I want to know in esti-
mating the Railway Budget last year
when it was presented for this current
year whether it would not have been
better if more heed had been paid to
the remarks and observations in this
House and whether it would not have
prevented the Government from com-
ing with this Supplementary Demand
at this stage. Probably you may soon
be compelled to go in for large

“schemes of renewals and replacements

and also in regard to the very import-
ant machinery parts etc.  Therefore
I feel that it will not be improper for
me to say that more care is necessary
in estimating the budgets when they
are presented originally. If this had
been done we would not have been
faced with this circumstance; other-
wise naturally there is criticism—
perhaps the House could be persuaded
to understand the position—but the
public is there who feel that more
than 15 per cent. or even 50 per cent.
in certain cases is being demanded at
this late stage. They naturally feel
that it does not redound to our credit.
Therefore the first point I would make
is that in estimating the budget origi-
nally greater care is necessary.

Now with regard to certain other
aspects I will say that it will not be
out of place even in a Supplementary
Demand if I refer to certain things.
You have referred to increase in pay
to staff under the Pay Commission
Award. That is the right thing to do
also, but I feel that some mecre offort
is necessary to get a corresponding
increase in efficiency from the workers
in the Railways. I would like to
point out a few instances from my
own experience. I was travelling
very close to my home town of
Benares. There is a big junction
called Mogalsarai which is one of the
bigger junctions on the E.ILR. Can you
believe, Sir, that when at about 5 pM.
I was_ changing at Mogalsarai, in
that platform there was no water and
when I asked the officials concerned,
they paid no heed. As a matter of
€act for one hour the train was stand-
ing there and ao body took care. Are
we to be satisfied with that sort of
efficiency? I have seen other instanc-
es also where carriages have not been
Jieaned. There are small things
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which could easily have been done
without any extra cost and now that
we have increased their pay and
acceded to almost all their demands
we should see to it that efficiency is
also improved. I would not FLave
raised this point at this stage but for
the fact that a good part of the in-
creased demand is attributable to the
Central Pay Commission’s recommen-
dations which are being given effect
to.

Lastly, I would draw attention to
the Workshop grant that is included
in these demands. I hold a very
strong opinion and I have always held
it that in the -management of work-
shop what is very essential is that
apart from the techniclans that we
may engage, there should be very
strict vigilance. I know that from the
workshops lot of things disappear. .It
must be in the knowledge of the Rail-
ways Minister himself. Similarly the
efficiency of the worker can be im-
proved if there is greater vigilance. _I
need not have gone into these details
at this stage but since the matter has
come up, therefore I would draw
your attention to this aspect. With
these words, I close my observations.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair.]

Shri Jajoo (Madhya Bharat): This
time at the very outset I want to con-
gratulate the hon. Minister for Rail-
ways for a general improvement in
the administration as a whole as well
as in amenities for passengers. In
saying that I cannot, at the same time,
help saying that we on the metre
gauge sections are still getting a step-
motherly treatment. We are being
given a treatment which I feel, with
respect to the revenues accruing irom
those sections, is not in keeping with
the proportion of those revenues.

Another grievance of those undeve-
loped areas from where the Railways
make substantial profits is that the
Railways are not returning them in
the shape of better facilities for the
travelling public, like creating more
amenities for the passengers and intro-
duction of additional train services. I
come from Madhya Bharat which is
a very thickly populated area. Indore
and Gwalior are the two commercially-
developed towns in Madhya
So far as Indore 1is concerned, it
comes next to Bombay in that area.
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Sir, we have been saying it in this.
House in the past and also bringing it.
to_the notice of the hon. Minister as
well as his Minister of State for
Transport and Railways, that an over-
bridge at Railway crossing is a neces-
sity at Indore. And they have agreed.
to do it. It may be due to fault or
delay on the part of the Madhya
Bharat Government or of the Railway
Ministry here, but any way that over-
bridge at Indore has not so far
materialised. Similarly, Gwalior also
needs such-an overbridge and that also
has not materialised yet. In Ujjain
there is heavy traffic, but still no
attention is being paid for constructing
an overbridge even on the platform;
not to speak of an overbridge at the
road crossing.

Sir, from the report of the Standing
Finance Committee as well as from the
Supplementary Demands for Grants,.
I find that many trains have been res-
tored even on the metre gauge and a
Demand has been made for “Ordinary
Working Expenses—Operation (FueD)”.
But so far as resumption of trains on
lines in Madhya Bharat is concerned
whenever any question is put the
stereotyped reply is that immediately
the fuel situation improves trains will
be restored. I do not know whether
the fuel situation does not improve
at all only for this line or whether it
is so for other lines also. I would
like to know how many metre gauge
trains have been restored and how
many out of them are on the lines in
Madhya Bharat. In spite of an assu-
rance by the hon. Minister of State
for Railways in this House, restora-
tion is not done in my area.

One more thing about the restoration
of services. Unfortunately, these
earthquakes, cyclones and floods
affect only those areas where metre
gauge services exist and because of
that we are being asked to cut down

- the number of coaches even from our

existing regular trains. So, no ques-
tion of restoration or resumption of
trains arises. I would request the
hon. Minister that he should pay more
attention towards increasing the metre
gauge rolling-stock and coaches by
placing orders for more metre gauge
coaches and locomotives as also rolling
stock. That requires his immediate
altention because unless these undeve-
loped areas are brought on a level
with more developed areas, I feel the
people in those undeveloped areas will
not be benefited by the general impro-
vement in administration.

An Hon. Member: Seven thousand
coaches have been ordered.
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Shri Jajoo: They might have been
ordered. A hungry man will be satis-
fied when he gets bread—not when an
order has been placed for it even with
the best hotel in the world. (Interrup-
tion). No, hope does not fill my belly,
1 require bread.

Another thing which I would bring
to. your notice is that during his last
visit in October this year to Indore
our revered leader, the then Deputy
Prime Minister, Sardar Patel, before
a very large gathering in a public meet-
ing said that after appreciating the
conditions in Madhya Bharat.lt was
clear that a broad gauge secthn from
Ujjain to Mhow was a necessity. He
might have pointed this fact out to the
Railway Ministry also, but fron; the
reports supplied to us by the Railway
Ministry I find that not even a survey
or even a hint about having a survey
regarding this section has been made.
Sir, I would' submit that that was an
utterance from our esteemed and re-
vered leader and the Railway Ministry
should make a note of it. Next time
when the hon. Minister comes up wxgh
the Railway Budget, I hope, he will
give us sufficient information on this
point. :

Another thing is that in that parti-
cular area of the country certain
hydro-electric schemes are under cons-
truction. One of them, our Minister
for Works, Mines and Power has
stated, will be one of the bhiggest
schemes in the country. While that
is so, no survey or schen"les tt_:r
development of railway services in
that area which will be served by the
hydro-electric scheme are being under-
taken. I pointed this out on a
previous occasion also. I request, Sir,
that it should be taken up now.
Actually, in some cases where railway
projects were surveyed or even ap-
proved by the then Indian State
Railways, for examplz the Chittore-
Kptah' ‘section, thcse schemes have
been abandoned. I hope our adminis-
tration will not adandon those schemes
but will pursue them and pursue them
with zeal so that we on the metre
gauge lines also.would feel that we are
being treated fairly. I would request
that more attention should be paid to
the metre gauge lines.

.

Shri Sidhva: It is necel-(ssaé'y a'i times
that for emergency works Supplemen-
tary Grants are needed. But I find
that generally when the Budgets are
presented proper estimates are not
made and subsequently a very large
Supplementary Demand is made on
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the ground that the expenditure was;
of an emergency nature, that it was:
not contemplated when the Budget was.
prepared and that thcrefore necessity-
arose to spend the money after the:
Budget was passed. Sir, that kind of
a procedure, in my opinion, should be
changed and more attention shculd be
paid to these facts a: the time of the
preparation of the Budget and as little
an amount as possible should be pre~
sented by way of Supplementary De-
mands to this House. That would be
the proper course.

I do not dispute the emergency
cases, but if vou refer to page 5 under
“Ordinary Working Expenses—Repairs
and Maintenance” you will find that
Rs. 105 lakhs are provided for locomo-
tives “‘due partly to the original budget,
having been under-estimated and partly
to more provision being found neces-
sary on account of increase in repairs.
In pursuance of the Railway Board's
policy to overtake =zrrears of main-
tenance and increase in the cost of
stores and labour”, Similarly under
“Open Line Waorks” also, we find a
large amount has been provided for on
the ground that the estimates were
not properly made at the time of pre-
senting the Budget. That is my main
complaint, namely, that every year we
find that the Supplementary Demands
are for larger amounts than was the
case in the previous year. I would
request. the hon. Minister to see that
except in very rare and emergent cases,
full care should be taken not to ask
for such big Supplementary Grants,
At the time of the preparation of the
Budget, the full amount should be
provided, so that the original Esti-
mates may not be exceeded in the
manner they are being done at present,
necessitating  huge Supplementary
Grants.

My. hon. friend Mr. Anthony was
referring to the housing of railway
staff. As I told him, nearly Rs. 64
lakhs have already been provided for
this. Please see page 12. The point
is, whether this amount is going to be
spent this year. While this Supple-
mentary Grant can be passed, I would
like to know whether it is taken for
granted that this money will be spent
during the current financisl year. I
would also like to know the extent of
progress that has been made with
regard to the housing problem.

My. hon. friend Mr. Jajoo referred
to the metre gauge. I entirely agree
with 'him that the metre gauge posi-
tion is comparatively bad. There has
been improvement in the matter of
wagons, coaches and iocomatives in re-
gard to the broad gauge. We are glad
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10 find that some metre gauge locomo-
tives have been imported and in this
Supplementary Demand also provision
has been made for 50 metre gauge
coaches, 35 narrow gauge locos and
7.000 wagons and coaches of the metre
gauge and narrow gauge. The amount
is nearly Rs. 150 lakhs. So far so
godd. They say that it is proposed to
get them from Westi Germany and
Belgium. I would like to know
whether they are going to arrive be-
fore 31st March. That is really the
}lmgortant point that should be clari-
ed.

Then again, provision has been made
for track renewals for safety purposes
amounting to Rs. 3043 lakhs. If this
provision for safety has been made
after some report, I would like to
know what that report says. I am an-
xious to know what kind of ‘safety
measures Government are going t2
provide by renewal of the tracks. If
any new device has been found for
preventing accidents, I would welcome
it. During this ycar, many accidents
have occurred and we have been dis-
cussing avoidance of accidents so many
times.

Shri Gopalaswami: May 1 draw the
.attention of the hon. Member to the
fact that these Rs. 3043 lakhs are for
track renewals?

Shri Sidhva: Yes, but would you
kindly read further on—it is said “as
a safety measure”. It is not ordinary
renewal. If it is ordinary renewal why
was it not provided in the Budget?

Shri Gopalaswami: Renewal itself is
.a safety measure.

Shri Sidhva: This is a provision
.against some risk. It is a safety mea-
sure. An explanation is necessary,
.especially as the words “as a safety
measure” have been put in. I do cer-
tainly support it, but what kind ot
.safety measure is intended to be pro-
wided should be explained.

Then Sir, an amount of Rs. 50 lakhs
‘has been provided for a suspense ac-
count for the Chittaranjan Workshops.
Although I cannot place my finger im-
mediately on it, I know that we have
provided a certain amount already as
a suspense account for these Work-
shops. How far has that amount
been spent, and why has necessity
arisen to provide for a fresh sum of
Rs. 50 lakhs?

This morning, much capital -was
made of the Standing Finance Com-
mittee for Railways. I have been a
member of that Committee and know
something of it. We are called for half
an hour or an hour and these huge
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amounts are made fo be passed with-
out giving proper -and sufficient in-
formation. Even in this report, there
is nothing to enlighten hon. Members.
When you are submitting a report to
hon. Members, a little more informa-
tion is negessary to be provided. -

I repeat again: it is unfair that
Supplementary Demands are piled up,
every year without proper attention
being paid at the time of preparation
of the Budget.

With due deference to my hen. friend
the Railway Minister, no greater clari-
fication has resulted by the submission
of the Standing Finance Committce re-
port. In future, it wouid be very desir-
able that for the benefit of non-Mem-
bers of the Standing Finance Com-
mittee sufficient information should be
made available. After all, a large sum
is. being asked to be passed by the
House.

In regard to these track renewals,
we would like to know what is behind
the mind of the hon. Minister. It is
not enough to say tkat it is for track
renewals as a safety measure. We
have provided crores of rupees for
track renewals in the last Budget. I
would like to know what happened
to that money and what fresh neces-
sity has arisen now to provide for
these Rs. 3043 lakhs. On this point,
I would like to have an explanation.

With these words, I resume my
seat.

&t fo A dq: INT TR, T T
M AT el e w g
fr frw fewre (demand) w &
Ao aEaT § AR T AR IR U
7g 9% do%a< (Labour welfare)
FARF & augd A AT & Ao
Ifae grm

fra® soe A avd et # fafa-
&I A% Waw (Minister of Rail-
ways) A ggr a1 fF @I oF O@
Faagd AT INE W TWQ
¥4 fawin g fz a5 (Railways in
& sense belong to the workers)
& oy Aoy 9 FH A S 4,
e Fiderg Whmagyaw -
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gd &1 woid & fod, 39 A Ry F
for sMagt & W@ I ¥ IT A
g wors Al F W g A F9IW
FodaT e TFIX FT & ¥ a7
™ @ TS F1¢ (Ambulance
cars) @{% ¥ ¥ A9 T wART
A AT 1w F ¥ o gan a
fr afs o3 aogd A @ I3 § At
R A A9gd w1 ggw foar @
IR IR IR 37 g aegd & g
F 96T oq WX IT FTAAGA A
wors ¥ fod womr 9@ qar @
T & Aagd Y & Fafeat aady
T A w21 AT fE g o) wors
% fodag w@wn @ U AR 78 Fa@
AT o TaAT T T 39 A< § @k
FCTHY § | T qg AFAA GFAC AA-
Fd F1 fF WY @O W &

fob 71w < @ &, gL guTd Aok

% fol &7 5T T & | AW FZ AT §
T o Tqar @9 gfT § 98 AREd ¥
G ¥ gra § AR SEFTTF agT
Ter faeqr 3T A gFeas § fAwe
WM g AT IAF aE IE AW
wd & fge srar § g § wogd F
99 qgT FH TAT TEAAT G | A W
G R qg FTH B v At ag v
for aorgd Y @@ srg wafeat a7 S
R g7 AT Fag sz s 6
19 g3 oF favg § s g Femrdde
¥ 1 weqr @F FTX § 99 A9GA AV
wafet & Ry gF #3 | @ Qar
@ Fawwar g fF A W guEe
Y AT T far s AAg F A garr
< & Forg & f g Ffereex e
O g gIE Y oF S § N
TG F AEEM F A0 TR TR 9
Farfeft 7 fofr og & 9@ &

265 PSD
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@3 fFd gu @ A gEAET qear §
g T 7 gan) gafed § wga g
f& ot W T T @R qAgd
FAW T gw F A § wogd W
Fo1$ & foF 9g @@ wwar w9gd
F wrdd & @ AT Tfgy 1 &qf
I9 IFT qZ IET WIS FHAT &
fF AoTgR I IFR A AN FERE )
= fogag ge00d froa ¥ fou
wF faam Fam fear @, 99 Y oF
FHLT g1 A a8 FALY T FI I T
woré & foa ar seaqe ¥ foq aar
dar wifgd, W7 FARH ¥ faw o
g Tfgd, aETE S four s qEv
g, AT I @S R FL W
¥ AR Arew g A fE S Ay
woTE 81 W § SIRSTH WY ug
qEAAr G4 W § F aRSw
e wor€ & fou 9 A FEw
Mg Ig AT (He S R ag
ug @ued g fF 3@ WAy gEra
T 8, 9 W g § AN
T warE & fod gz @a FW a<
WEl & aeaa § f& ug gana
gt fafres e F1 Ao dm W]
R TR EIF
@t far A9 ¥ fow @ faar s
§ |WARFA F AT g9 7 o
i afer AN F WREA @+
ﬁwrvr\ri.,l

(English tra%alqtion of the above
speech).

Shri D. D. Pant (Uttar Pradesh): Sir,
I am speaking in Hindi on this occasion,
because the demand, on which I want
to speak, that is. 9(A) and 12(A) is
about Labour Welfare.

The Minister of Railways in this
speech during the last Budget Session
had stated that the “Railways in a
sense belong-to the workers”. He had
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used exactly these very words, but 1
have observed the work which is going
on for the workers’ welfare, is doing
no good to them at all. The labourers
are not benefited only by the appoint-
ment of some Labour Welfare Officers
and by purchasing one or two ambu-
lance cars for them. As I had suggest-
ed previously that if the Railways
were to belong to the workers, then
their co-operation ought to be sought
and they should gradually pass into
the hands of the workers. They should
be run in the interest of the workers.
It would have been better to set up
Committees of the workers and to give
them a free hand to spend this money
for their own welfare. They may have
been asked to spend money in a parti-
cular way. Then the workers would
have also realised that the Railways
administration and the Government are
doing' something for their betterment.
In the present set-up, money is spent
through the officers and a large portion
of that money is spent on their salaries
or travelling expenses and thus the
workers receive a very small amount
of money. Had the action been taken
on these lines, then the Committees
would have been formed everywhere
and the General Manager would have
been asked to spend the entire money
which they spend on various items and
denartments through the Committees of
the workers. If it was done so, I am
sure that the workers would have been
well off and the labour disputes which
frequently arise these days, in which
the hon. Minister and the Government
have to yield to the demands of ordi-
nary workers just to settle the dispute
anyhow, would not have assumed such
proportions. I, therefore, submit that
all the money, which Government
demands from us for the welfare of
workers, should be spent through the
workers; of course, care should be
taken to see that the workers may not
misuse it.

To achieve that end, it is necessary
to make a legislation for them. They
should have a Committee of their own,
and if that Committee decides to
spend a particular sum of money for
hospitals, quarters, sanitation and

general welfare, it should be spent’

through the workers themselves. This
will make them feel that really some-
thing is being done for their welfare
and the feeling, that the Government
do not want to do anything for their
good, will vanish and they will begin to
feel that the Railways belong to them
and all these steps are being taken for
their own welfare. 1 hope that this
suggestion would be acceptable to the
hon. Minister and that he will see to it
that the money which is spent for the
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welfare of the workers is spent.
through the workers and not through:
the officers.

Shri Kshudiram Mahata (Bihar): In
connection with these Supplementary
Demands, I have to voice the grievances
of my local area, so that the hon,
%\{Ilinister may take steps to redress

em.

Mr. Speaker: Order, order. On hijs.
own admission, the hon. Member has.’
put himself out of court. He cannot
be permitted to speak on a general
question; if he wants to say anything
about the Supplementary Demands, he
is welcome.

M Vg AR aew AR,
# Wy wrAm w9 (Railway
Finance Committee) #1 o s
g M 9@ My N TR T
& fou g dear @ g S
TF I N A g WM @K 9T
gamT 9T g

g WA fax e fawan &
Fgr & SETW WA F gGEA I+
T ot § @ wd €2 X Sw
g7 FIE # OAYT FE qLAr § ¢
§ Tm oA i § dR and vw
o g 3w & wmar § fFar
e #t f v 990 & gew
T g § | oIE ey wd
§ IR 99 qF 39 ) dAOW TG
oy g9 a% gw fafred (Ministers)
O o A wgw }|W 0 oar

wig #a¢1 (Standing Finance
Committae) Ft sSEfsT (procee-
dings) €Y gl St 5 ama F ane
grmyam AN R d

| % 9 F oW w AR I GO

FaRRA @I N AY @I
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w AR frr d 1 @k oSt A
g @1 Y fae @ ag gw 4
A WE ST FEeT 99 F AR
¥ S #grer Aifgd 9r ag ]| #T
= gET frar @ W W @d)
- #F ag iy fas g F @R
T FEAT AEAr g1 WA gww d
afl e 5 ¥R fr fawar WY
9 @ 5 owrew W ¥ aga
o em §, few O ¥ a9
(Budget) sk g1 (Estimate)
X geiiedl 97w (Supplementary
Grant) FqT W@ @

TEWE a9 e F OF agd
W Y A W w o =
WA § ufer amr 7w e

o wesdl § @ WR ¥
TaTs Tt § BF S 4 'R 4T Lo
T[T AW FH Y @ qg v
TS T 4, W F wde
&1 o § 1 fA g Ay Fee ®
A S 'l FE O
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§ #T agad F1 ¥T w@T qEav @
M F AT oGgEF ww wTr & fF
I @ @Iy § A few aww
oy § AR 9w &7 T -wWF T FE
Wagiyawar g1 7% a=d I
Gearsrdy #9dY  (Advisory Com-
mittee) F sTHT § | F 7 qgr FT
fFaam M ow aw d39 & fou
Y g oY su F afAHT ST oy § ¢
q# 7g A wedr w@r f5oag
FH T IR ASTE | TR TF
g1 @1 aawn dedm (Latrine)
# o § e A7 5 3o sam @w
AN A wEr wmar § 5 oug ew
arEeT 3fFT ¢ AN ¥d A ww F
feT s st g fF it @
g I av R € fF oanfy W g
g, d @ F e S A
& SR AT g Moo it A
B guw 3 &, N A awmar g 5
JEI G JT N, @ & I Fr 4
HET SR § AR PR e Sy
Y faowe & S #Y Y FA srEEr
HfF TENM @I RFASIT &
nifes 9 oo dt @ A8 &9 qidfr &
I g7 w92 @A &1 gk
e st Mo sd B
T P12 SqW T A FA AT
AT AT W & F9 ¢F WH A Gy
JEM | IFTF T aH sH i &
g s wmgEr ) Sfew F g
fs g w1 oF  adF Afeac woT
aifgd fF oiw @ aw, @ oF g
TF, a1 A gIR IF, M I TR AT,
g #7715 7 G awae v
7% afasR 3T ifed & 99 oF @
(Plan) sy & iy < fem s gw
g9 § gzagdr wAfl § dk Yoo
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qearQ #78(Central Advisory
Committee) sk &fer wrEi=w
A § oqx < feur, @ @ W
T F @S FT G | FT a9g g
T aF | wH qF Ad N g
R I T R wAE A Sy
agfoaa gv med € T A€ frodt €1
oY AT AT AT A F ;T FT
g 5 5@ W o oy e & aR
™ & fou sifoa #31

(English translation of the above
speech)

Shri Bhatt (Bombay): Sir, I am a
member of the Railway Finance Com-
mittee and as such have not to speak
here for the sake of criticism but I
want to suggest one or two things in
general.

Our hon. friend Shri Sidhva has com-
plained that whenever anything comes
up before the Finance Committee they
have to accept all that within half an
hour’s time, I am quite a fresh hand
and have been there only recently, but
I confess that members usually get
gists of all those things which they
demand and unless they are satisfied
we do not allow our Ministers to pro-
ceed on with those things. In the
light of this knowledge I am at a loss
to understand as to how Shri Sidhva,
who can raise a lengthy debate and
who is used to deep thinking, has had
this experience. He might have seen
the proceedings of the Standing Finance
Committee which are here and he
would have come to know that we
asked for gists of several things and it
was only after receiving those gists
that we accepted those things. We
were explained those things of which
we could not get gists and we went
ahead only when we were promised
that the requisite material in this con-
nection would be furnished in future.
1 want to make this thing quite clear.

I am at a loss to understand how and

in what way my friend Shri Sidhva,
who is a very old member of the
Finance Committee, accepts the Budget,
the estimates and the supplementary
grants.

The serond thing which I would like
10 submi,, is that any sum which is
kept by us for a particular purpose in
the budget is not spent in full on that
purpose. The same is the case with
the estimates as well, they always
vary. I pointed out this very thing in
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the Finance Committee as well, that
our estimates generally varied agd were
different at different times. They
differ from each other a lot when they
are presented in August, November,
February or in the end of March. In
this way estimates go on changing.
Perhaps the persons who prepare these
estimates are over-busy and thpy are
always busy. Perhaps this is the
reason why such things happen. What-
ever sums we grant they are not being
spent. 1 would especially draw the
attention of our hon. Ministers to this
carelessness which is prevalent in our
departments so much so that even if
a thing were to cost five or ten rupees
only the thing is not done immediately,
it takes months together. Papers
remain incomplete for days together.
The official red-tapism takes so much
of the time that the entire money
remains unspent, days pass and the
purpose for which those five or ten
rupees were granted remains unful-
filled. I have experience of Bombay
Advisory Committee. I had asked there
as to why it takes months together to
supply even a bench. From time to
time I was assured that the work was
going to be accomplished soon. If a
small door, which would not cost much,
is to be provided to a latrine we are
told that it would be provided. But
after a period of six months when I
again enquired as to why the door was
not provided, the reply came that it
awaited sanction and would be provid-
ed after the sanction was received. If
the hon. Minister ri Gopalaswami

% understands my Hindi, and I think he

might certainly be understanding it, I
would like to tell him as well as to. our
Shri Deshmukh, who is sitting by his
side, that things are not accomplished
soon in accordance with the budget
proposals that we make and we are
kept awaiting- in expectation.  Shri
Sita Ram too is waiting as to when fhe
metre-gauge compartments would be
available and when one train at
least will run from Ajmer to
Khandwa. But I do not want to go
into these big issues. What I want is
only this that once a plan is accepted
and is also approved by us in the
Advisory Committee, the Central Ad-
visory Committee or the Standing
Finance Committee, such a procedure
should be adopted whereby some officer
should be authorized to spend any
amount to the limit of say five hundred,
one thousand. two thousands or five
thousands. What is the reason that
those sums are not being spent for
months together. with the result that
people are being put to trouble and we
also do not get the facilities which we
want. This was the thing that I had
to suggest. I hope that the Govern-
ment would consider this issue and
would try to this effect.
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Shel Jhunjhunwala (Bihar): Sir, I
have not much to say. I have just one
point to bring to the notice of the h_on.
Minister for Railways in connection
with Supplementary Demand No. 16.
While he comes forward for some
Supplementary Demands we. naturally
take it that some important factors
have arisen which necessitate this
demand.

Sir, for the last three or four years
representations are being made to the
hon. Minister for giving one line from
Murliganj to Madhoripur. It is only a
matter of thirteen miles. The hon.
Minister, in reply to a question put to
him said: “Traffic and engineering
surveys for this process were carried
out by the old B.A. Railway in 1948.
Reports reveal -that the ling, if con-
structed. would result in an annual loss
of Rs. 2:'10 lakhs on a capital cost of
Rs. 13'79 lakhs. Actually the cost
would be higher.” But the hon. Minis-
ter while bringing forward this
Demand for Supplementary Grant has
not taken into consideration the fact
that circumstances which obtained in
1947 have changed. This arpa.from
Madhoripur to Murliganj is a jute pro-
ducing area and is fast developing.
Large quantities of jute -are being
grown there, but for want of proper
transport they are digcouraged from
growing it. This is unfortunate, parti-
cularly at a time when we require so
much of this commodity in our country,
If only the hon. Minister had taken
into consideration the quantity of jute
grown in this area and the huge
volume of traffic it would offer, he
would have found that a line, if opened
would be a paying proposition. In
addition to that it will help in provid-
ing our country with a large quantity
of the much needed jute.

Apart from this line there is another
line from Bagha to Chittorighat which.
if constructed, will afford very good
traffic. Every time hope is given that
it will soon be undertaken, but nothing
has so far been done with the result
that péople living in this area are put
to considerable hardships. I hope early
action will be taken.for the construc-
tion of this line.

Shri Sonavane rose.

Mr. Speaker: It is guillotine time
now. The Hon. Minister.

3 pM.

.Shri Gopalaswami: I shall be very
brief in dealing with the points that
have been raised during this debate.
First let me take the general point that
was raised by several hon. Members,
namely, the alleged habit of this
Ministry to bring up for Supplementary
Grants items which aggregate to a
large sum as compared with the
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original budget appropriation. In this
connection I wish only to point out
that it is impossible for any govern-
ment to avoid Supplementary Grants.
One main reason for this is that our
budget estimates for a particular year
are framed months in advance of that
year. Actually we start preparing
figures for the budget somewhere about
August of the previdbus year.- These
figures mostly go into the budget as
sanctioned, though we try to revise
those figures as far as possible to bring
them up-to-date sometime about the
date on which we actually present the
budget. It naturally follows that these
estimates do become defective on -
account of factors which come into
existence after they were originally
prepared. We get two corrections of
these figures before we actually present
the budget. Even so there are
deviations from the figures according
to actual realities, and that is why in
the course of the year in which the
budget has to be executed we have to
come before the House for Supple-
mentary Grants. I accept the principle
that as far as possible we should try
and make the budget approximate to
what might be anticipated to be the
expenditure for the budget year and
that as far as possible we should also
refrain from asking the House for
Supplementary Grants except for what
may be absolutely necessary or what
may be actually desirable for the pur-
pose of carrying on the administration
of the country. I shall give the assur-
ance that I shall endeavour to do so
as much as possible. But I cannot give
the assurance that we will not come
before the House for Supplementary
Grants. In some years it may be
necessary for us to ask for Supple-
mentary Grants of large dimensions in
order to meet the needs of the parti-
cular year.

Now, Sir, I come to other general
points. There was first the criticism
which my hon. friend Mr. Goenka
made that while we are asking for
revenue supplementary expenditure to
the tune of something like Rs. 12 crores.
we are saying that that wili not inter-
fere with the operational ratio, and
that therefore the inference is that
we are swallowing up every rupee of
additional revenue in supplementary
expenditure which we are asking the
House to sanction. That is not very
accurate. What I pointed out was that
in spite of the fact that we shall incur
all this supplementary expenditure be-
fore the year is over, our operating
ratio will not be affected in a direction
which will be disappointing at the
moment. As a matlex of fact the
revenue returns that we have had up
to the end of November last enable us
to anticipate that by the end of the
year our revenue estimations will be
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such as will not only cover the Supple-
mentary Grants that are now being
asked for but will probably give us
something more. It is not quite wise
for me to give any estimated figures as
regards the improvement- in revenue,
but I think I am in a position to assure
the House that the revenue returns are
quite satisfactory, that the increase in
revenue should be such as will not only
cover the expenditure I am asking for
but will probably give us something
more. I am also in a position to assure
the House that the operating ratio
.which was somewhere about 73'1 per
cent. in the budget will get improved
by the end of the year to 71-2 per
cent. on account of the improvement
in revenues.

My hon. friend Pandit Kunzru raised
a point to the effect that his expecta-
tion and the expectation of the House
was that the improvement in our
revenues should be somewhat better
than the increase in expenditure that
wa might find necessary to provide for.
As a matter of fact, that is so, so far
as the Railway Budget is concerned. I
have already told you that while we
are asking for Rs. 12 crores of addi-
tional expenditure. our increase in
revenues would be even more than the
Rs. 12 crores that we are asking you
to sanction.

Going to the individual points that
were raised by various speakers, I
should like first to refer to my hon.
friend Mr. Anthony’s statement about
staff quarters. As a matter of fact,
we are providing as much money as
we possibly can for staff quarters. If
in the original budget we were unable
- to provide more, it is due to the fact
that the expenditure on staff quarters
is capital expenditure, and for capital
expenditure we depend upon funds
which the hon, the Finance Minister
can make available to us., It is only
with reference to the quantum of funds
made available to us that we can
determine the extent of provision for
staff quarters. It so happened since
the year began that it has become
possible for us to provide something
more for staff quarters. That is what
explains the present position. I am as
enthusiastic as Mr. Anthony himself
about providing quarters, and it is the
policy of the Railway Ministry to pro-
vide staff quarters for every railway-
man, if I may say so, and partjcularly
for every railwayman of class IV and
class III. But that means a large
amount of work and a huge expendi-
ture of funds. It cannot be done in a
day: it has to be spread over several
years. 1 can give him the assurance
that it will be my endeavour in each
year to provide as much as possible
for the construction of staff quarters.
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As regards the minor point which he
raised about transfers of railwaymen
to places where no quarters are pro-
vided and so on, that when there is a
choice between a place with quarters

- and a place where there are no

quarters, some consideration should be
given to the man’s family needs and so
on and that the transfer should be so
made as to cause him the least incon-
venience, I entirely sympathize with
that and I think, on some representa-
tions that he made with regard to some
particular person, I did go into that
matter and issued orders which miti-
gated the inconvenience caused to that
man. I dare say that all the officers
of the Railways keep this in mind; it
is not to their interests to cause this
kind of inconvenience to their subordi-
nates.

_Then, Mr. T. N. Singh complained@
that there was some kind of wrong
estimating in our Capital Budget.
Pandit Kunzru pointed out that our
original Budget provided for expendi-
ture from Capital to the tune of

19% crores. We are now asking
for another Rs. 10 crores which is more
than 50 per cent. of the amount that
was entered in the original Budget.
These are not very accurate; and I
should say these do not cover the whole
of our Capital Budget, because ex-
penditure which may be described as
capital is financed from three sources.
First of all from our Depreciation Re-
serve Fund, then from our Development
Fund and lastly from Capital Funds
which General Finance provides for us.
Now all these three items go into the
ways and means position of the Gov-
ernment as a whole and for the amount
of money that we can draw from all
these three sources, we are ‘dependent
to a large extent on the general ways
and means position. To the extent
that funds are made available
toc us, we provide for -capital
expenditure from these three diff-
erent sources in our Budget. But
if the position improves and wt are
able to find more funds under any of
these heads, we try to provide for
more capital expenditure. As a matter
of fact, in the Budget, I think we pro-
vided something like Rs. 46 crores,
Rs. 20 crores coming from General
Finances and Rs. 20 crores comin,
from the Depreciation Reserve Fun
and about Rs. 6 crores from the
Development Fund. We are now add-
ing Rs. 10 crores under the Supple-
mentary Demands, out of which
Rs. 73 crores come from the Depre-
ciation Reserve Fund and only
Rs. 2} crores from General Finances.
As a matter of fact a large amount
under these earmarked funds of ours
is at the disposal of the hon. the
Finance Minister. We have to see to
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the strength of the general financial
position before we can draw heavily
upon these funds for merely railway
requirements.

- Well, Sir, an assurance was demand-
ed from me that I shall not ask for any
more Supplementary Grants before the
end of the year. I am afraid, I cannot
give that assurance at this stage. As a
matter of fact, these Supplementary
Demands were based upon information
which we had collected somewhere
about July or August and if Supple-
mentary Demands had come up before
the House during the last session, I
should probably have asked for practi-
cally the whole of the money that I am
.asking for now but as the Railways
work on the basis. of a commercial
system, new things supervene and fresh
expenditure becomes necessary, if we
have to give a service and to improve
the quality of that service as we go
along in the course of the year, and if
any such factors do intervene between
now and the end of the year, I cannot

_put them off to the next year and it
will become my duty to invite hon.

Members again to consider some addi-
tional supplementary grants.

In this connection, I might refer to
another assurance which has been
demanded of me. I think it was Mr.
Sidhva who referred to 2 or 3 items
and asked whether they were all in-
‘tended to be spent by the end of !:he
current year. Of course, the intention
is’ to spend all that amount before the
31st March 1951. That is the estimate
of the expenditure under those items
up to the end of the current year and
most of them are items on which ex-
-‘penditure is already being incurred in
anticipation of the sanction of the
House. He may take it, therefore, that
jt would be our endeavour to spend
the whole of the amount that we are
asking for before the end of the current
Yyear.

My hon. friend, Pandit Kunzru asked
whether the conditions of work in our
workshops have continued to show an
improvement. As a matter of fact,
when this question was investigated to-
wards the end of 1948, certain instruc-
tions were issued for the purpose of
speeding up the work in our workshops,
particularly the repairs, overhauls and
so on and a definite improvement was
registered in the course of 1949-50.
That improvement is not only being
maintained but on the Broad Gauge it
is being substantially improved in the
course of the current year. I have here
figures before me which indicate this
improvement.

On the Broad Gauge, for instance,
in respect of locomotives the outturn
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per month improved from 25 in 1947-48
to 39 during 194849. There was. &
slight set-back in 1949-50, but for the
current year the average is approxi-
mately 42 engines per month, which is
far better than during any of the last
three years. Similar is the case under
carriages and wagons. There is room
for some improvement in regard to the
IVCIietre Gauge, but that is being attend-
ed to.

Sir, my hon. friend, Mr. Jajoo com~
plained about the neglect of Metre
Gauge Railways in his part of the
country. He also complained of neglect
with regard to certain improvements
to be made in the number of trains
and the restoration of certain lines and
80 on. As he knows, all these matters
are being attended to. These are
matters in respect of which there have
been. heavy arrears and heavy neglect-
in the past and we can only attend to
them gradually and I can give him an
assurance that I am impressed with the
fact that the Metre Gauge area has
not been given as much attention in the
past as the Broad Gauge lines have
been. It would be the-endeavour of
the Railway Board to see that the
metre gauge lines get greater attention
in the future. It must have been
noticed that in regard to both loco-
motives and carriages that we have
ordered from abroad. we have given
special attention to the improvement
tl)it the conditions on the meter gauge

nes.

As regards the line from Ujjain to
Mhow to which he referred. I recall
that Sardar Patel wrote to me specially
about that particular line. A survey
of that line has been ordered as a result
of his letter to me and I believe it is
in progress. Meanwhile, we have re-
ceived certain representations as re-
gards the alignment of that line some-
what differently from the alignment
which Sardar Patel himself had recom-
mended. That also will be investigated
in the course of the survey. This is a
matter which is receiving our attentiom
and as soon as the survey report is
received, we shall give it bur earnest
consideration.

Sir, one hon. Member referred to the
extra 50 lakhs under Suspense, pro~
vided for under Demand No. 16 inm
connection with the Chittaranjan Loco-
motive Workshop. This is Suspense
under Manufacturing Account and ia
due to the fact that we are accelerating
the manufacture of locomotive compo~
nent parts. These parts will be utilis-
ed in 1951-52 in the manufacture of
locomotives. When they are so utilis-
ed, this account will be cleared. This
is Suspense account for the present.
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{Shri Gopalaswami]

[PANDIT THAKUR Das BHARGAVA in the
hair]

I must here refer to what my hon.
friend Mr. Jhunjhunwala referred to.
That was under Demand No. 16, he
said. Whichever Demand it may come
under, Qe knows the history of the
proposed line between Murliganj and
Mahadeopur. It is a small length of
13 miles. He gave a part of the pre-
vious history of that. I have had depu-
tations about this, I have heard repre-
sentations about this and the matter
has not been lost sight of. The trouble
is that not only has it so far been con-
sidered to be unremunerative, which I
think I can brush aside if the line was
otherwise necessary, but some doubt
has been cast upon the engineering
feasibility of this line, whether even if
it is constructed, it would not be
washed away by the next flood. I want
to be satisfled about this particular
matter and' I believe my officers are
going into this question. Once I am
satisfied of it, the hon. Mr.
Jhunjhunwala may expect greater
p{ogress on it than has hitherto taken
place.

I have nothing more to say.

Shri Sidhva: I raised a point, Sir,
regarding 3 or 4} lakhs on page 16
regarding renewals as a safety measure.
~ I wanted to know whether they relate
to any new devices as a safety measure
or ordinary renewal. and if it is for'
ordinary renewal, why this sum was
not included in the Budget.

Shri Gopalaswami: All over the lines.
there are heavy arrears as regards
track renewals and provision of funds
has been restricted because of lack of
sufficient funds. 1 believe the hon.
Member himself should have found
that for special expenditure to provide
against accidents. we have made pro-
vision elsewhere. This particular
amount is for renewal of tracks. They
have been in heavy arrears all over.
Our ordinary average requirement
annually is somewhere about 11 crores.
We provided, 1 think, for about
4,90.00.000 in the original Budget. We
are now in a position to provide about
3 and odd crores more so that we may
overtake those arrears more quickly
than we are able with the original
allotment. This is only replacement
and renewal of tracks.

Mr. Chairman: I proceed to put the
’!:emands to the House. The question

“That the respective supple-
, mentary sums not exceeding the
_amounts shown in the third column
of the Order Paper be granted to
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the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1951, in respect
of the corresponding heads of
demands entered in the second
column thereof.”

The motion was adopted.

[As directed by Mr. Chairman the
motions for Supplementary Demands
for Grants which were adopted by the
Igmgﬁ are reproduced below.—Ed. of

Demanp No. 2—AvubpiT

“That a supplementary sum not
exceeding Rs. 1,04,000 be granted
to the President to .defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Audit’.”

DeMaNDd No. 3—MISCELLANEOUS
EXPENDITURE

“That a supplementary sum not
exceeding Rs. 16,04,000 be granted
to the President to 'defray the
charges which will come in course:
of payment during the year end-
ing the 31st day of March, 1951,
in respegt of ‘Miscellaneous Ex-
penditure’.”

DeMAND No. 4 —ORDINARY WORKING Ex-
PENSES—ADMINISTRATION

“That a supplementary sum not
exceeding Rs. 53,55,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Ordinary Working Ex-
renses—Administration’.”

DeMAND No. 5—ORDINARY WORKING Ex-
PENSES—REPAIRS AND MAINTENANCE

“That a supplementary sum not
exceeding Rs. 4,42,40,000 he granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March., 1951,
in respect of ‘Ordinary Working Ex-
penses—Repairs and Mainten-
ance'’.”

DeMAND No. 6—ORDPINARY WORKING Ex-
PENSES—OPERATING STAFF

“That a supplementary sum not
exceeding Rs. 15,71,000 be granted
lo the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Ordinary Working Ex-
penses—Operating Staff *.”
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DeMAND No. 7—ORDINARY WORKING Ex-
" PENSES—OPERATION (FUEL)

“That g supplementary sum not
exceeding Rs. 1,87,49,000 be granted
to the PreSLdent to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
“in respect of ‘Ordinary Working Ex-
penses—Operation (Fuel)’.”

DEMAND No. 8—ORDINARY WORKING Ex-
PENSES—OPERATION OTHER THAN STAFF
AND FUEL.

“That a supplementary sum not
exceeding Rs. 2,36,01,000 be granted
to the Presuient to defray the
charges which will come in course
of payment durmg the year end-
mg the 31st day of March, 1951,
in respect of ‘Ordinary Workmg Ex-
penses—Qperation other than Staff
and Fuel’.”

DEMAND No. 9—ORDINARY WORKING Ex-
PENSES—MISCELLANEOUS EXPENSES

“That a supplementary sum not
exceeding Rs. 1,20,33,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Ordinary Working Ex-
penses——Miscellaneous Expenses’.”

DEMAaND No. 9A.—ORDINARY WORKING
ExPCNSES—LABOUR WELFARE.

“That a supplementary sum not
exceeding Rs. 15,15,000 be granted
t> the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Ordigary Working Ex-
penses—Labour Welfare'.”

DeMAND No. 12A.—OpeEN LINE WORKS
—(REVENUE)—LABOUR WELFARE

“That a supplementary sum not
exceeding Rs. 68,17,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Open Line Works—
(Revenue)—Labour Welfare'.”

DeMaND No. 12B.—OPEN LiINE WORKS—
(REVENUE)—OTHER THAN LABOUR
WELFARE.

“That a supplémentary sum not
exceeding Rs. 40,02,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Open Line Works'

. —(Revenue)—Other than Labour
Welfare’.”
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DeEMAND No. 15—CONSTRUCTION OF NEwW~
LINEs. '

“That a supplementary sum not
exceeding Rs. 1,01,31,000 be granted
to the President to defray the
charges which will ecome in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Construction of New
Lines’.” ,
DEMAND No. 16—OpeEN LINE WoORKs—
ADDITIONS.

“That a supplementary sum not=
exceeding Rs. 1,53,48,000 be granted
to the President to defray the
charges which will come in course —
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Open Line Works—
Additions’.”

DEMAND No. 17—OPEN LINE WORKs—
REPLACEMENTS.

“That a supplementary sum not
exceeding Rs. 7,45,21,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
Ain respect of ‘Open Line Works—
Reglaceents’”

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1950-51.

Mr. Chairman: Now, we take up the
Demands of the hon. Finance Minister.
Which Demand would the hon. Finance
Minister like to put first? No. 7, T think.

The Minister of Finance (Shri C. D.
Deshmukh): Cut Motions have  just
been received .in connection with De--
mand No. 1,......

Mr. CGhairman: They have not been
circulated; they cannot be taken up.
There is one cut motion for Dernand
No. 7. I shall put Supplementary De-—
mand No. 7 to the House.

DEMAND No. 7T—IRRIGATION (INCLUDING
WORKING ExPENSES), NavIiGarioN, Em-
BANKMENT AND DRAINAGE WORKS (MET
FROM REVENUE).

Mr. Chairman: Motion is:

“That a Supplementary sum not
exceeding Rs. 1,20,000 be granted
to the President to defray the
charges which wil} come in course
of payment during the year ending
the 31st day of March, 1951, in res-
pect of ‘Irrigation (mcludmg Work-
ing Expenses), Navigation, Embank--
ment and Drainage Works (met.
from Revenue)’.”
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Prof. K. T. Shah (Bihar): May I sug-
gest, Sir, that it would be very helpful
“if the hon. Finance Minister waquld first
make some general remarks explaining
the nature of the Supplementary Bud-
8et, and then individual items may be
taken up. I think the scheme of the
entire Supplementary Budget ought to
be explained in a few words so that if
some hon. Members have to offer any
.general remarks, they may do so. Other-
wise, it would happen that the details
of individual items only might come
under discussion and the general pic-
ture might be lost sight of. I suggest

therefore that the hon. Finance Minis- -

‘ter might show us the kindness to ex-
plain in brief the general scheme first,
~and then the individual items may be
taken up after some criticism, if any,
“that the hon. Members might make.

Shri C. D. Deshmukh: There is no
general scheme in this. It is a collec-
tion of Demands which have &risen.
Most of them are of an ad hoc nature
which could not be foreseen before. It
does not represent the same pattern
as the General Budget. I should have
been glad to oblige the hon. Member;
but this does not lend itself to that
- process, R .

Shri Sondhi (Punjab): I have to raise
a point, Sir. The hon. Finance Minis-
ter says that these are specific De-
mands. The general question of econo-
my about which so much was promised
to us last year has now been absolutely
smashed, and demands are now made
for all the reduced items. I would very
much like to hear the Finance Minister
on that question, because it is a general
question.

Shri B. Pas (Orissa): I would support
what my hon. friend Prof. Shah sub-
mitted, that the hon. Finance Minister
should makg a statement. We all recol-
‘lect that on 31st March of this year, an
omnibus Supplementary Demand for
118 crores was brought forward by the
former Finance Minister. We all re-
sented that and criticised the Govern-
ment, particularly jp the Finance Minis-
try for this kind of happening. This
year I find that the Supplementary De-
mands come to Rs. 29 crores and the
Finance Minister has to be congratulat-
ed that he has not come with Demands
for Rs. 118 crores. and instead of the
‘last day of the Budget year, he has
‘come some three months earlier. I do
feel that it will be better if he gives
a general picture and that would enable
-us to make useful observations.

Mr. Chairman: The Supplementary
“Demand in respect of item No. 7 has
‘teen placed before the House. I think
‘it would be better if we discuss this
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particular Demand now. So far as the
general Demands are concerned, I see
there is scme substance in ‘what Mr.
Sondhi and Mr. Das said. I would, there-
fore., request the Finance Minister to
refer to this general aspect of the ques-
tion on some particylar Demand. When
he is dealing with some other Demand
he may deal with this question of gen-
eral economy also. But so far as this
particular Demand, No. 7 is concerned,
let us finish with it now. I would, how-
ever, request the Financg Minister to
deal with this question about economy
which has practically not been given
effect to by the various Ministries.
When an opportunity comes in con-
nection with some Demand, he may dis-
cus this aspect of the question. But
in respect of this particular Demand,
we should proceed with it now, and
when we come to some motion which

-is of a general nature, the Finance

Minister may discuss this point.

Shri C. D. Deshmukh: I could choose
a suitable Demand in respect of which
I could enter into this general subject.
It is not very much I have to say. But
I shall have to make a few observations
with your permission, Sir, in connection
with the alleged delay in circulating
the papers, and I would like to put
myself rigiht with the House in that res-
pect.

These Supplementary Demands had
to be placed before the Standing Fin-
ance Committee, and since 25th Novem-
ber I have been trying to arrange meet-
ings of this Committee, but due to one
reason or other, and because particular
dates could not suit particular Members,
it was not possible to fix a date as
early as I would hdve liked to. I admit
that we made the mpistake of putting
other schemes before the Standing Fin-
ance Committee rather than the Sup-
plementary Demand. It occurs to me
now that if we had put the Supple-
mentary Demands to the Standing Fin-
ance Commjttee at their earlier meet-
ings, well, that might have given
Members another week, in which to
study the matter. I do not think that
even during that week, it would have
been possible to print all the material
that went, before the Standing Finance
Committee. It makes a total of about
255 typed pages of which 67 are here
in the form of the printed booklet of
58 pages and it left out 188 typed pages
which would have made it about 160
printed vages. and with the already
existineg burden on our printing mecha-
nism, I would not really think that #t
would have been possible to...

- Shri Sondhi: Could not the W.M.P.
Ministry print it?



Demands for

2105
Grants for

Shri C. D. Deshmukh: It could not be
printed. Actually it happened this
way. It was considered on the 11th.
Of course it is possible that if we hqd
reversed the order, then as I said, this
might have come at the earlier meet-
ings of the Committee, and perhaps
there might have been left another
+week in which to study the items. But
actually we considered them on the
ilth and 14th and it has not been
possible to print them. Actually the
Standing Finance Committee has been
working very hard. They had nine
meetings and several during the ses-
sion—about 4 during the sessi'on—and
‘they disposed of 119 items besides two
Supplementary Demands.

Shri Sidhva (Madhya Pradesh): In
‘how many hours?

Shri C. D. Deshmukh: I submit that.

we made every effort; but as was said
this morning by the hon. Speaker, I
will do better next time.

Shri Tyagi' (Uttar Pradesh): I may
also add that last time repeated re-
quests were made to the treasury
benches to see to it that when Sup-
plementary Demands are submitted
for consideration of the House, foot-
nctes may be given in more detail.
But now I find that there are hardly
one or two lines under some of the
Demands. And therefore it is diffi-
cult to find out what are the real
reasons which caused these Supple-
‘mentary Demands. I submit, Sir, that
if the hon. Minister was not able to
give the fuller details for want of
paper or °printing he should have
ordered his Ministry to give foot-
notes in more detail, and given us
some information about these Demands
so that the House could know why
these Demands are being brought for-
~ward and justified. This request was
made repeatedly and I do hope that
in future at least, this may be taken
note of.

Shri C. D. Deshmukh: In the first
place I deny that the information
given is not illuminating. Even one
or two lines are very illuminating
in some places. We have also placed
some of the proceedings of the Stand-
ing Finance Committee in the House—
~Y do not know whether the hon. Mem-
ber has seen them—and there......

Shri Tyagi: No.

Shri C. D. Deshmukh: There they
are, They can not be circulated and
they are laid on the Table of the
Hoyse and therefore copies are avail-
able. But these were circulated two
days ago.
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Shri Tyagi: And that is what I am
objecting to, Sir. My point is the
ance Committee met so late and
was not possible to circulate the pro-
ceedings of the Finance Committee
amongst the Members. And therefore
greater details should have been given
in the footnotes so that we could get
some idea about these Demands.

Shri Hussain Imam (Bihar): May I
make a suggestion? The solution seems
to be that the Finance Committee
should meet earlier rather than late.
If they meet earlier, all these details

would be available to us.
N

Shri A. C. Guha (West Bengal): The
Finance Minister stated that these
papers were sent to the Members two
days ago; but I submit that they were
received only yesterday morning. This
morning the hon. Speaker stated that
this was entered in the Parliamentary
Bulletin of the 18th. But everyday we
get the bulletin only the next day
morning and so these books reached
us only on the morning of the 19th.

Mr. Chairman: With regard to De-
mand No. 7, there is one cut motion
and that is in the name of
Mathura Prasad Mishra. But that
motion seems to be out of arder as
it relates to the Kosi Project which
is not covered by this Demand. So I
proceed to put the Demand to the
House. .

The question is:

“That a supplementary sum not . -

exceeding Rs. 1,20,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Irrigation (including
Working Expenses), Navigation,
Embankment and Drainage Works
(met from Revenue)'.”

The motion was adopted.

DeEmMaND No. 8.—INpIAN PosSTs ANB
TELEGRAPHS DEPARTMENT  (INCLUDING
WORKING EXPENSES).

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 96,80,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in res-
pect of ‘Indian Posts and Tele-
graphs Department (including
Working Expanses)’.”
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Shri T. N. Singh (Uttar Pradesh): I
do not want to move the cut motion
standing in my name, but I would,
with your permission, like to make a
few remarks on the point I have men-
tioned in my cut mction. That relates
to Item No. I1i 1n wye abstract given to
us. First of all, I feel that there have
been so many increases under this and
other heads and the result is that we
have an over-all increase of about
‘ten per cent. over the budgeted figure.
And the increases under this head have
been very heavy.

With these few preliminary remarks
I would like to invite your attention,
Sir, especially to the foot-note (i) where
it is stated that the increase is—

“Mainly due to larger payments
to Railways and Air Mail Carriers
on account of increase in traffic,
air-liiting of second class mails
and payment of arrear subsidies.”

Now I want to know especially why
it was not possible to anticipate the
arrears of the subsidies. After all they
are known things. The subsidies have
beer regularly paid and in the budget
at least this item could have been very
easily anticipated and budgeted for.
This is just a simple item and I want
to draw your attention to this fact
thar when we inow of a particular
item of expenditure which has to be
incurred, it has (o be provided for in
the budget estimates. Otherwise it
will lead to under-estimating and this
is what I fecr is at the back of these
huge Suppiementary Demands that
have been, made and most humbly I
would request the Finance Minister
to gee whether in preparing the esti-
mates due care is being taken by the
Departments concerned. 1 feel that
many of these things can be avoided
and they are avoidable. It is for this
reason that I stood up. I sincerely feel
that there is something wrong with
the manner in which the estimating
has been done preyiously. This hap-
pened also in regard to the Railways
and probably this has happened in
other ~ases alsn. T feel that this issue
may be raised again and again by
several other Mempers also. So will
it not be better if an ad hoc discussion
is allowed and Members may refer
to other demands also and thus repeti-
tior: would be avoided.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): I was going through
the reasons that are given in the notes
at the bottom of this Demand to show
as to why the necessity arose for bring-
fng them as Supplementary Demands
and I would submit that if you look
into the reasons that are given—and
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.a number of reasons have been given—
you will find that these items could
very well be in the minds of the per-
sons who were in charge of the Depart-
ments and they should have known
that these expenses were likely to
come and they should have been pro-
vided for in the main Budget. You
might look at anyone of these items.
The note says that the amount is re-
quired to meet the debit for air conve-
yance of Posts and Telegraphs person-
nel evacuated from West Pakistan in
1947. They were evacuated as far back
as in 1947 and I think that it must have
been in the minds of those who were
in charge of it and it could have been
provided for in the budget and if you
comc to the other item you will find
remarks like this: “Mainly due to
refixation of basic pay of industrial
workers and ex-piece workers from 1st
January 1947”. You find another re-
mark “Mainly due to training of
Departmental officials in auto-telephony
in UK. So to say that these unfore-
seen expenditures could not be provid-
ed for in the main budget at the time
would not be justified in these cases.
Therefore the point that was raised
by my hon. friend Mr. T. N. Singh
that most af the expenditure which has
come in the form of Supplementary
Demands now could very well be pro-
vided for in the main budget is quite
cotiet. If you go to the other De-
mands also the same position exists.
That is why I wanted that it should.
be noted and in future the Demands
thgt can be provided for in the main
budget should not be allowed to come
as Supplementary Demands.

Shri Hussain Imam: I have simply to
request the Government to be a little
more generous in the use of words and
printed space. 1 find the item of in-
creased payment to Railways and Air-
companies amounting to 13 lakhs. The
question is that now we have coverted
all first-class mail from surface to air
transport, how could there be possibly
any increase in the railway charges.
Probably it is berause the heading
happens to be Railway and Air. Gov-~
ernment has given a combined head.
The least they could do was to mention
at least what was the amount. The
note is item (i) which says:

“Mainly due to larger paymenis
to Railways and Air-mail carriers
on account of increase in traffic
air-lifting of second class mails
and payment of arrear subsidies.”

These are three items of arrear sub-
sidies, then Railway expenditure and
lastly for air mail. It should not come
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under Air. It gives a wrong picture
of expenses because we are not spend-
ing what was due for the current year
but what had arisen last year which
by non-clearance of account pad re-
mained overdue. All these things ce-
serve a special mention at least
separately that so much is due to lgzst
year and this much to Air-companies
for second-class mail and so much for
Railways. I doubt whether any large
part of it will come to the hon. Minis-
ter for Transport.

Another item on which I would like
Government to enlighten us is this
that as far as taking over of the assets
of the Postal Departments of the Class
B States are concerned, I do not think
it has created any liability. The States
are not going to receive any payment
for the assets of the Postal and Tele-
graph Departments that have been
transferred to the Central Administra-
tion. We are not therefore provxglmg
for any payment. It is a book adjust-
ment at best. You are getting certain
windfalls or incomes by saddling the
Postal Department with the interest
charges of assets for which no pay-
ment is being made. We were told that
ever. Railways that have been .taken
over from the States are not going to
be paid for. We are going to make
payments to Class B States on a differ-
ent footing for the loss of their revenue.
It includes also Customs revenue and
other items. I feel that the complaint
which was made by Mr. Tyagi is very
justified that more details at least
could be given and items could
separated so that we may get a more
correct picture.

Shri A. C, Guha: This Supplemen-
tary Demand on item 8 is the second
Supplementary Demand of the year.
In August we got another Supplemen-
tary Demand on this item and as the
two previous friends have stated, the
reasons given for this Supplementary
Demand ought to have been previously
known to and foreseen by the Depart-
‘ment.

Now, the amount reguired to meet
the debit for air conveyance of Posts
and Telegravhs personnel evacuated
from West Pakistan in 1947 should
‘have been known to them earlier.
Similarly, many of the other items
‘ought to have been known to them at
the time of framing the budget. Sir.
this does not show much of efficiency
on behalf of the staff.

There is one very convenient phrase
used here: Other charges, including
“allowances, hororaria and contingen-
cies”. 1 think about- Rs. 16 lakhs
come under these heads. The House
4s entitled to know what these allow-
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are, how during these few months they
have increased and why they could
not have been foreseen before. There
are other item. .:s0 \.nich require
more explanation on behalf of the
Department, but I would particularly
ask the hon. Minister to give some idea
about so much expendifure under
heads, “Allowances, honoraria and con-
tingencies”. We find this .throughout
in this Demand. We find under every
sub-head “Other charges—allowances,
honoraria, etc., and contingencies”,
then “Other charges—contingencies”,
again, “Other charges—allowances,
honoraria, etc.” What are these items
for? I should like the hon. Minister to
throw some more light on these items.

Shri Lakshmanan (Travancore-
Cochin): I should like to avail of this
opportunity for offering some criticism

. regarding the working of the Postal
Department. I would invite the hon.
Minister’s attention to the inequitous
and rather disadvantageous position
to which the erstwhile workers of the
Anchal and Telephone Department of
the Travancore-Cochin State have-
been reduced as a result of the inte-
gration of the Anchal system of that
State with the Posts and Telegraphs
Department. One of the most impor-
tant recommendations of the Indian
States Finance Enquiry Committee, on
the basis of which an agreement was
entered into between the President
and the Rajpramukh of Travancore-
Cochin was that the State employees
in the Federal Departments should be
absorbed in appropriate grades and on
terms that should not in any way be

~ disadvantageous compared with those

enjoyed by them before the date of the
integration. Now, by a recent order
issued from the Posts and Telegraphs
Department, the officers of the Tele-
phone Department have been brought
down by a step. This not only affects
adversely their position and rank in
service but also their emoluments. To
point - out one instance, telephone
supervisors in Travancore-Cochin now
get a scale of......

The Deputy Minister of Communi-
cations (Shri Khurshéd Lal): ©n a
point of order, Sir. Will it be in order
to discuss the Department generally on
this Supplementary Demand? Be-
cause, this question of State employees
does not come in anywhere here.

Mr. Chairman: I would request the
hon. Member to confine his remarks
to the item before him. He cannot
discuss all the matters connected with
the Department during the stage of
Supplementary Dernands.
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Shri Lakshman: Sir, under ‘Demand
No. 8, footnote (h) deals with the
“creation of new operative posts due to
increased activities of the Department
and larger requirements of Anchal
system of Travancore-Cochin  Union.
Therefore. I am perfectly in order to
refer to these matters.

The supervisors in Travancore-
Cochin now? get a scale of Rs. 175-225.
If they are reverted to the ‘grade of
‘phone inspectors, as ordered at present,
their scale would be Rs. 60-170/-. From
Rs. 175-225 they are brought down to
Rs. 60-170. The maximum that is
now ordered is lower than the mini-
mum of their present scale. I would
give another instance. The sub-divi-
sional officers in Travancore-Cochin
now get Rs. 275-325. In their revert-
ed grade as supervisors they will ‘be
getting a scale of Rs. 100-300. With

regard to the respective qualifications

of these persons also, I have to say
one word. We have twenty-seven
supervisors. All of them witk_lout ex-
ception are graduates in engineering.
Some of them are even from English
Universities. The requisite qualifica-
tion for this in the P. & T. Depart-
ment is only ES.L.C. and five years
experience as telephone operator or
telephone mistri. Sir, it is these people
that have been brought down from
the place of supervisor to that of
‘phone operator.

The other thing which I would like
to mention is the anomalous position
of the persons who are absorbed from
the State services. The lower subor-
dinates in the P. & T. Department
here get Rs. 30 by way of pay and
another Rs. 30 by way of allowances.
But the employees in the Anchal De-
partment in the Travancore-Cochin
State get only Rs. 14 by way of pay
and another Rs. 18 by way of allow-
They are entitled to receive

" equal treatment with the rest of the

employees in the other parts of tpe
country. Even in Travancore-Cochin,
after the financial integration .which
took place on 1st April, 1950, there has
been a revision of the scale of lower
suberdinates in other Departments.
They get Rs. 20 by way of pay and
another Rs. 20 by way of allowances
whereas the erstwhile employee in
Anchal Department gets only Rs. 32
in all. This is a very inequitous state
of affairs. 1 would, therefore, urge
the hon. Minister to see that these ine-
quities are removed as early as possi-
ble and justice meted out to these

people.
Shri Sonavane (Bombay): Mr.

Chairman, I have given notice of a
cut motion but as it was given today
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it has not been taken up. However,
I will say what I have to bring to the
notice of Government regarding the
working of this Department, particu-
larly with regard to the policy of
opening of new post offices and with
regard to the working of the telephone
department. The hon. Deputy Minis-
ter some days back said that 4,000 new
post offices are going to be opened in
rural areas, one each for a population
of 2,080. If this principle is followed,
then I have not understood why an
area with a population of 2,000, popu-
}ated by workers who are ignorant,
illiterate and not capable of voicing
their grievances’ in the public, why -
such an area is not given a post officel
Dharavi in Bombay is such an area.
In Dharavi, about ten or fifteen years
ago there was one post office manned
by three or four persons. The same
staff and that only one post office con-
tinue even today without any increase
either in the number of the staff or in
the number of post offices. The
population of that area has grown five
or six times more. I would therefore
request the hon. Minister that in view
of the increase in population of the
ﬁ:‘ea new post offices should be opened
ere.

4 P.M.

Another point that I would bring to
the notice of the hon. Minister is that
the working of the telephone system
in Bombay City is absolutely ineffi-
cient. A telephone was installed in
my place in May this year and after
about seven days it went out of order.
I made a complaint and it was attend-
ed to and again it went out of order.
I wrote to the General Manager who
immediately sent a man and assured
me that hereafter my telephone would
not go out of order. But there are
hundreds of others who use tele-
phones. They constantly complain
and the complaints are not attended
to promptly. Whenever a person lodges
a complaint at the Exchange, the tele-
phone girls do not care to give reason-
able answers.

Shrimati Durgabai (Madras):
phone boys also.

Tele-

Shri Sonavane: 1 do not kn~w what
makes them deal with the public in
this manner. One day. I wrote a
letter to the General Manager and im
my disgust T ended my letter abruptly
with a “Yours sincerely”. Particular-
ly, in Bombay. business peobnle need
very efficient telephone services and
they do not get it from the Telephone
Department. This Department should
:rybto be as efficient as we expect it
o be.
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With these remarks. I hope that the
needful will be done in the matter.

Prof. K. K. Bhattacharya (Uttar
Pradesh): I must content myself with
a few observations. As the President
of the Allahabad Branch of the P. & T.
Association, I have come to know
some of the difficulties of the P. & T.
and RM.S. staff. I may tell you that
the opening of several unremunerative
Post Offices was not at all justified.
These Post Offices have got to content
themselves with a very inadequate
staff. Sometimes. there is not even
adequate stationery. Things are very
unsatisfactory indeed. If Post Offices
are to be opened, they should be
opened with proper equipment.

Secondly, as regards the carriage of
mails, I may tell you that there is no
necessity for extending the system of
carrying letters by air. Only the big
towns are in a position to benefit hy
that scheme—not thé rural areas. In
rural areas. letters reach sometimes
after inordinate delay. ’

Thirdly, Sir, the condition of some
Post Offices for want of bags for
carrying letters is most deplorable. At
Lucknow, this was brought-specifically
to the notice of the Post Masters. Even
registered letters had to be carried in
a bundle of cloth without any bag
having been provided therefor. It is
most unsatisfactory that registered
letters should be carried in this mise-
rable way. It does not reflect credit
on the Department.

With regard to the telephone sys-
tem, there has undoubtedly been some
extension - in Allahabad but it has
been very meagre indeed. I am very
sorry to say so, but requests have
been turned down on so many grounds
and installations have been done after
three or four months delay. As a
member of the Advisory Board, I am
in touch with the telephone Depart-

ment there. I know the inadequapv'

of the staff and the slow speed with
which work is being carried on. There-
fore, I specifically draw the attention
of the hon. Minister—I am sorry, the
hon. Minister not being here. the
attention of the hon. the Deputy
Minister—to this adequacy. I hope it
will be rectified.

As regards the R.M.S. staff, I must
tell you that the conditions under
which they have to work are terrible.
They have tc. sort out thousands of
letters within a certain hour. It is a
rate at which no man can do it. There-
fore. the staff has to be increased.

As regards the amenities provided,
X do not intend to dilate on that point

20 DECEMBER 1950

Supplementary 2114-
1950-51 =

/

now. I shall deal with it duri
Budget Session. ring the

It is a patent fact that on account
of the opening of unremunerative Post
Qfﬁces, the income has fallen and some--
times those Post Offices are running
at a loss. I think the time has come
to review the position and see how-
many of these unremunerative Post
Offices shnuld be abolished. This is
all that I have to say.

e e fog @R -
za, frgslt M7 amige fafrex ae
q I amm RN 5w >
IR AT TFATE @S T ) gafed
Hives RN TERfeT  she
aTF FrETEE fEder (Postal Ex-
penses including cost of com-
bined offices) # fewre (demand)
F A I T AR § v g
# AT fra e aTfedsr @1
MM I 9% nfRsT § ¥ frad
wfeds §  qiee A aw
( Postal Saving Bank ) @@=
(attach) fFmm mar fres dfar
% F1 ai7 faw S @ A #g QE
afex fergma ¥ aga oX swmfine
(economists) s & @1 & aga
¥R e § 5 dor W|Wa A
@l W g AR 99 47 ® Fwfer
(Constructive) #m & = &
fod s s T & s §
[l A qes A dF @I
el & ga¥ s 9T § fr e
e # f5ad drew ¥t 97 S=
@ F @O AR T TwEn Re
FaR @ W

aft R awET A At wgraEd
&g gRegffea (unremunera-
tive) Wt afRdw ¥ IR ¥
TR ¥ faeg g wifw ug wew
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[ Sed e fag ]
FeFamt gm F WA W QE
Ay qraw aga w7 &1 iy
g & sEEE] T TR F1qqTS
EEAIAC I 1 A I C
frad fea go &1 ag swarar sWAT
T F I F avx I frady
g gt § g eI AT | AW
FT ITH FIT FTH QT ST 00T |
T F a4 AN g7 farr o
g fF au= Sas war W AH § F
ITF I3t ITHFATAT gF T § | T
fod ag wre waifwE suTRT ATHEAT
W) i xg =ar fFoaw
T ATTATEIE 3@F &1 3T Ty
ot g fFr 99 @R e @@
@ 7 @ faeg § F9aw amw
7w (conveyance of mails) =t
agd ® W q@1 sgEm W g, T
Er AT B S B
gy ® e =rgar § 5 feaar

T9aT TF A AR W@ ¥ HAT -

¥ feu et o9 780 € frdw
g @ar gNE qET ¥ TH AW
¥ fou =ifed 1 @ B &F A=
TF AR AT 9T WS a1 & S
21 fom & WS TE @ fowTH
T & S ¥ § @ o ¥
orar &1 @ I AT ST Sifed
fr o aF @ oW wEY & fE
smfiifer 9 wfRe # a=
T feor 9@ AR TEH A6 AW
Y & & T N STF g B/
¥ oW 9T T 3™ A & feef -
fyifes ded=  (discriminative
treatment) JTFEX FI I& =T
[REUl 9 AT G NS § aw|ar
¢ fs SR W1 gww fan @ g
fgeg® faat W ¥ wmw T@ &9
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aT F
W A AW ¥ agy Awr g
@, R @ @ AT g® g

P8 el war F @ § AIES
fufreex ama & Taar &5 @ &y
FH AT F9g ¥ 9@ IO W
(scheme) #1 gX AR X T AG FX
T F A TEw fF A9 @ g
¥ &) g wiw Sifsd o A oFmar
as 7 fear § sw Y QR AR
[T F W TF 9O AW FT AT
g7 FL IR Y FF § I IW
39 mar # fAuwm § qedie @0
T & foq agd STEHT T AT |

(English translation of the above

speech)

Ch. Ranbir Singh (Punjab): Sir, last
time high hopes were raised by
the hon. Minister that new post offi-
ces will be opened in the villages.
With regard to the demand under
Postal Expenses including cost of com-
tined offices, I want to know how
many post offices were opened in the
rural areas and with how many of
them Postal Savings Banks were
attached? Not only alone I am speak-
ing for the Postal Savings Banks but
it is the view of many economists of
India and a number of my friends in
this House that money has drifted to
the villages and opening of Postal
Savings Banks there is necessary . in
order to utilise that money for cons-
tructive purposes. This is why I want
to enquire from him the number of
the Postal Savings Banks and of post
offices cpened in the villages during

.-the course of this year.

My able friend Shri Bhattacharya
has just referred to unremunerative
post offices. 1 am in disagreement with
his views because the wurban post
offices are being run on the strength
of those who live in the villages and
who have little voice. Therefore there
should be no question of remunera-
tion for the village post offices. A very
little period has elapsed since their
introduction and tc estimate income
from them in such a small period is a
wrong approach. The Government
must spend a considerable amount of
money over them. In fact the village
people are such that they do not pro-
bably even know that a post office has
been opened in their village. This is
the reason of their not yielding suffi-



2117  Demands for
' Grants for

cient income. I am opposed to the
idea that the time has come fo review
the position as to how many of them
should continue and how many be abo-
lished. I would rather like to know
that out of the demand made under
conveyance of mails what amount of
money is required to send the mails
by air? It is said that 30 lakhs of
rupees are required for this purpose.
One has not to pay extra amount for
sending letters by air. The cost of
conveyance of an ordinary envelop is
the same as it is by the air mail. How
far therefore is it reasonable that the
hon. Members talk of closing the un-
remunerative post offices on one hand
and want to send the mails by air on
the other? How long such discrimina-
tive treatment will go on? I am sure
the hon. Members will themselves
realise that the suggestion made by
them is not at all worthy of con-
sideration. The country was enter-
taining high hopes on account of
the promises of the hon. Minister.
But I was very much shocked
when afterwards in an answer to a
ocuestion he informed the House that
the scheme would not be implemented
in full due to lack of finances. I
would submit that the Government
may demand more money from the
House but the promises once given
must be fulfilled. When the people
of the villages have once developed a
hope after hearing the announcements
made on behalf of Government it
would not be prover now to turn their
hope into frustration.

Dr. Deshmukh (Madhya Pradesh):
On the one hand everybody feels—and
I am sure the hon. the Finance Minis-
ter also does—that the financial situ-
ation of the country is not too happy
nor is the ‘outlook very hopeful. On
the other hand. huge sums of monev
by way of Supvlementary Demands
are being asked to be approved by
this House.

So far as this particular Demand
is concerned, Sir, a very large amount
is being asked for. And what are the
grounds on which it is being asked
for? The explanation given is in one
or two words, prefaced by the words
“mainly due to”, which means that
this particular item of expenditure is
due to that particular reason, but
there may be other subsidiary rea-
sons not stated anywhere. I do not
know what is going to happen to re-
peated complaints of the House that
we do not get sufficient information
whenever Supplementary Demands
are nlaced before the House. This
morning_ also this complaint was
voiced—I do not know what response
there is going to be. (An Hon. Member:

265 PSD
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No response.) I hope, Sir, that this sort
of thing will not be permitted to be
continued any longer, especially when
the amounts involved are so large.
Now one of the items here |is
“Stationery and Printing”. Twenty
lakhs of rupees are being asked for and
the only explanation given about it
which is under (g) is, “Mainly due to
printing of forms at private presses to
meet the increased requirements and

* keep up minimum reserve”. I for one

am not convinced by this explanation.
I am sure a minimum reserve has been
provided for in the Postal Depart-
ment from the time it came into exis-
tence. Why should it be necessary to
provide such a large sum only now
and why should they go to private
presses which are more expensive. I
krow it for a fact that very often what
printing done in the Government press-
es. It is absolutely impossible to read
Unfortunately. I did not expect this
item to come up today; otherwise I
would have brought a specimen of the
printing done in the Government
presses. It is absolutely impossible to
read a single line of the printed forms
and they are printed in lakhs and
crores. Taking the opportunity of this
demand, I would certainly like to point
out that better care should be taken
of the printing of the forms, if they
are meant to be read by the ordinary
citizens.

Then, Sir, I feel strongly and feel
like condemning in strong terms this
backdoor method of getting funds
sanctioned by Parliament. This item
of Airmail carriers for which Rs. 30
lakhs have been provided was discus-
sed in the House at great length and
it was felt that the expenditure upon
the scheme will not be considerable.
But when we find that a Supplemen-
tary Demand of Rs. 30 lakhs is being
asked for from us, we are certainly
entitled to ask, and really reflect over
the matter as to whether we should
not reject this demand.

Shri Khurshed Lal:: May I correct
my hon. friend? The experditure under
Airmail would be only Rs. 15 lakhs.

Dr. Deshmukh: I am very glad to
have this explanation after so many
complaints. We would have been very
happy had this explanation come
earlier.

When this All-up Air Mail Scheme
was introduced it was expected that
these aircarriers would carry all the
mails and no payment would be neces-
sary so far as the railways were con-
cerned. It was soon discovered that
this was absolutely idiotic—as I am.
tempted to call it—because all the
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mails can never be carried by air, be-
cause the planes touch gnly five points
in the whole of India.

Shri Raj} Bahadur (Rajasthan):
What is the epithet used by the hon.
Member?

Dr. Deshmukh: Idiotic.

An Hon. Member: Is it parliamen-
tary?

Dr. Deshmukh: It is quite parlia-
mentary, though not very apprqpriate,
I should confess.

When this All-up Air Mail Scheme
wag introduced it was probably
thought that it would not be necessary
to continue payments to the railways
Now it appears from the explanation
given by the Deputy Minister that a
sum of Rs. 15 lakhs is going to be
glven to the railways.

Shri Khurshed Lal: Only 9 lakhs.

Dr. Deshmukh: Even nine lakhs is a
pretty big amount and would not have
been necessary if the expeetations of
the Department had been fulfilled.
Evidently they were not and that is
the reason why such a large sum of
money as Rs. 9 lakhs is asked for.
Now, Sir, a sum of Rs. 9 lakhs or even
Rs. 30 lakhs may not be of much con-
sequence to my hon. friend the Deputy
Minister. But when we find how the
country is starved in the matter of
national necessities like education and
public health. even such ‘small’ sums
would go a long way in meeting the
needs of the public. This is not the
way in which the House should be
treated, so far as information is con-
cerned. Lakhs and lakhs of rupees
are asked to be sanctioned without
giving a word of proper explanation.

Then I come to telephones. Here
also I for one cannot supprgss a sense
of surprise at the ‘Own your own’
scheme and the grant of weekly ‘offs’
to the operators. 1 thought this was
a wonderful scheme which emanated
out of the brain-wave of either the
Minister or his advisers and that we
would have ample money out of the
revenue derived. It was said that
Government would not have to spend,
anything and that people would have
their telephones and Government
would have its revenues. But here
we find that neither of these are going
to materialise. On the one hand, peo-
ple complain that in spite of their
contribution of the required amount
they are not getting their telephones,
while on the other, this House is be-
ing asked to vote money for this won-
derful scheme.

There was another brain-wave in the
Posts and Telegraphs Department—
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that of giving holidays, as if all these
years when no holidays used to be
given something very disastrous was
happening. Nor do I think is this the
opportune time to launch on this
new experiment, when all efforts
should be directed to effect economy
in administration. Of course, the hon.
Minister can thank and congratulate
himself that he has done something
which will give satisfaction to the
postal workers. I feel that in all these
items of Supplementary Demands a
proper sense of priority—giving im-
portance to the proper item at the pro-
per time—is lacking and that is why
this House is faced with such Demands
without proper information being
placed before it.

Shri R. K. Chandhari (Assam):
When I think of the main amenities
which are given by the Postal Depart-
ment, I am tempted to say ‘No’ to any
supplementary grants. Sir, take the
telephone. for instance. You hold up
vour receiver and wait for a response
from the exchange. The exchange—
male and female—are absorbed in
conversation among themselves and
you can just hear a bit of their secrets
also. I feel tempted to break the re-
ceiver altogether. But after a few
moments of patience I hear a sweet
and gentle voice say: “Number
please.”

Then. if you say the number. she
will straightway—he or she I do not
know because I have not seen them—
but straightway a gentle voice would
come and say that the number is
engaged. and directly they will engage
themselves in conversation again.
Sometimes you will find that so and
so is away and not available, although
the gentlemen to whom I wanted to
speak might be just near the tele-
phone. This sort of inconvenience has
not at all been removed in spite of so
much serious complaints. And on top
of it sometimes is the very rude be-
haviour of telephone girls—they are
girls I know, because I had to make
specific complaints against them.
There are two defects. They are not
subjected to any sort of training, and.
again, when they are found fault with,
well, vou will see that the male offi-
cers who are superior tc them are al-
ways in a very forgiving moed. and no
action is taken against any complaint
which you make about telephone girls.
This is the reason why there has been
no improvement in the telephone sys-
tem. Because. if you make a cqm-
olaint. either your complaint will not
be heeded. or, if any enquiry is made.
when the offender will appear either
before the hon. the Deputy Minister



2i21  Demands for

Grants for
or some other superior officer, the
offender will put her case in such a
humble and gentle way that the
Deputy Minister will melt in tears. I
respectfully remind the hon. the
Deputy Minister that although his
generosity must necessarily have
exported admiration from valu-
able quarters, he has got a duty to-
wards the public and he must be un-
forgiving when there is really a case of
negligence on the part of the tele-
phone operators.

Shri Tyagi: Be chivalrous!

Shri R. K. Chaudhuri; Sir, I should
also like to make a reference in this
connection to the transport of mails
by air. I think I am correct in saying
that no insurance packet is carried by
air. Although if an extra charge is
paid registered letters are accepted,
no insurance is accepted by the postal
authorities for carriage by air. I may
be wrong, my messenger may have
misled me, or he may have been mis-
led. But generally whenever I want-
ed to send an insurance by air I have
found that the insurance was not
accepted. I do not wunderstand the
reason for it—when so many valuable
persons can be carried by air why an
insurance of even ten or fifteen rupees
is not carried by air. This causes a
great deal of inconvenience and I hope
it will be removed.

I would also like to draw attention
in this connection to the general atti-
tude of indifference which the Gov-
ernment is said to have, or is alleged
to have, towards some poor employees
of their Department. I am not speak-
ing so much about the postal peons.
They are, by the grace of the Govern-
ment as well as of God, fairly ade-
quately attended to. But I am speaking
of the clerks. Their pay is small and
inadequate. They are not always pro-
vided with guarters. Over and above
that, they are subjected to frequent
transfers. I do not understand why
there should be so much transfers in
the Postal Department even so far as
the lower staff is concerned. It entails
great hardship on them. They have
to keep two establishments in every
case. During the past few years I
have had occasions to bring such cases
to the attention of the authorities, but
I am ashamed to say that in every
case this sort of legitimate grievance
which is presented before the autho-
rities had never been attended to. I
should say that the hon. Mimste_r
should lay it down as a principle that
there should not be transfers so far
as the clerical stafl is concerned. If
there ic anything for which they .have
to be punished, if any disciplinary
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action has to be taken against them

for any reason, regular proceedings

should be drawn up and they should

be punished as circumstances may

require. But to punish by way of a

transfer. without stating that he has

been punished for this reason or that

reason, only shows that the authori-

ties are very anxious to show their

power and do not mind the great in-

convenience which is caused to their

employees. Take for instance an em-

ployee drawing a salary of even Rs.

200 per month. What is his position?

He has got a family. He has some-

how to manage to have a house where

he is paying a small rent. If he is

transferred he has got to find out

another house in the new place to

which he is transferred. He cannot

take away his family with him all ‘at

once. Therefore he has got to keep

twc establishments. Even while they

are living together his salary is hardly

enough to get adequate quantity of

rice even, not to speak of other neces-

sities. And these people are put to

this hardship. I understood, and that

is my experience, that the Postal De-

partment is very well known for their
honesty, that is to say, the clerical
establishment and other staff is
very well known for their honesty,
and their honesty was compared
to the honesty of the school tea-
chers. But with this sort of treat-
ment whereby they cannot meet their
necessilies, corruption is certainly
bound to come in, and certainly there
will be misappropriation of money
orders and insurance and other
packets if the Government do not deal
with them sympathetically and give
them their proper position and protect
them against the vagaries of their im-
mediate superiors. Sir, that is all that
I have to say.

Shri Khurshed Lal: Sir, with your

_permission I shall first take up the

points made by the last speaker. He
complained of the inefficiency of tele-
phone operators and the kindnegs of
the superior officers and of the Minis-
ters also.

Shri R. K. Chaudhuri: I did not say
blindness.

Shri Khurshed Lal: I said kindness.
1 would only say, Sir, that kindness
towards operators is not the mono
poly of Ministers or superior officers
but my hon. friend who 1is a very
kind-hearted and chivalrous gentleman
himself has also a certain tenderness
for operators and perhaps he wotld
recollect that on occasions he has
intervened for lenient punishments
being awarded to operators
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Shri R. K. Chaudhuri: They were
men operators.

Shri Khurshed Lal: Well, male or
female, it does not matter. But, Sir,
as I have repeatedly advocated in this
House, unfortunately for us, formerly
the girl operators were exclusively
Anglo-Indians and they were much
more efficient than the girls we are
able to get now. We are taking steps
to improve their standards, but there
are difficulties in the way. I think,
however, that with the increasing in-
troduction of the automatic system
those difficulties are disappearing.

Then my hon. friend complained of
air-lift not being given to insured
letters. That is true. Up till now air-
lift is not given to insured letters be-
cause we did not want to send insured
letters by air when we introduced the
All-up Mail Scheme. But I can assure
my hon. friend that that matter is un-
der active consideration and I hope
insured letters will soon be given air-
litt also.

He also complained of lack of quar-
ters for the clerks and about their
frequent transfers. So far as the
question of frequent transfers are con-
cerned, Government are very much
alive to the difficulties experienced by
the staff on account of their transfers
owing to the difficulties of securing
houses these days and I think it was
a little over a year ago, we issued or-
ders that transfers so far as they were
made on account of a person having
stayed in a particular station for a

articular period of ‘time, should not

made and transfers are now only
to be made when it is necessary to
do so in the administrative interest
and I think, my hon. friend, when he
complains of frequent transfers s,
gnlike himself, a year behjnd the
mes.

So far as the question of quarters
is concerned, I am very much aware
of the difficulties which are being ex-
perienced not only by post offices but
by all other Government Departments
and members of the public as well on
account of lack of housing accommo-
dation. We would very much like to
provide houses, but the difficulty is of
funds; we have not got the money and
this House and the hon. the Finance
Minister will not be in a position to
make funds available to me and there-
fore. we have to wait for quarters and
for better times.

A word, Sir. about new post offices.
We heard contradictory arguments
today and particularly one from my
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hon. friend, Prof. Bhatta_charya, who
lives as he does in the city of Allaha-
bad and who, probably not having any
experience of the condition of the rural
areas of this country and the difficul-
ties experienced by the rural popula-
tion in the matter of their mails, _hght-
heartedly advocated that the policy of
giving new rural post offices should be
stopped.

Prof. K. K. Bhattacharya: On a
point of personal explanation. I did
not say that unremunerative post offi-
ces should be abolished. My informa-
tion is that these post offices are so in-
adequately staffed and there are not
even pen-holders and other requisites
to work with. These people who are
working there are working with great
difficulty to manage their post offices
and that was the reason why I drew
the pointed attention of the hon. the
Deputy Minister to that. I do not
want that they should be abolished. If
you can equip them well and maintain
them efficiently, I have no otg]ectlon.
Otherwise they should be abolished.

Shri Khurshed Lal: My hon. friend,
tabled the other day a question ask-
ing for the number of new post offices
opened, how many of them were remu- |
nerative and how many of them were
unremunerative. Unfortunately for
me, Sir, when the time to answer that
question came, my hon. friend was not
in his seat. I would like to tell this
House that in a monopoly service like
the post office, it will be very wrong
if we confined ourselves to opening
post offices only where they can be
remunerative. We have got to go to
the rural areas, open up our rural
areas and give them post offices.

Shri Tyagi: May I know what is the
hon. Minister’s experience with regard
to the post offices opened in the rural
areas? Were most of them not paying?

Shri Khurshed Lal: I gave a written
reply to my hen. friend’s question as
he was not here and therein I showed
that out of the post offices opened in
1948-49 and 1949-50 39 per cent have
already become remunerative. This
shows that the traffic is waiting there;
you have got to go to the villages and
open post offices and in a short time
they will become remunerative but if
we are going to wait for them to be-
come remunerative, T think we may
have to wait till Doomsday.

Shri Tyagi: In case they are a pay-
ing proposition, will the hon. Minister
speed up the further extension of post
offices in the rural areas?

Shri Khurshed Lal: Government
announced early this year that it was
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their intention that during the course
of this year all villages in India, having
a population of 2,000 should be prm{i—
ded with a post office. That, Sir,
would have entailed the opening of
about 4,800 new post offices. Though
some of the rural post offices become
remunerative after  sometime—some
are going to be in the beginning all of
themn are losing concerns and some
will always pay. This year. Sir, the
House voied a sum of Rs. 25 lakhs as
Supplementary Demand yvhlch was
presenied in the last session and to
which my hon. friend, Mr. Deshmukh
just objected. I would say that we
opencd about 2,806 new post offices
this year. That was a part of the pro-
gramme; it would have meant 4,800
post offices, but we have had to stop
the implementation of that pro-
gramme. Further on account of lack
of funds-—because Government cannot
find funds—we could not open the rest
of the 2,000 post offices, but it is hoped
that steps will be taken to open them as
soon as possible.

In this connection may I say—]ﬁ am
speaking from memory, but I think I
am not very wide of the mark—that
since the advent of Independence, this
Department has opened about 7,000
new post offices in the rural areas and
that, Sir, I submit is something on
which we can legitimately be proud.

Shri Sonavane: What principle is the
hon. Minister following to open new
post offices in cities where the popula-
{ion is increasing?

Shri Khurshed Lal: In cities, Sir,
- necessarily, the number of new post
offices that can be opened is limited.
Apart from other factors the great
difficulty we feel today in opening new
post offices in the cities is that all our

present post offices are over-worked,; -

buildings are not sufficient. We do
want new post offices. Our main
difficulty in the towns today is that
we cannot get adequate buildings to
house new post offices and wherever
we can get, we are prepared to open
post offices, because a city post office.
as a matter of fact, is a source of re-
venue to us and it will pay us to open
more post offices and we cannot keep
quiet simply because we cannot get
buildings.

Then, Sir, a question was put as to
what was this policy that we are only
opening post offices in villages having
a population of 2,000 and ignoring
smaller areas or groups of villages
having a population of 2,000? The

- post-war development plan envisaged
a post office for every village with a

population of 2,000 or a group of vil--
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lages within a radius of 3 miles having
a population of 2,000. In order to im-
plement a part of that programme, we
decided that we would this year open
post offices in all villages having a
population of 2,000 and next year we
would have proceeded to take the
villages group-wise. What our plans
will be next year, 1 cannot say at the
present moment because that would
depend on what funds the hon. Finance
Minister is able to give me.

Sir, a criticism was made as to why
these arrears of payment which have
come from previous years and which
should have been known at the time-
of the framing of the original Budget,
are being brought now and why they
were not brought at the time of the
original Budget. Sir, the arrears to
Air Companies are about Rs. 15 lakhs.
My hon. friend. Dr. Deshmukh was not
quite right whan he said that this was
an additional annual expenditure.
These are arrears which have arisen
on account of certain circumstances.

If we look into that, we find that
they are arrears of a nature which
could not have been anticipated at,
the time of the original Budget. This
sum of 15 lakhs includes one item of
1-5 lakhs, which is arrears due to the
Indian Overseas Air Lines, on account
of mails carried under Night Air Mail
system. In this case, the Air Trans-
port Licensing Board during the
middle of the year 1949 reduced the
rates. This company was paid at that
time on the reduced rates. They con-
tended that they were entitled not at
the reduced rates, but at the original
rates. That matter had to go to our
legal advisers and they subsequently
advised us this year that the com-
pany’s cohtention was correct. This
was an item which we could not have
anticipated at the time of the original
Budget.

Again. it includes a provision of
three lakhs for which my hon. friend
Mr. Rohini Kumar Chaudhuri’s State
is responsible. In the month of Febru-
ary, 1950, we had to give airlift to all
airmails to Assam both first class and
second class and thjs involved an ex-
penditure of 5 lakhs which could not
possibly have been envisaged at the
time of the original Budget.

I can go on, if the House so desires
to prove that each one of these items
is such that it could not have been
envisaged at the time of the Budget.

Shri T. N. Singh: What about arrears
of subsidies under item (i)? Could
this not have been anticipated?
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Shri Khurshed Lal: The items under
item (i) are the items which I am
discu_ssing at present.

Shri T. N. Singh: I am asking about
arrears. There are several items and
one of the items is “Arrears of Subsi-
dies”. I am asking particularly with
reference to that.

Shri Khurshed Lal; As I said, the
items under item (i), which I was try-
ing to show to the House are items
which are arrears of subsidies. As
for instance, 15 lakhs and 5 lakhs.
Then, there is the amount due to
Dalmia Jain Co. for carriage of air
mails during the period of the distur-
bances towards the end of 1947 and
early 1948 This was also in dispute
and the dispute has only now been
settled.

My hon. friend Dr. Deshmukh
thought that with the introduction of
air mail, all of a sudden, we will not
have to pay anything to the Railway.
or in any case; no further payment
will have to be made to them. Of
course, so far as the question of the All-
up Air Mail Scheme is concerned, my
hon. friend Dr. Deshmukh and I have
.had - so many arguments about that
that I think it is time that we agree
to differ on that point. I would only
submit that my hon. friend must see
that the Postal Department is an ex-
panding department and our tra-
flc is increasing by 7 per cent.
every year. It is only 27 per
cent. of first class mail which
is given air-lift. All second class mail
is carried by Railways. The volume
of second class mail is continuously in-
creasing and. therefore, we had to ask
the Railway Department to give us
additional accommodation and a sum
of 9 lakhs has got to be given to them.
I do not think that any legitimate
complaint could be made about that.

There was another item of 20 lakhs
on Printing and Stationery, to which
my hon. friend took objection. The
position is this. As I said, - postal
‘work is expanding at the rate of 7 per
cent. a year, but printing facilities
have continued to be what they were
beforzs the war, with the further differ-
ence that during the war a lot of
strain was put on the printing presses,
and they are now older than they
were, and in a much less efficient con-
dition. The result is that the Ministry
of Works. Mines cnd Power which con-
trols all these printing presses is not
in a position to supply all the forms
we need. The position came to this
that in Bombay Circle, the position
was s0 bad that at times, business had
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to be refused because there were no
forms.

Dr. Deshmukh: There were no forms
available in many places,

Shri Khurshed Lal: We found that
the Government presses could not
supply us the forms. We decided that
we must go tc the private press,
though we had to pay higher rates,
because, whatever rates we may
have to pay. we rould not stop business
in the post offices. We had also to
see that we build up a reserve of one
year's demand of these essential forms.
That needed a sum of 50 lakhs for
which we are asking for 20 lakhs,
and we would be asking for 30 lakhs
next year. This is a step which is
designed to improwve the efficiency of
the Postal department and to have all
the necessary forms at our disposal. 1
am sure if my hon. friend Dr. Desh-
mukh had kpnown the facts, he would
rdmt have criticised this item as he has

one.

Shri Sondhi: Probably, he wanted
information only.

Shri Khurshed La): My hon. friend
Dr. Deshmukh had again his usual
grouse about holidays being given to
the postal staff.

Dr. Deshmukh: No grouse so far as
holidays are concerned, except in_re-
gard to cutting down of delivery on
Sundays.

Shri Khurshed Lal: He had also
certain very hard adjectives to use
about what he called our brain waves.
I am not in the habit of repeating ad-
jectives. I would only say that it is
a matter of surprise to me that in
spite of all the explanations that have
been given in this House about the
necessity of a holiday on Sunday, that
this was the only method of doing
that, and in spite of the fact that a
critic like my hon. friend Mr. Sidhva
ultimately felt convinced that we were
right in that, my hon. friend has not
yet been able to see the justification
of what we have done. As my hon.
friend Dr. Deshmukh says, he does
not object to holidays. If he does not
object to holidays, I have yet to hear
from him a scheme which would give
a holiday to the postal staff, without
inordinately increasing the burden on
the tax-payer, without unduly wasting
money.

Complaints have also been made
about the scale of salaries granted to
that part of the postal staff which we
have taken over from the States. That
complaint particularly came from the
hon. Member from Travancore-Cochin,
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Travancore-Cochin is in a rather pecu-
liar positlon in regard to this matter.
It had a system known as Anchal un-
der which postal rates were very low
and the salaries paid to the staff were
also very low as compared to our
standards. When we took over, the
Travancore-Cochin Government were
particularly anxious that their postal
rates should not be increased. You
cannot have it both ways. You can-
not have a very cheap rate of postage
and also insist that the pay of the
staff shauld be gt the rates at which
we pay in the rest of India. For some
time this system has been maintained
by the Travancore-Cochin Government
on an agency basis. But it is now our
intention to take over that system our-
selves and run it as part of the Indian
postal system and pay the staff also
as in the rest of India and also charge
postal rates as we are charging in the
rest of India.

Sir, there is just -one thing more I
would like to say. An hon. Member
from Bombay has complained that
the complaints organisation is ineffi-
cient and the system of attending to
complaints is not satisfactory in the
Bombay Telephone system. That
complaint, I find is perfectly vald.
that proper attention was not paid to
complaints in Bombay. But I can
assure the hon. Member that steps
have been taken in this direction to
see that all complaints are properly
attended to and I hope that complaint
will disappear.

Shri Sondhi: At least one man ad-
mits it.

Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 96.80,000 be granted
.to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Indian Posts and
Telegraphs Department (including
Working Expenses)’.”

The motion was adopted.

DEMAND No. 9.—CABINET.

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 1.05,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Cabinet’.”.

Shri B. Das: Will the Finance Minis-
ter make his statement regarding the:
policy of economy on this Demand?
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Mr. Chairman: If the Finance Minis-
ter wants to do so, I have no objection.

Shri C. D. Deshmukh: Sir, I do not
think this will be an appropriate item
to hang reflections on.

Shri T. N. Singh: I suggest that
when the Demand relating to the
Home Ministry comes up, that will be
an appropriate time to make these
observations.

Shri C. D. Deshmukh: Probably item
84 will be suitable.

Mr. Chairman: But the difficulty is,
at the rate we are going, that item No.
84 may not be reached at all.

Skri Raj Bahadur: Economy is con-
nected with the over-all policy of Gov- .
ernment and the entire Cabinet is
responsible for that and therefore, this
is_the appropriate Demand for dealing
with this matter.

Mr. Chairman: But the Finance
Minister may choose whatever Demand
he may out of these supplementary
Demands and this discussion about
policy of economy may take place on
that Demand.

Shri C. D. Deshmukh: But this itém
does not lend itself to a debate.

Mr. Chairman: It is for the Minister
to make a choice.

Shri T. N. Singh: Sir, in my eut-
motion I intend to raise this same
question of the need for economy and
the heavy increases in expenditure
that have occurred. I want to know
whether I can raise this issue here
namely, the heavy increases that
have occurred and I want some
guidance whether I can raise this
question in connection with this
Demand. To my mind this appears
to be the proper Demand in con-
nection with which I can raise this
matter.

Shri Sidhva: I cannot understand
the position taken up by some Mem-
bers. During the last Session, the
House definitely stated that ‘we should
have more Deputy Ministers and this
Demand here relates only to one more
Minister and four Deputy Ministers.
There is still the clamour for more
Deputy Ministers, because ~ all the
Ministries have not been filled up in
this respect. I do not know why there
should be so much discussion on this
item for which provision has been
made. There should not have been
any complaint and as regards one new
Minister and a few Deputy Ministers.
I do not think there is any paint to
be discussed in this item,
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Shri R. K. Chaudhuri: Sir, I wel-
come this Supplementary Demand. I
take this opportunity also to......

Mr. Chairman: But we are not dis-
cussing the Demand. We are on the
point raised by Mr. T. N. Singh whe-
ther he should be allowed to discuss
the question of economy in connection
with this Demand. So far as this
particular item is concerned, it is per-

fectly open to any Member to discuss .

the question of economy as far as it
relates to this Demand. Mr. Sidhva
may be of the view that one Minister
and some Deputy Ministers should
nave been appointed. But there may
be others who do not take this view
of the matter and so it is perfectly
open to them to say that this Demand
should not be passed. But with re-
gard o the general question of pelicy
and of economy 1 do not think. that
discussion will be justified in this con-
nection. But the question of economy
as it relates to one Minister and four
Deputy Ministers in this Demand can
be discussed.

Shri Sidhva: But how, Sir?  You
were one of the Members who support-
ed this point last time.

The Minister of State for Transport
and Railways (Shri Santhanam): Sir,
according to our convention, we discuss
particular items. If the motion delet-
ed the total amount of the salaries to
be voted for Deputy Ministers, then
the cut would have been in order. But
if it is to be a discussion of the gene-
ral policy. then it is a matter for the
General Budget. That is the conven-
tion from 1934 onwards and I suggest
that unless we keep to that convention.
this will become a General Budget
debate.

- Shri T. N. Singh: If we take every
Demand one by one, on each one of
them, there may be hon. Members who
would like to raise the question of
economy, saying that there has not
begn sufficient effort to economise
here or there. The result will be there
will be unnecessary waste of the time
of the Hcuse. I would like to have
a ruling or guidance on this point, Sir.
whether we can raise the question of
economy at a particular suitable occa-
sion so that the time of the House may
not be taken up by this question over
and over again in connection with
several Demands.

Mr. Chairman: The position is quite
clear. So far as the general policy and
the general question of economy is
concerned, this is not the appropriate
occasion. That will be the occasion
of the Budget. But so far as the
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guestipn of economy on this particular
item is concerned every Member will
b;: 'itn order if he deals with that part
of it.

Shri R. K. Chaudhuri: Then have T to
withdraw the one sentence that I have
already spoken? .

Shri B. Das: From 1924 onwards,
whenever we tried to discuss the finan-
cial policy of the Government of India
and to discuss the good or bad admi-
nistration of the Government, we had
gone to the Executive Council, and as
Mr. Santhanam has pointed out, the
Cabinet is the proper ground where we
can discuss the question of economies
and the financial policy of the Gov-
ernment of India. Unfortunately I do
not find the Finance Ministry included
among the Supplementary Demands
now made. We cannot blame the
Finance Minister for things that the
whole Cabinet is responsible for. Mr.
Sondhi was right, however, when he
said that here we have Supplementary
Demands reldting to things that hap-
pened since March 31st and economy
is one of the main problems which is
dealt with by the Cabinet, which includ-
es the Finance Minister. But as regards
this subject of economy, we all seem
to be groping in the dark, including
the Finance Minister and therefore we
have to evolve a new policy of discus-
sing this matter, especially when Sup-
plementary Demands of such magni-
tudes are brought before the House.
The mandate that the Finance Minis-
ter received from the House was for
strict economy. but still somehow the
House seems to be groping in the dark.
and nothing is done to eccnomise ex-
penditure. Therefore I say some new
procedure must be evolved. I think
until there is a finality an this proposi-
tion, the Cabinet should be the ground
on which the general aspect of the
nroblem may be discussed.

5 PM.

Shri Sondhi: As my name has been
mentioned. I would like o say a few
words. What I wanted to say was this
that there are certain Ministries which
agreed to have some cuts or on which
certain cuts were forced. Now the
same cut is being restored as in the
case of the Home and External Affairs
Ministries. Those will be items where
we can have the policy of the Govern-
ment from the Minister.

Mr. Chairman: The position is not so
bad as Mr. Das has just stated. In
olden days when budget was discussed
I remember only the Demand for
Cabinet and few other demands used
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tn be discussed. There were some
Budget Sessions when only the demand
for Cabinet was discussed. Now things
have changed. Even then the rule was
that general policies were not allowed
to be discussed at the time of Supple-
mentary Demands. To-day also we
find there are different Demands in res-
pect of which cut motions have been
given. We are here to discuss these
cut motions specifically in regard to
particular Demands but as the general
question is invoived I have requested
the Finance Minister to be good enough
to kindly allow this discussion to take
place on any one of these motions. This
particular motion is not the motion on
which according tc past practice we
should allow discussion in regard to
the Cabinet. I have asked the Finance
Minister to select anyone of these
motions and I agree with Mr. Sondhi
that there will be two other Depart-
ments on which this question will be
perticularly relevant—the Home De-
partment and the External Affairs. - If
the Finance Minister chooses anyone of
them, we can have the discussion about
general Economy then.

Shri Hussain Imam: The hon. Finan-
ce Minister has suggested item 84 for
the general discussion. It would be
possible for us to take up 84 early to-
morrow and have the discussion then.
Why should we waste the time of the
House now? e can have some use-
ful discussion,
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Shri B. Das: Item 84 is a small ad-
ministrative matter.

Shri R. K. Chaudhuri: In this head
the salary of the Deputy Ministers are
included but for the Minister without
Portfolio we have a separate Demand.
Why should not that also come under
this head?

Mr. Chairman: As a matter of fact,
so far as this motion is concerned or
even the next motion about the other
Ministry is concerned, these are not the
proper motions for raising a discus-
sion on general economy. The olden
days when the Cabinet was the sub-
ject of attack have gone. There
be occasion to-morrow for a general
discussion on economy when the Fi-
nance mester chooses any partis
item. There is no point in having this
discussion to-day now on item 9.

It is now five. Is it the sense of the
House that we should continue now?

Some Hon. Members: No, we should
adjourn.

Mr. Chairman: Then we shall ad-
journ now. The House stands adjourned
to 10-45 aA.M. tomorrow.

The House then. adjourned till a
Quarter to Eleven of the Clock on
Thursday, the 21st December, 1950.





